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LOK SABHA DEBATES

LOK SABHA
Tuesduy, Deeembor, 10 1974/
Agrahayana 12, 36 (Saka)

1e Luk Sabha met af Eleven of the
Clock

[Mr. Speaker in the Chair]

RE: SUSPENSION OF QUESTION
HOUR
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SHRI P. G, MAVALANKAR (Ah-
medabad): Sir, I have already writ-
ten to you about this .

MR SPEAKER: I am sorry I do not
agree to it.

SHRI P. G. MAVALANKAR: 1
want the proceedings of this House
to go on as fast as possible. But the
1eason why I reguested for your per-
mission to ratse this matter even be-
fure the Question Hour started was
this, Yesterday, after the statements
of the Prime Minister and Shri Mo-
ra1): Desai, whatever happened sub-
sequently was drowned in shouts and
counter-shouts and yet many things
have gone on record as if they were
dene 1n the House, But none of us
has been able to understand what
exactly happened After lunch, a se-
nes of points of order were raised
and the Depuly Speaker was pleased
fo remark that there were some
fiiver hnings in the various points
muacde bv members from both sides.
We are pow waiting for some kind of
clarification regarding the Prime Mi-
rister’s statement We want to know
whethen after the documenis  are
made available {g the leaders of the
opposition and other people, they will
be free to raise this matter for some
action and suggest g definite kind of
parliamentary probe. This should
be clarified either by the Minister of
Parliamentary Aflairs or somebody
else.

MR. SPEAKER: Tam sorryi T am
not agreeing to this motion for the
postponement of Question Hour. Shn
Madhukar,
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Loot and Plunder of Railway Pro-
perty in Grupng Chorg Section

*392. SHRI K. M. ‘MADHUKAR":
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his attention has been
drawp to the recent incidents of loot
and plunder of Railway property
Grand Chord section of Dhanbad
Division in Eastern Railway;

(b) if so, the facts thereof; and

(¢) the action taken by Govern~
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢). A state-
ment is laid on the Table of the Sa-
bha

STATEMENT

(a) There has not been any case of
loot and plunder of railway propert:
in the Grand Chord Section of Dhan-
bad Division on Eastern Railway dur-
ing 1974 upto 5-12-1974.

{b) and (c¢), Do not arise. How-
ever, {o prevent thetts and pilferages
in the Grand Chord section followinz
measures are taken:

(i) Almost all goods trains, par-
ticularly those carrying va-
luable consignments, are be-
ing escorted in the vulnerable
poriion of this Section ie.
between Gaya and Gomoh
and wvice-verse,

(ii) Pickets and Patrols are being
deployed [requently, keeping
an element of surprise for the
eriminals, at way-side sta-
tions of this Section iike, Pa-
rasnath, Nimia Ghat, Gurpa,
Guihandi and Bandhue,

(1ii) Frequent raids and searches
are conducted by Railway



Protection Force/Police at
the dens of criminals.

(iv) Crime Intelligence staff have
been deputed to keep close
watch on the activities or cri-
minals and receivers of sto-
len property.

(v) Staff from the Central Crime
Bureau, Railway Board, New
Delhi is sometimes deputed to
make surprise raids in the
area for the recovery of sto-
len properly and arrest of
criminals,
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SHRI KRISIINA CIIANDRA HAL-
DER: In view of the reply given
by the Minister I would like to know
how many persons have been arrested
up to 5-12-74? How many railway
employees have been  arrested {ill
now?
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Increasing prices of Medicines by
Drug Companies

*394, SHRI BIREN DUTTA: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleaseg to state:

(a) whether the drug companies are
going to further increase the prices of
drugs and medicines; and

(b) 1f so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) and (b) A statement is
laid on the Tabie of the House.

Statement

Revision of prices of drugs is regu-
lated under the Drugs (Prices Con-
tiol) Order, 1970 which provides a
mechanism for the same. Consequent
upon the petroleum crisis during the
second half of 19873-74, prices of che-
micals including bulk drugs have in-
creased  As a result, a large number
of applications seeking upward revi-
gion in the prices of their products
have been received from the drug
manufacturers,

In the case of bulk drugs, the ma-
nufacturers have asked for price in-
crease gn account of various elements
of cost of production, e g., raw mate-
rials, fuel, power, wages, working ca-
pital, capital investment, ete. In the
case of formulations, applicants have
asked for price increases on account
of increase in the price of bulk drugs,
raw materials and packing materials.

With effect from 1-1-1974, the work
of ~creening applications for fixation/
revision of prices of drugs has been
entrusted to the Bureau of Industrial
Costs ang Prices. When Drugs (Pri-
ces Control) Order, 1970 was imple-
mented with effect from 18-5-1970,
prices of 17 essential bulk drugs were
fixed on the basis of cost investigation
by the Tariff Commission and of
others were frozen. Prices of another
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23 bulk drugs and Gelatine Capsules
were fixed on the basis of a cost in-
vestigation by a Working Group un-
der the Chairman of B.IC.P, A state-
ment 1n this regard was laid on the
Table of the House on 19-4-1874. The
prices of bulk drugs are fixed after
cost investigation by BICP or the
Cost Accounts Branch of the Ministry
of Finance.

Interim price revision tfor bulk
drugs are being allowed to the extent
of increases in the costs of major raw
materials only In case of prices of
formulations, the increages are allow-
ed to neutralise the increased cost of
bulk drugs, raw materials and pack-
ing materials.

Government have appointed a Com-
mittee on Drugs and Pharmaceuticals
Industry headed by Shri Jaisukhlal
Hath: to examine various aspects of
the industry and its terms of refer-
ence, inter alig, Tfclude:—

(i) To examine the measures
taken so far to reduce the
prices of drugs for the con-
sumer, and to recommend
such further measures as may
be necessary to rationalise
the prices of basic drugs and
formulations,

(ii) To recommend measures for
providing essential drugs and
common house-hold remedies
to the general public, espe-
cially in the rural areas.

SHRI BIREN DUTTA: In view
of the fact that these companieg are
making huge profits because of their
monopoly position may I know whe-
ther Government is considering to
take over the industries in the in-
terest of general public as is recom-
mended in the statement itself, and
give the drugs at cheaper prices?

SHRI K. R. GANESH: The question
of fixation of drug prices etc. is de-
termined under the Drug Prices Con-
trol order issued under” Essentlal
Commodities Act and as a result of
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these the prices of certain drugs have
been fixed from time to time. Now,
Sir, the hon. Member asked one ques-
tion, a basic question, whether in view
of the fact that prices are increasing,
ithe Government will take over the
basic drug concerns. The Hathi Com-
mittee is gomng into the entire struc-
ture of the drug industry and various
other matters about the supply of
cheap drugs to consumers and when
this report comes Government will
give due consideration,

SHRI BHAGWAT JHA AZAD. 1
find from the report that Government
i some cases are going to allow the
inferim increase in relation to cost
of production. May I know whether
drug industty 1s charging for the rame
drug compared with continentz in
Europe eight times to eight thuusand
times for the same drug in this coun-
try? I want to know whether it is a
fact that American consumers have
gone to court against these high pri-
ces, Do the Government propose 1o
grant increase in prices in view of the
fact that they have made huge pro-
fits at the cost of poor people in this
country? How do you justify this cost
structure?

SHRI K. R. GANESH: The mecha-
nism is provided by Drug Price Con-
trol Order. The BICP goes into the
cost of some of the drugs. The prices
of 40 bulk drugs which have increased
from 1870 onwards have been only
as a result of the Tariff Commission’s
recommendations for 17 drugs and for
23 other drugs taking into account
the escalation of the cost of raw ma-
terials and various other factors. 1
agree with the hon. Member that
the drug industry has been a high-
profit-making industry. It is a fact
which is known to the House and out-
side also. As I indicated earlier, the
Hathi Committee is going into this
question. One of the terms of refer-
ence has been how to provide cheap
drugs to the consumers and to review
whether the present position about
cheap drugs has been satisfactory or
not. I would only mention that there
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are two aspects of this question. One
15 that, as a result of increase in pet-
rol prices and various other things,
there has been ap escalation in the
prices of various inputs that go into
the making of the drugs—interme-
diates, etc. The second aspect is
that at leasl basic drugs have to be
available to the common people at
cheap prices because otherwise tihe
masses cannot purchase them, There-
fore, a view will have to be taken on
this. That is why, as I have indicated
carher, u high-powered committee is
poing into this.

SHRI RAJA KULKARNI: May I
know, during the last onc year. out
of 26 basic drugs, prices of how many
basic drugs have been increased and
what piecemcal attempis are being
made to increase the pilices, one hy
one, of these basic drugs instead of
fixing up a umiform formula for all
the hasic drugs as such? Does not
the Ministry feel that the Drug Price
Control Order of 1970, o the basis
nf which these prices are heing fixed.
ha« itself hecome outdated and a
romplete review is needed to check
the profits 1hat aie heing made
there?

SHRI K. R GANESH: As I have
indicated earlier, jiices of 17 bulk
drugs were revised in 1970 as a re-
sult of the Tariff Commission’s recom-
mendations, Later on prices of 23
hulk drugs were revised, in April
1974, and a statement was laid on
the Table of the House. The hon.
Member has asked whether the Drug
Price Control Order has no{ become
obsolete, As I have indicated, the
Hathi Committee i« going into all
these guestions, the question of status
of the indusiry, the question of avail-
ability of cheap drugs to the people,
etc. On the basis of their recom-
mendations, the whole question can
again be considered.

SHRI P. G. MAVALANKAR: The
hon. Minister’s answer, as far as it
goes, i3 somewhat satisfactory. But
he has not answered part (b) of the

main question. In the whole stalement,
there is no answer to par: (b) of the
question, namely, ‘if so, the reaction
of the Government thereto’. The in-
crease mn prices of drugs and medi-
cines has been a very irritating sub-
ject. What is the Government's reac-
tion to that particular irritation? [
would like, from that point of view to
know whether the Drugs Price Con-
trol Order, 1870. and the guidelines
which, 1 suppose, are based un that
order have any legal anction.
Secondly, 1n view of the fact thay €0
per cent of the drugs manufacture 1s
done by the foreign agencie- and thev
are repatrating their profits to their
countries, 15 Government not consi-
dering, as part of Government's re-
action, nationulising the whole thing
and letting the foreign agenciez go
out of business so that the Indian
agnecies are given a chance to operate
in a more 1ational and just man-
ner?

SHRI K R GANESH' The Drug
Price Control Order was 1ssued unaer
the Essential Commodities Act and
wi.s placed on the Table of the Hou-e.
The mam question that the hon. Men.-
Ber has put is whether. in view of
the structure of the drug industrs.
the prices that are charged are just.-
finble or nat  There ate two aspeils
1o this gquesuon and T would try tn
answer, One is that there has beoer
escolation of costs of various inpnt-
as a resul{ of general escalation ia
the world economy and also as a re-
sult, directly. of the increase in fue!
prices. That is one aspect.

The other aspect is that these in-
dustries are high-profit making indus-
tries There is no doubt about it...

SHRI BHAGWAT JHA AZAD: That
ig the important point.

SHRI K. R. GANESH' As I indi-
cated, a view will have to be taken

(a) to see that production does not
suffer as a result of the prices be-
coming unremunerative; and
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(b) that in a country like ours
certain drugs which are absolutely
essential have to be produced 1n a
manner that they are available to the
vast masses of people at constant and
reasonable prices as far as possible.
Sice a high-power commuttee is going
mto this question and its report 1s to
ke available by February 1975, the

Government will await its recom-
mendations

SHRI BHAGWAT JHA AZAD Have
you asked them about the piofits?

SHRI K R, GANESH: It 1s
there I can tell you the +“erms of
1eference 1f you lhike So, the Ggv-
ernment will await the recommen-
dations of the committee to formulate
an 1ntegrated view of the whole
question

SHRIN K P SALVE May I know
trom the hon Minister whether it is
a fact that a company run by a
monopoly house and engaged mn the
manufacture of vitamin C which is a
drug m short supply in the world
matket v already making fabulous
profits whereas a new company 1n
which small entrepreneurs are 1n-
wolved and 1n which the public are
substantiallv  interested 15 bemng
denied even therr cost pnee.
What is the Government’s reaction ta
the suggestion that the prices of the
monorolv house should be reduced
and only reasonable profits allowed
to them, the other small unit be given
the same margin of profits and the
priceg of the two be averaged instead
of the overall prices being increased.

also

SHRI K R. GANESH' This parti-
cular question the hon. Member has
referred to has been remitted to the
Bureau of Industrial Costs and Prices
for examination,

SHRI N. K. P SALVE: What pre-
vents the Minister to give an assu-
*ance? This is a clear matter. I
would request Mr, Malaviya. In this
matter a monopoly house 'is making
a fantastic amount of profits. Why
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not the two prices be averaged and
the price fixed? I want an assurance.
A person like Mr. Malaviya who has
professiona] expertise in the Minis-
iry ought to give us some assurance
m the matter, Further, this is a
policy matter.

SHRI BHAGWAT JHA AZAD:
Whose interests do you want to serve?
We want to understand

MR SPEAKER' Let them think
ove; the assurance

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR!I K. D
MALAVIYA) As my colleague has
answered this question m a general
way, we ate very eagerly waiting for
the report of Mr Hathi whom
I have requested to expedite as far as
possible because mostly all the ques-
tions have been teferred to them and
complicated though they may be, it
18 our determination to take a view
wbhich 1s consistent with the wishes
and aspirations of the House,

So fai as Mr Salve's guestion 1
concerned, that was also referred to
the commiitee ang we shall see 1o 1t
that the price of Vitamin C 1s not
ch . ged high by the monopoly house
referied to by hum and that a suitable
solution is found out with regard to
fixing an averaged price.

PROF. MADHU DANDAVATE: An
assurance to the Congress members.

SHRIMATI ROZA DESHPANDE: I
would like to know from the Ministet
whether the monopoly houses in our
country want a price rise for ther
drugs and, i order to get it, in many
of the drugs they have decreased the
production of very important drugs
It so, I want to know whether the
Government is thinking of producing
such drugs in the public sector by
diversifying a bit their own produc-
tion,

Secondly. ant{ biotics are very im:
portant products, I would like to know
from the Minister what is the presen
production of anti biotics in the pub
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le sector and whether the production
capacity of the plant is fully utilised
or not.

SHRI K. R. GANESH: It iz a fact
that as a result of asking for increase
in prices which has got to be proper-
ly processed by the Bureau of Indust-
rial Costs and Prices there is a ten-
dency to hold or decrease production.
As regards the other question whe-
ther the public sector will take over
production of some of these drugs,
the public sector ig producing a pum-
ber of drugs and during the fifth Five
Year Plan period an investment of
Rs. 70 ,crores has been provided
for the expansion of the public seclor
so that 1t can take up some newW
products and play its own role in see-
ing that proper drugs at proper prices
are available.

As far as antibiolics are concerned
the public sector does produce a very
large quantity but the total produc-
tion in the country 1s not sufficient
and we have to resort to import, AS
far as capacity utilisation is concern-
ed there have been certain constraints
and problems in IDPL and steps have
been taken tp further improve these
strains and experimenis are going on
and in the next six months or 50
the capacity of IDPL will further
1mprove.

SHRI VASANT SATHE: One of the
constraints bringing about rise in
production and thus having a check
on prices has been fX¥ Production of
bulk drugs. Unfortunately, majority
of bulk drugs today are produced in
the public sector and majority of the
multi-national foreign companies pro-
duce mainly formulations and mnot
bulk drugs and thus they exploit. Is
it a tact that the management of ID-
PL, inspite of an agreement of settled
industrial relations, is refusing to ac
cept the recommendations even of the
Ministry—both his predecessor and
the present Ministry? What action
are you going tfo take against the
management?
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SHRI K, R. GANESH: As fas as
production of bulk drugs is concern-
ed the hon. Member has more
facts than me Decause of being a
Member of the Hathi Committee. The
information I have got is that it is
33 per cent as far us three sectors are
concerned—the foreign gector, the In-
dian sector and the public sector, It
1s a fact that majonty of the foreign
concerns as well as meny other con-
cerns are concentrating on formula-
tions which give them good profits, As
far as the question of achieving self-
sufficiency in the country is concerned,
it is necessary to maximise production
of bulk drugs which is basic for every
thing. Hathi Committee has ap-
plied its mind on this particular ques-
tion and their recommendations will
be available soon.  Already certain
steps have been taken and the foreign
concerns are not given licenceg un-
less they produce their bulk drugs.
He has referred to a particular in-
dustrial problem of IDPL. I am
required to make a statement in
response to Shrimati Parvathi Kri-
shanan's question. There has been
some problem and I can assure the

hon.  Members that I am trying to
sort it out,

Cut in Outlay for New Rallway Lines
during Fifth Five Year Plan

¥
*396. SHRI D. B. CHANDRA
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to cut the outl@y “earmarked in the
Fifth Five Year Plan for the cons-
truction of new railway lines; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (MOHD.
SHAFI QURESHI): (a) No, 8ir.

(b) Does not arise.
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SHRI VAYALAR RAVI: I want to
put a supplementary.

MR, SPEAKER: It does not arise
for Mr. Gowda. How does this arise
n your case? You can puti a ques-
tion.

SHRL VAYALAR RAVI: The Mins-
ter ig ready to answer. May I put
& question—this 158 regarding the con-
version of the metre-gauge line from
Ernakulam to Trivandrum?

MR. SPEAKER: This is a general
question. You cannot put it into this
general question.

SHRI VAYALAR RAVI: Sir, the
works have suffered and they are
very slow.

MR. SPEAKER® This 18 a specific
question whereas the question here is
a general one. If you want to ask
a specific question than give him a
separate notice,

SHRI VAYALAR RAVI. One of
the metre.gauge lines from Trivandrum
o Ernakulam 15 being converted into
a broad-gauge line. But, that line
is suffering because of a cut in the al-
location of funds. I would lLke to
know from the hon. Minister on the
basis of this statement as tn what
sleps are bemng {aken for the conver-
sion of the metre-gauge line into a

broad-gauge line from Trivandrum
to Brnakulam?
MR. SPEAKER: I am sorry, This

is regarding the cut in the out-lay
earmarked in the Fifth Five Year

Plan.
SHRI VAYALAR RAVI: This is
the Fifth Plan target. He ig ready

to answer,

MR. SPEAKER: No. How do you do
in the Working Committee?
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I am sorry--1 am
not allowing it. You are asking a
specific guestion, Ask a general
question, There are hundred and one
lines. He may be ready to answer.
But, I have to judge how far he 18
ready.

MR. SPEAKER:

SHRI KRISHNA CHANDRA HAL-
DER The Mimister 15 ready.

MR SPEAKER.
ready, I am not
kappa, why have you
seat?

Both of you are
ready. Mr. Lak-
shifted your

SHRI K. LAXKKAPPA: Mr.
Speaker, Sir, the present outlay of
the new rallwayline 18 not in confor-
mity

MR, SPEAKER. I see you, Mr.
Krishnan standing all the time.. It
does not look mce. Please take
your geat. I do not want you to
tire yourself,

SHRI K. LAKKAPPA. Any cut
1 the outlay for the new railwaylne
1s not 1n conformuty with the devel-
opmental activitieg of railways. Bo,
I would like to know one thing from
you. This 18 the only railwayline
which connects the South with North
which is the real integration of the
country. And tins Is a heart-live.
Unfortunately what has happened 18
this that even a cut in the railway
outlay has created an utmost econo~
mic difficulty for every State includ-
ing Karnataka. I woulug lke to
say that the extension of railway lin-
es and conversion of lnes info BG
even In Karnataka State has come to
a standst{l. =~ Therefore, I would
ask whether the introduction of new

lines and conversion of MG into BG

would be taken up. Even non-re-
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munerative lines have to be taken up
un view of the economic activities
they will generate and the tremen-
dous increase in traffic potential they
have even on the Southern Rallway-
This question hag been raised again
and again, but it has not been at-
iended to. Therefore, is there a new
line of thinking in this direction?

MR, SPEAKER: Frankly speaking
I am }ost in his question.

SHRI MOHD. SHAFI QURESHI:
The hon. member has asked such
a vast question that it is difficult to
answer NOW....

SHRI K. LAKKAPPA: The rail-
way is so vast.,

SHRI MOHD. SHAFI (URESHIL:
As I have understood his question.
he asks whether the railways have
an iniegrated policy of developing
raillway hneg in the country. That
15 true. We have a policy. As to
the question whether there has been
a curtailment during the Fifth Plan,
there has been no curtailment and
works laken on hand would be com-
pleted within the time specified, As
for the other question about the po-
licy matter of having orie gauge for
the whole country, that 13 our policy,
hut this has to be phased out because
of the constraint of financial resour-
ces. Ultimately we are trying #4o
achieve this objective.

PROF. NARAIN CHAND PAR-
ASHAR: In view of the answer giv-
en to a question last week where the
route kilometre in each of the States
wag specified, will the hon. Minister
be pleased to recast the priority for
new railway lines in such a manner
that thoge States which have not got
a single new line in thé last 25 years
and where the route kilometre figure
is very low are given priority so that
all thege States are able to have jus-
tice for econsmic and cummercial and
agricultura] development?

SHRY MOHD. SHAF! QURESHI:
The priorities for lines gre determin-
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ed on a certain basis, One uf the
considerations is the backwardness of
the region, the availability of {raffic
and the development of the area. This
15 being considered,

SHRIMATI PARVATH; KRI-
SHNAN: I am very happy {o hear
the assurance of the Minister that
there has been no curtailment of
funds, but when we talk about tem-
porary and casual workers who have
been victimised dquring the strike, we
are told by the admunistration and
the Mimstry agan and again that
due to the economy drive and cur-
tailment of construction work, these
workers cannot be taken back, Am
I to take it that now these wurk-
ers will be taken back since there is
ng curtailment of development work?
(Interruptions). Otherwise, how do
they carry out the works in the next

five years? He has just said that
they are going {o fulfill the Five
Year Plan.

MR. SPEAKER: This is cleverly
bringing another issue,

SHRI MOHD. SHAFI QURESHI:
The question of casual labour has
been discussed many {imeg in this
House.. I have already said in re-
gard to casual labour employed on
works of a temporary nature, that
wherever works are restarted, those
casual workers who have been laid off
would be taken back ag and when
vacancies arise.

SHRIMATI PARVATHI KRISH-
NAN: He is misleading the House.
This is about casual labourers who
have already got temporary. status.
There are mearly 15000 of them.

MR. SPEAKER: This is not rele-
vant now,

ot fegf fawy @ @€ JWx w7
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SHRT DINLSH JOARDER The
answe1 ot the hon Mimister 1s vague
and misleading and evasive also, He
sumply says that theie 15 no cut 1n
the outlay tor the construction of
rew ralway lines In the lasi three
sears what was the total mileage ot
railwaylnes that had been construct-
ed in different zones of the couan-
f1y and what aic the schemes now
rending with them and whet 15 the
tire-imut within which  those sche-
mes are going to bo executed?

S8HRI MOHD SHAFI QURESHI-
Construction of ralway Lnes 15 not
done on the |basis of zones; it s
done in the overall development of
ihe transport system in the country.
The lines we have taken up are:
Rohtak—Bhiwan, (49.30 Kms ), Has-
anpur—Sakrl (74,90 Km), BG links
to Ramnagar—Kathgodam—Rampur—
Hajdwan: (8200 km), Moradabad—
Ramnagar Conversion (7666 km),
Jhanjharpur—Laukaha BaZar "(4230
km.); Blbinaﬂr—Nadlkuda (lpa km.),
Banaspani—Jakhapura (176 km.),
Dhahagar—Kumarghat (43 km), Wa
conterpplite completing them within
the specified time ... (Interruptions).
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Thiz for 1974-75. the first year of the
Plan,

SHRI BISWANARAYAN SHASTRI
The hon. Minister just now has said
that there 18 no proposal to cut the
outlay in the Fifth Plan as at present
Is there no lhikelihood of curtailment
of the outlay, even if the Fifth Plan 15
pruned, more particularly in the eas
iern region of the Railways?

SHRI MOHD SHAFI QURESHI It
15 a hypothetical question, if cuts ar
there naturally we will also be affected .

Recognition of cvertaim Rallway Unions
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Recognition of certain Rallway
Unions

*398. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3198 on the
18th April, 1972 regarding recognition
of category-wise Unions/Associations
of Railway employees and state:

(a) whether the Association of
Railway Protection Force, Railway
Board Ministerial Staff Association,
Scheduleq Caste and Scheduled
Tribe Associations have been recog-
nised by the Railways; and

(b) whether Government are con-
sidering to grant recognition to other
Associations on similar grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
1b): A statement is laid on the Table
of the Sabha.

Statement

Except on the Western Railway
where the RPF Association is still in
the process of formation, the RPF
Association on all other Railways
have been granted recognition. The
RPF employees, being governed by
the RPF Act are not entitled to join
any of the two recognised Unions.

The Ministerial Staff Association In
the Railway Board have been given
separate recognition because Secrsta-
riat Staff do not have trade unions,

Scheduled Castes and Scheduled
Tribes Associations have not been
granted recognition as the railway em-
ployees belonging to these communities
have also the right to join any of the
recognised unions. But due to the
fact that citivens belonging %o the
Scheduled Castes and Scheduled Tri-
bes have certain special position ac-
cording to which they are granted be-
nefits under the Constiiution, this As-
sociation has been assured that their
communications would be acknowled-

ged, appropriate action taken and Gov-
ernment policy decisions would be
advised for the benefit of. employees
belonging to these reserved communi-

There are already two broad based
Federations and their affiliated unions
comprising all categories of rallway-
men on each Zonal Railway which
enjoy negotiation facilities: All rail-
way workmen can become members
of these recognised unions When <he
Government iy for one union in one
industry, the question of granting re-
congnition to any other association of
railway men does not arise.
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SHRI S. M. BANERJEE: May I
know why recognition has not been
granted to the All India Railway
Workers' Federation, which is of an
all-India nature, which is not a cate-
gory union but which comprises of all
categories of employees? May I know
when the recognition is likely to be
granted?

SHRI MOHD. SHAFI QURESHI:
We have given recognition to two
unions on the Indian Reilways. At
the moment there is no possibility or
idea of giving any recognition to any
other union.
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WRITTEN ANSWERS TO QUESTIONS
Visit of Soviet Oil Specialists to India

#393. SHRI PURSHOTTAM KAKO-
DKAR:
SHRI D. K. PANDA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Soviet oil specialists,
after a study tour of oil refineries at
Koyali, Barauni and Gauhati have
suggested a new refining method; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b): A team of Soviet experts
visited the three operating refineries
of the IOC at Koyali, Barauni and
Gauhati in September-October, 1974
and held discussions with the I0C
management at New Delhi. The dis-
cussions related to the reduction in
consumption of utilities and own fuei,
optimisation of the yield pattern, im-
provement of onstream time of the
plants and increasing the capacity of
the Coking Units at Barauni and Gau-~
hati. The problems of product lesses
cauged by leakages from the equip-
ment like pumps, leading wvalves,
sampling points etc, were also dis-
cussed. The Soviet specialists, how-
ever, did not discuss or suggest any
new refining mnthods M m d m
reﬂneries. : .

Tube nurwey at cm i
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(a) whether the construction of the
Tube Railway at Calcutta has run
into difficulties causing fears that
the project may not be completed
ina decade;

(b) it so, the yeasons for the crisis;
and

(c) steps proposed to salvage the
scheme?

THE MINISTER OF RAILWAYS
(SHRI I. N. MISHRA): (a) The Cal
culta underground project is the first
of its kind in a developing country like
Inuia. Although its implementation
will be facing difficult problems such
a+ importiation of stores and equip-
ment nol made in the country, acquisi-
tion of land. diversion of road traffic
ete . the completion of the Project with-
i a decade is still envisaged.

'y and (c). Do not arise.

Shortage of Lubricants

Su7. SHRI DHAMANKAR: Will the
Munster of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether there i3 an acute
shortage of lubricants in the country;

(b) if so, the extent thereof; and

(c) steps taken to make these
lubricants available for produection
purposges?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) and (b). While
there iz a large surplus of secondary
grades, the unsatisfled demand for
pPremium grades is estimated at 4,000
Kl per month.

(c) (i) Attempts are being made to
increase the production of premium
Rracde lubricants at the refineries; and

(if) IGC is plesoning import of
base olls to supplement indigenous
broduction for the mannfscture of pre-
mium grade lubricants.

Increase in India’s Oil Import Bill

%399, BHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA;
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India's oil import bill
this year will exceed the estimated
amount;

(b) if so, the quantity of crude and
petroleum products to be imported;

(c¢) whether Government are consi-
dering to switch from the import of
Petroleum producis to crude; and

(d) if so, the broad outlines there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): (a) to (d). To meet the
peak demands during the current rabi
season, an additional foreign exchange
allocation of Rs. 18 crores for import
of crude 0!l and petroleum products
over the ceiling fixed for the year
1874-75 has been made. Keeping in
view the prevailing high prices of re-
fined petroleum products in the world
market, it is proposed to utilise this
amount for the import of about 276,000
tonnes of crude oil.

Agreement with Japan to provide aid
for fertilizer plant at Panipat

*400. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Japan has agreed to
provide aid for fertilizer plant to be
set up at Panipat; and .

(b) if s0, the main features of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A credit assistance of
32.9 billion Yen has been extended by
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Japan towards meeting the foreign ex-
change cost of three fertilizer projects
to be set up in the North-Western Re-
gion, namely, at Bhatinda, Panipat and
Mathura. Out of this credit assistance
to the fune of i1 billion Yen has been
made available for the Bhatinda pro-
ject, which has been taken up for im-
plementation. The loan agreement for
the Panipat project has not yet been
entered into.

Working of Cochin Refineries

%401, SHRI S. N. MISRA: Will the
Minmister of PETROLEUM AND CHE-
MICALS be pleased {o state:

(a) whether Government have in-
quired into the working of Cochin
Refineries Limited, Ernakulam
(Cochin) during the last three years;

(b) if so, the nature of irregulari-
tes found by Government; and

(c) steps taken by Government to
remove the draw-backs?

THE DEPUTY MINISTER IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.

{h) and (c). Do not arise.

Supply of Diesel 0il to States

*402, SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
io state:

(a) ip view of shortage of diesel
oil for agricultura] operations, what
steps Government propose to take to

' supply required diesel oil to the
States; and

(b) what are the requirements of
Aiesel oil by each State?

THE MINISTER OF PETROLEUM
{AND CHEMICALS (SHRI K. D MALA-
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VIYA): (a): There have been no re-
ports in the recent past of any general
shortage of HSD or LDO m the coun-
try. State Governments have already
been regquested to ensure availability
of HSD/LDO for agricultural purposes
on prionty, if necessary through a
system of issuing diesel allocation
cards to the agricultunsts.

(n) Diesel o1l requiremenis are not
worked out on a statewise bagis. All
eflorts are however being made to pro-
vide adequate availability of diesel
o1l to meet the normal demands in
states. particularly for the agricultural
sector, in full. There have also been
no restrichons so far in the retail
sale of diesel o1l by the oil companies
retail outlels

Cutl in quota of Kerosene for States

403. SHRI G Y. KRISHNAN Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there hag been any cut
in the guola a'lotted to the States
during last four months so far as the
supply of kerosene is concerned; and

(b) it so, the extent of the cut in
quantity, State-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D
MALAVIYA)- (a) Yes, Sir, During
August, 1974 there was a uniform out
of 30 per cent for all the States. Dur-
ing September and October, 1974
States having consumption of les
than 500 MTs per annum were no
subjected to any cut, in respect o
other States, the cut varied between 1.
per cent to 25 per cent. In the mont!
of November, the extent of cut wa
reduced to an average of 10 per cen
leaving the gquotas of the States con
suming less than 500 CMTs, pe
annum intact. '

(b) A statement showing the cu_t
made in the month of November !
placed on the Table of the Houss
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Statement
(Figures in Mits.)

States Cuts made
s
November,
1974
Assam | . . . . 505
Andhra Pradesh . . . 2079
Bihar . . . . 1553
Gujarat , ., , | 2558
Haryana v e 776
Himachal Pradesh . . 37
Jammu & Kashmir , . . 84
Karnataka . . . . 2319
Kerala . . . . 1568
Maharashtra . . . 7843
Madhya Pradesh . . 1335
Meghalaya . .. 36
Orissa . . . . 628
Punjab . . . . 2288
Raiasthan .« . . . 303
T'amil Nadu . . . X036
Tripura , . . . . 49
Uttar Pradesh . . . . 2934
Chandigarh . . . . 94
Deli , . ., . . 1318
Pondicherry . . . 93

Suggestion from World Bank on Ofl -
Exploration

*$04. SHRI K. MALANNA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the World Bank has
told Indian Government to significant-
ly step up expenditure on oil explo-
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ration during the Fifth Plan if the
domestic oil sector 18 to make a grow-
ing contribution to energy supplies
over a sustained period; and

(b) if so0, the brief outlineg regard-
ing the recommendations of World
Bank and reaction of Government
thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K.D.
MALAVIYA) (a) No, Sir.

(b) Does not arise.

! ectilizer Plant at Ramagundam

*405. SHRI R. S. FPANDEY:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the commissioning of
fertilizer plant at Ramagundam in
Andhra Pradesh hag been delayed;
and

(b) if so, the reasnns therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b) The Ramagundam fer-
filizer plant 1s now expected to go into
rroduction early in 1877. The slippage
in the proiect schedule is mainly due
to delays in the delivery of some of
the indigenous items of equipment and
machinery.

Further Increase in Prices of Crude
o1l

*406. SHRI VASANT SATHE:
SHR1I C. JANARDHANAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether another crude price
hike by foreign oil companieg is i
the offing; and
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(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS
MALAVIYA): (a) Government have
no information.

{b) Does not arise
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Supply of Inferior Petroleum Pro-
ducts to Defence Industries

*408. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether his Ministry or Com-
panies under it receiveg any com-
munication from Supply Ministry
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about the supply of inferior Petroleum
products to Defence industries and
public sector undertakings; and

(b) what action was taken to im-
prove the quality of petroleum pro-
ductg supplied to the Public sector
establishments as wel] as the general
publicy

THE MINISTER OF PETROLEUM
AND C(HEMICALS (SHRI K. D
MALAVIYA): (a) and (b), Yes, Sir. A
letter dJdated 6th March, 1972 was ad-
dressed by Secretary, Mimstry of Sup-
ply to the Chairman, IOC enclosing a
note listing various complaints against
1I0C for wrong, defective and short
supphes and for irregularities in sub-
mission of clams and billing. A capy
of the letter was also endorsed to Sec-
retary Minustry of Petroleum and Che-
micals,

The matter was fully investigated,
by the IOC and later by the Ministry
of Supply on the basis of Chawrman,
I0OCs reply. Corrective action was
taken by the IOC as necessary to 1m-
prove the quality of supplies against
DGS&D contracts.

Panambur-Mangalore Railway Line

*409, SHRI P. R SHENOY: Will the
Minister of RAILWAYS be pleased to
state

(a) whether the new Panawbur-
Mangalore railway line is out of use
for s long time after it wag inaugu-
rated; and

(b) when this line will be put to
use?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir

(b) Does not arise.
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Work on Fertilizer Plant aé Panipat

*411. KUMARI KAMLA KUMARI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) whether work has been started
to set up fertilizer plant at Panipat;
and

(b) if not, when the work will
start?

THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND CHE-
MICALS (SHRI K. R. GANESH): (a)
and (b). The project will be taken up
for implementation as soon as financial
and other arrangements are tied up.

Proposal fo Remodel New Katnl Yard
*412 §HRI D, D. DESAL
SHRI ANADI CHARAN DAS:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry is consider-
ing any proposal to re-model new
Katnj yard;

(b) if so, whather cosl movement
from coal fields in Central India would
be improved thereby;

(c) whether this will enable the
yard to meet the increasing demand
for cnal movement; and

(d) whether an engineering survey
has been taken up to assess tl.e over-
all requirements: and to prepare the
plan for the expansion of the yard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d): Yes, Sir.

Letter from Chief Minister of Kerala
regarding Super Tapker Oil Thermal
Project at Cochin

3785. SHRI A, K. GOPALAN: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Chief Minister of
Kerala has written a letter to the
Prime Minister on 31st August, 1974
in which he has indicated that the
attitude of the Cochin Refineries in
opposing the Super Tanker Oil
Terminal Project at Cochin Port is
“possibly influenced by the represen-
tatives of American Private capital in
its ‘management”;

(b) whether the allegations implied
in the Kerala Chief Minister's letter
have been examined by the Govern-
ment of India; and

(¢} if so, the conclusions thereon?

THE DEPUTY MINISTER IN THE

. MINISTRY OF PETRAQLEUM AND

CHEMICALS (SHRI C. P. MAJHI): (a)
to (c). The Chief Minister of Kerala
has written to the Prime Minister on
31st August, 1974 during expeditious
expepditure sanction for the Cochin
Super tanker oil terminal project. In
this letter he has, inter alia, stated that
the attitude of Cochin Refineries fo
this praject may pessibly be influenced
by the representatives of American
private capital om iis management.
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CRL are not opposed to the Cochin
super tanker oil terminal project but
have explained that the sating m frei-
ght as a resu't of the construction of
the terminal will not accrue to the re-
finery under the existing pricing sys-
tem and that their financial position
does not nermit their financial partici-
pation in this project. Subject to the
above CRL have offered full coopera-
tion to the Cochin Port Trust.

Recommendations of Committee
regarding Supply of Esential Drugs
at Low Cost

3786. SHRI ARVIND M. PATEL:
will the Minister of PETROLEUM
AND CHEMICALS he pleased to state:

(a) whether the Committee on
Drugs and Pharmaceutical Industry
has suggested 120 essential drugs for
mass production at a low cost to meet
the needs of common man; and

(b) i¢ so, whether necessary steps
have been taken to implement the
suggestion?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Committee on Drugs
and Pharmaceutical Industry headed
by Shri Jaisukhlal Hathi constituted a
panel consi-ting of some of 1ts members
and eminent doctors in the enuntiy
with the following terms of reference:

(a) Measures for providing Es-
sential Drugs and common
house-hold remedies especial-
ly mn rursl areas,

(b) Whether it would be in the
national interest to subshtitute
brand names by generic nam-
es and if so, the manner and
the extent to which it should
be done,

The panel’s report is uader considera-
tion of the Commitiee and the Com-
mittee has yet to submit ifs report
to Government on this issue.

DECEMBER 10, 1974
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Booking of Rice at Pathankot

3787. SHRI VIKRAM MAHAJAN:
Will the Minister of RAILWAYS be
pleased to state whether in spite of
the fact that there are no restrictions
for Rice te be brought from Punjab to
Delhi and that no permit is necessary
to be obtamned, the Railway Autho-
rities at Pathankot (Punjab) decline
to Book Rice for Delhi and what steps
are bemng taken against Booking
authorities who do not book the same
at Pathankot?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No rice has so far
been offered for booking by rail ex.
Pathankot to Delhi on trade account
and therefore, refusal to book rice by
railway authorities at Pathankot does
not arise.
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Educational Facilities in  Raliway
Coloniey in Gujarat (Western
Rallway)

4790. SHRI D. P, JADEJA: Will
the Minister of RAILWAYS be
pleased to state:

Name of workshop

(a) the educational facilities provid-
ed to the Railway employees in the
various Railway coionies in the Divi-
sions of the Western Railway situated
in Gujarat; and

(b) the broad outlines of the school
in each Railway colony?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (k' The i
formation is furnished in the state-
ment laid on the Table of the House
| Plared wn Labrary  See No. LT 8713/
’f—i,]

S.C/S.T. Working in Railway(Loco)
Workshops in Gujarat

3791. SHR1 VEKARIA: Will the
Minmster of RAILWAYS be pleased to
state:

(a) the number ang places of Rail-
way (Loco) workshops situated in
Gujarat State;

(b) the number of employees work-
ing in each workshop; and

(¢) the number of Scheduled Castes
and Scheduled Tribes employees out
of them in each workshop?

THE DEPUTY MINTSTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are three
Locomotive repair worshops namely
at Dahod. Pratapnagar and Bhav-
nagar which are situnted #n Gujarat
State.

(b) and (c). The total number of
workers in these three workshops and
the number of Scheduled Castes and
Scheduled Tribes out of them are as
under:—

Scheculed

Tortl Suleouled
emplovees Ciste Tiibes

employtes  (mpleyees

2,777 215 405

{72 53 4

434 13 10
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Capital Investment in the Organised
Drug Industry

3992. SHRI C. K. JAFFAR SHA-
RIEF: Will the Mimsier of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) the total capital investment in
the organised diug industty in the
country at present; and

(b) the percentage of share of
foreign controlled drug firms in drug
industry in the country at present?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K, R.
GANESH) (a) and (b) "The total
paid up capital in equity in the or-
ganisea sector of drugs and pharmace-
utical industrv 1g about Rs 113 cror-
eg out of which the share of foreign
controller drug firms with foreign
equity exceeding 50 per cent 1s
Rs. 2719 crores (excluding May and
Baker Lamited, Anglo Thai Corpoia-
tion, Chesbrough Ponds Inc, Cooper
Laboratories, C W Carnrick, Nicholas
of India Limited, John Wyeth Bros,
and Smth Kline and French—which
are branches of foreign companies op-
nrating in India). The pcrecentage
»f share of foreign controlled drug
firms 1n termg of total equity in the
organised sector is 24.1,
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Decision on Recommendation of Third
Pay Commission regarding Temporary
Officers In Railways

3794 SHRI VIRBHADRA
SINGH* Will the Mimster of RAIL-
WAYS be pleased to state:

(a) whether Government have sinceé
taken any decision on the recommen-
dation made in Para 53 of Volume II
(Part II) of the Report of Third Pay
Commission regarding Temporary
Officers in Railways;

(b) if so, the broad outlines of the
decision taken; and

(¢) the action taken in pursuance
of the decision?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH): (a) to (c).
The question of increasing the pace
of absorption of Temporary Officers
on Railways in Class I has been re-
viewed periodically. It has recently
been decided that Temporary Officers
should be absorbed every year at a
substantially inereased rate, It has
not been found feasible to spare
them 1n large number. fur absorption
in other departmenis or public sec-
tor undertakings.

Rectification of Mechanical Troubles in
Durgapur and Cochin Fertilizer
Projects

3795. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) wheéther the mechanical troubles
in the Durgapur and Cochin Fertihiser
projects which caused dislocation in
production and huge losses to the
nation have been completely rectified
and normal production started in
these units;

{b) if so, the facts thereof; and

(¢) what is the present production
in these units and how does it com-
pare with their respective production
tapacities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
FANESH): (a) to (¢). The Cochin
and Durgapur Projects which were
rommissioned in Apmnl and October
1973 respectively, are designed 1o
nroduce 3,30,000 tonnes of urea each
Jer annum, The plants have mnot
as yet been able to stabilise produc-
lion at a satisfactory level and also
achieve thelr rated capacities, as @
result mainly of failure and breakdown
of several critical items of equip
Ment, including imported machinery
ind comjserwnts.  Presntly, these
Plants wre capuble of operating at
thowt B0 per eent 10 60 per ocent

of cap capacity in the Ammonia Sec-
tion though the Urea Section could be
operated at near rated capacity of
individual streams.

Systematic efforts have from time
fo time been made to identify and
overcome the various mechanical de-
fects and other problems and ensure
satisfactory operation, Since these
steps were not whollv successful,
Messers Techmimont, who were c¢ne
of the Engincering Companies close-
ly involved with these projecis, were
mmvited to make a comprehensive
‘end-to-end’ survey for the Durgapur
plant and suggest measures necessary
to ensure reliable operatior at a satis-
factory level. This ‘end-to-end’ sur-
vey report has been discussed with
al] concerned and a programme of
remedial measures is being taken up
tor implementation, both at Durga-
pur and Cachin.
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Introduction of Train from Singrauli
to Katni

3797. SHRI R. R. SHARMA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is proposed to ope-
rate a passenger train from Singrauli
to Katni on Eastern Railway; and

(b) if so, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise,

- Production oy Fermulations by
Foreign Companies for their own
Consumption

3798. SHRI B. R. PARMAR: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleasad to state:

" (8) ‘whethei the foreign companies
are mosily producing formulations

" DECEMBER '10, 1974
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and whatever bulk drugs they pro-
duce they consume in their own for-
mulations;

(b) whether initially some foreign
companies were operating in our
country and only after two decades
of develvpment some Indian compan-
jes are in a position to manufacture
similar formulations;

(¢) whether the policy of Rs, 2 cro-
res was designed to prevent the entry
of Indian companies in the field of
formulations which were already
marketed by foreign companies; and

(d) if not, why Government do not
ask the foreign companies to take up
the manufacture of bulk drugs, and
formulations which are being market-
ed by these companies in the coun-
try for the last one decade or so0?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The foreign companies ie. firms
having foreign investment exceeding
fifty per cent operating in the fleld of
drugs and pharmaceuticals are produc-
ing about 45 per cent of the total turn-
over of drugs in the country and are
producing about one-third of the total
bulk drug producing in the country.
These companies are utilising most of
their bulk drug production for their
own formulations.

(b) Acquiring of capabilities for
manufacture of drugs is a continuous
process of development and some In-
dian companies have become capable
of manufacturing formulations similar
to those manufactured by some foreig?
companies.

(c) For achieving self-reliance in the
field of drugs and pharmaceuticals. it
is essential that the production of bulk
drugs in the country is maximised:
Indian companies with a turnever &x-
ceeding Rs. 2 crores per annum &°
also expected to contribute their efforts
to this so that imports of bulk drugs
are minimjsed and - depemdence 9

“foreign firms is. reduced. Wholly In
‘dian- companies: or those with foreid®
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equity below 2y per cent are allowed
2 or 3 years' time for producing the
connected bulk drug and are meunwhile
allowed to market ‘ormulation: Ly 1m-
porting ithe bulk drug or purchusing it
from others. On the other hand in
case of approvals to companies with a
foreign equity uf 26 per cent or more.
they are now ordinarily required to
manulacture formulations from the
bulk drugs prodiiced by them Such
companies are ialso required to part
with a larger proportion of their bulk
drug production for supply to ron-
associateq formulators or towards ex-
ports, In case of units in the small
scale sector and of which there are
over 2000 in the country other than
those belonging {o foreign companies
or large houses, no industrial licence
is required.

(d) Industrial licences are now gene-
rally not issued !o foreign firms for
producing formulations unless their
proposal is linked up with the produc-
tion of bulk drugs. Government has
appointed a Committee on Drugs and
Pharmaceuticals Industry under the
chairmanship of Shri Jaisukhlal Hath:
to examine the various aspects of the
industry. The report of the Committee
is expected by February 1975.

Passenger and Goods Traing detained
in Bihar during the months of
October and November, 1974

3780. SIIRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of passenger and -

goods trains detained within the
territory of Bihar by the agitators for
the dissolution of the Bihar Assem-
bly during the months of October and
November, 1974; and

(b) the loss incurreg by the Rail-
ways as a result thereof and the
number of arrests made in this con-
nection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGII): fa) and (h). Infor-
mation iz being collected and will be
laiwd on the Table of the Sabha.

Supply of Kerosene Oil to Dadra and
Nagar Haveli

3800. SHRI R. R. PATEL: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the total quantity of Kerosene
oil needed by the Union Territory of
Dadra and Nagar Haveli during the
years 1973-T4 and 1974-T5;

(b) the total quantity supplied dur-
ing the year 1973-74 and upto 30th of
September, 1974, month-wise; and

(¢) the reasons for which the quan-
tity supphed was much less than the
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). No separate estimates have
been made about kerosene require-
ments of the Union Territory nf Dadra
and Nagar Haveli. Supplies to this
Union Territory have been made all
arng from the supplies of kerosene
oil made to the State of Gujarat. The
local Administration has however, in-
dicated its requiremenis of kerosene
oil at 778 MTs for 1974-75, A separate
allocation has also been started now
for this territory. During the months
of November and Decomber, allocation
for this {erritory was 50 MTs per
month. No separate figures of supply
are readily available for this territory
for the past years,

Vacancies of Judges in Supreme Court

3801. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to gtate:

(a) the number of vacancies of
Judges in the Supreme Court as onm:
the September 30, 1974;
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(b) the period for which vacancies
have remaimned unfilled, and

(c) the reasons for the delay in fill-
g up these vacancies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H
R GOKHALE) (a) Nid

tb) and (¢) Do not arse

Plan for Mathura Refinery Completed
at Nipin Institute of USSR

4802 SHRI S A MURUGANAN-
THAM Wil the Minister of PETRO-
LEUM AND CHEMICALS te pleased
to state

(a) whether the plan for the
Mathura O1l Refinery has been com-
pleted at the Nipin Institute in the
Soviet Unmion, and

(b) 1if so, the broad outlinesg thercuf”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
{a) and (b) The Protocol signed bet-
ween India and USSR entisages coope-
ratton 1n the construction of the
Mathura Refinery 1n accordance with
this protocol Indian il Corporation
has entered into a Contract with M/s
Neftechimpromexport Moscow  for
des1igning a part of the Mathura Re-
finery Project In terms of this con-
tract Detailed Project Report 15 to be
submitted by M/~ Neftechimprom-
export VNIPINEFT who are the
general designers are preparing this
Detaileq Project Report on behalf of
M/s Neftechimpromexport Prepara.
tion of Detailled Project Report has
reached an advanced stage and it 18
expected to be ready by January, 1975

gt & orafie oftedt ot gfewr gz

3803. ot fanfs faw: =1 W
Ay 7 war #Y g w3 fn

DECEMBER- 10, 1974

Writtén Andivers 52

(%) #ar @opre & g9 miear
7 e &y #Y glagy Fang w3
8,

(=) =fz zr & w1 g=& qfrorms-
THEY gL IME A FAVEIOR 97 56
sgfeg w1t o & 97 7% uw 9Ogw
U, WX

() =ar gL ¥ faar ol
w, TR HIv R aizEr w
ag glaar a7 7 §7 faare ¢ 7

o warem A gaaw (N qn ) -
(%) o g1

(&) = 7

() =t #r sfr & guewe
A TF UFHAE W7 |qArQ AniEqr
¥ oogy 7 A Atwe 3 Af¥w 3o
J49 @UET 9T ANETIT KT AEH WEA
v 7 71 Wy A A & fem g
wmfenn 7 77 ITFvw ¥ fq{oey a=r
1 et g1 Filw ww i At EreT
fa1 faeft 49 F7w & W Twd
rfmagarsrafiva=frar E
g7 mfear 7 & arismar & (vt
wequl erF ¥ (gel, I T AET QF
aifgqr & {Aq fad-ay feeat o\
amareor fesdt @ 9w TAyT ot a4v
wifery =v & v 807 & fag g dwter
forar wrar &, e o ol & Sowony
0 frfesy ot warr qr &



54 Written Answers AGRAHAYANA 19, 1808 (S4KA) Written Answers 54

Reduction in Numiber of Casnal
Workers in Railways

3804. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of casual
workers working in Railways before
8th May, 1974, zone-wise;

(b) the number of casual workcrs
on the 28th May, 1874; and

(c) the number of them on 3ist
QOctober, 1874 and the reasons for
reduction in the number of workers?

+HE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The in-
formation is being ccllected and will
be laid on the Table of the Sabha.

Cost of Double-Decker Coaches

3805. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH

MALIK:
SHRI M. V. KRISHNAFPPA:

Wil) the Mimster of RAILWAYS be
pleased to state the number of double
decker coaches to be attached to each
train {rom 1877-78 and the expenditure
likely to be incurred on the manufac-
fure of each coach?

THE DEPUTY HUNI!STLR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Only one prototype
Broad Gauge Double Decker Coach 18
on order for manufacture. It is ligely
1o be put on line during 1977-78 as an
experimental measure, Only after the
resulls of running this prototype be-
tome available can the question ol
lurther manufacture be considered.

The cost of this prototype coach 18

expected to be Rs, 6 lakhs approxima-
tely.

Increase in prices of Products of IDPL

3808. {HRI N. E. HORO: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased t0 stabe:

(a) the extent of price increase in
each product of Indian Drugs and
Pharmaceuticals Limited since 1970;

(b) whether  smaller umts are
cloging down for want of permnission
tp increase prices of their products;
and

(¢) if so, what steps Government
have taken or propose to take to pro-
tect the smaller units engaged in
pharmaceutical production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No price increases were allowed to
IDPL for bulk drugs and formulations
manufactured by them bLetween 1970
and March 1974 except for Sodium
P. A, S. Prices of Lulk drugs and for-
mulations as in 1970 and as at present
are given in Statement 1 and II laid
un the Table of the Hruse. [Flaced
in Librury See No, L -3?14/'?4],

(b) and (¢). Units with an annual
{urn-over not exceeding Rs. 50 lakhs
have been exempted from the require-
ments ¢f Government approval for
fixation, revision of prices of their pro-
ducts under the Drugs (Prices Conirol)
Order, 1970, As such, the question ol
smaller umts closing down for want
of permission to increase prices of their
products does not arise.

Stagnation of Tank Wagons ou Eastern
Railway

3807. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether stagnation of tank
wagons, both loaded and empty used
for transporting furnace oil jg posing
a serious problem for the Eastern
Railway; and

(b) if o, the
features thereof?

reasons and salient

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not stise.
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Increase in Prices of Petroleum Pro-
ducts

3808. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state whe-
ither the rise in the prices of petroleum
product in this country is in propor-
tion to the rise of prices ¢t the
Arabian countries crude oil prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF FPETROLEUM AND
CHEMICALS (SHRI C P. MAJHI):
The current price of importeq crude
oil is about 8.5 times the price prevail-
ing on 1-6-1970. The basic ceiling sell-
ing prices of the major petroleum pro-
ducts in the country have increased
from 1.3 to 3.2 times during this period.

Construction of Apta-Mangalore Sec-
tion on Konkan Railway

3809. PROF. MADHYU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the earth work of the
construction of Konkan Railway
undertaken as ‘famine work’, has been
discontinued;

(b) if so, when will the construction
of the remaining Konkan Railway be
commenced; and

(c) when will the entire work of
the Konkan Railway from Apta to
Mangalore be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) to (c). Earthwork
on the Apta-Dasgaon portion of the
Apta-Mangalore Railway Proiect was
taken up during 1973 as a drought re-
lief measure and was executed by the
Maharashtra State Government at
their cost. Out of total quantity of
18.90 lakhs cubic metres of earthwork,
1.07 lakhs cubic metres was completed
by the State Government. The work
was suspended by the State Govern-
ment on 15th June, 1973 as the drought
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conditions improved. Final Location
Survey between Dasgaon and Ratna-
giri including spot checks between
Ratnagiri and Mangalore has also been
sanctioned which is in progress. The
construction of the line will be con-
sidered further after completion of the
surveys, examination of the survey
reports, and also subject to availability
of funds.

Proposal to Introduce Deluxe Trains
with Two_Tier Berths in Air Con-
ditioned Dormitary Coaches

3810. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Deluxe trains with
two-tier berths in air-conditioned
dormitary coaches are proposed to be
introduced soon in the railways; and

(b) if o, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes.
Ten (48 seater) 2-Tier Air-conditioned
Sleeper Coaches are on order and are
proposed to be introduced on the exist-~
ing A, C. Expresses,

Progress on Oil Exploration

3311. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the progress made on oil explo-
ration work in the new areas and the
success achieved 50 far;

(b) whether efforts are being made
to find an alternative fuel to reduce
the country’s dependence on oil
imports; and

(c) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) A statement is placed on the Table
of the Sabha.

(b) and (c). The required informa-
tion is being collected and will be
placed on the Table of the Sabha.
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Statement

(a) The ONGC are drilling at present
at 18 places on land—12 in Gujarat,
namely, Ankleshwar, Ahmedabad,
Kalo!, Goladhra, Detroj, Nawagam,
Dholka. North Surkhej, Khambel,
Wara, North Kadi and Sobhasan; 3
places in Assam namely. Lakwa, Galeki
and Amguri; Baramura in Tripura;
Karaikal in Pondicherry; and Shumar-
wali Tallai in Rajasthan. The ONGC
has completed drilling the second well
on the Bombay High structure.

Oil India limiled are continuing
Naharkatya,
Hugrijan, Dum Duma areas aud at
Kharsang in the Ningru area.

exploration for o1l in

011 has been discovered by ONGC in
the recent past in Chirali. Amguri and
Borholla as well as in the Bombay High
offshore structure.

In adeition, two exploration con-
tracts have been concluded with two
Groups of foreign Qil Companies for
the offshore exploration of the Bengal
and Kutch Basins. Preliminary seis-
mie surveys of these Basins have been
completed.

ONGC has also obtained an explora-
tion contract in Iraq and preliminary
survey is in progress.

Railway Staff who attended Duty
during Strike

3812. SHRI DINEN BHATTA-
CHARYYA. Will the Minister of
RAILWAYS be pleaseq to state:

(a) the number of Reilway Staff,
Railwise, reported to have attended
duty during the 20 dayw Railway
Strike; and

(b) the nature of benefits since
granted to those workers who attended
duty during the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) The number of
Railway staff, Railwuy-wise who had
no{ participated in the strike of May,
'74 is given below:

Central 1,16.769
Eastern 88.612
Northern 1,67,233
North Eastern 77,550
Northeast Frontier 18,161
Southern 68.443
South Central 58,598
South Eastern 1,05,059
Western 1,11,176
C L W 2.648
C. L. W, 336
C. L. W. 745

(1) One advance increment, or 4a
cash award, or an extension or ream-
pluyment, or compassionate employ-
ment of a son or daughter was to be
the benefit which ~ould be given to a
worker who stuck to his duty during
the strike of May, '74.

Import of Lubricants

3813, SHR] NAWAL KISHORE
SHARMA,;
SHRI Y. ESWARA REDDY:

Will the Ministey ¢f PETROLEUM
AND CHEMICALS be p'eased to siate:
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(p) whether Goverpment are can-
sidering to import lubricants in the
country;

(b) it ®o, the quantity thereof to be
imported together with the reasons
therefor;

{c) whether efforts are being made
to manufacture such lubricants indi-
genously; and

(d) if so, the success achievedg in
the matter so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) A wide variety of base stocks
are imported. These include bright
stock, cylinder oil, refrigeration oils.
napthenic oils, turbine ¢ils and axle
oil. World wide there is a shortage
of these products and therefore it has
not been possible to import adeguate
quantities. The tota] availability of
these grades in the current year is ex-
pected to be around 58,000 tonnes
against an anticipaled requirement of
118,000 tonnes.

(c) and (d), Samples of turbine oil
and axle oil for trial purposes have
been made in HPCL and MRL refine-
ries and these are undergoing evalua-
tion. Production of bright stock would
commence when the Haldia refinery
Lube plant goes on stream at the end
of 1975,

Suggestion from the Hathi Committee
for setling up of a Pharmaceutical
Complex at Durgapur

3814. SHRI INDRAJIT GUPTA:
SHRI C. K. CHANDRAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Parliamentary
Committee on Drug and Pharmaceuti-
cal beaded by Shri Jaisukhlal Hathi
has suggiested that g pharmaceutical
ecomplex could be set up at Durzapur
in. West Bengal;
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(b) it so, broad outlines of the
suggestion; 3 B

(e) the deaision of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (¢). The Chairman of the Com-
mittee on Drugs and Pharmaceuyticals
Industry has not yet mad: any sugges-
tion to Government to set up a Drug
Complex at Durgapur. The Cheirman
of the Committee along with three
other members visited Durgapur recent-
lv and had discussions with {the Officers
of the Durgapur Projects Limited and
Durgapur Chemicals Limited to gain a
knowledge about the activities present-
ly undertaken and also tp find out if
the raw materials required by the
Drugs Industry could be supplied or
developed tHere. The report of the
Committee and recommendations, if
any, in this regard are yet to be sub-
mitted by the Committee.

Steps taken against Forelgn Oil Com-
panies for increasing prices of crude
and for their Nationalisation

3815. SHRI BHOGENDRA JHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
replies given to Unstarred Question
Nos. 339 and 340 on the 12th Novem-
ber, 1874 regarding increase in prices
of crude and nationalisation of Fureige
Oil Companies respectively ¢nd state:

(a) what steps have mince been
takepn against the foreign oil com-
panies for increasing the price of crude
and what has been the result of tkte
negotiations with the Burmah Shell
angd Caltex regarding their
nationalisation; :

(b) whether it is proposed to com-
pletely nationalise the foreign oil
companies and end heterogeneity of
interests in ofl industry; and .

(c) if so, facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The reasons given by the
foreign oil companies for increase in
the price of crude o1l with effect from
1-10-1974 are under examination. A
clear picture will emerge only after
the next meeting of OPEC to be held
on December 12, 1474. As regards take-
over of operations of Burmah-Shell
and Caltex in India, negotiations arc
still in progress.

Alleged Appointment of Relations of
Managing Director of Excelsior Plants
Corporation Ltd, in the Corporation

4816. SHRI M. KATHAMUTHU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate;

(a) whether the Managing Director
of Excelsior Plants Corporation Ltd.,
Faridabad has appointed most of his
relations to the Key Posts in the
Corporation; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIL BEDA-
BRATA BARUA): (a) and (b). In the
cnurse of an inspection of the books of
sccount of the company under Section
209(4) of the Companies Act, 1956, it
was observed that Mr. A, K. Raina.
Son of Shri J, N. Rmna, Managing
Director of the company, is working as
officer on special duty on a salary of
Rs. 495/~ per month. No other inst-
ance has been referred to in the report.

Appiications for Manufacture of
Formitlations Pending Disposal

3817. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALB be pleased to state:

_ () the briet particulars of applica-
tions received in 1973 for the manu-
facture of formulations from the

Indian companies, pending with Gov-
ernment;

(b) the names of formulations
applied by these companies;

(c) the names of similar formula-
tions manufactured by forei com-
panies and large houses and since how
long;

(d) whether the bulk drugs for
these formulations are manufactured
by foreign companies/large houses and
whether these formulations manu-
factured by these houses are in short
supply; and

(e) it so, why the applications of
Indian firms have been kept pending?

THE MINISTER OF STATE IN THBE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). There are at present
8 pending industrial licence applica-
tions for manufacture of drug tormu-
lations only received during 1973 from
Indian companies ! e, companits witlh
foreign equity participation upto 50
per cent. Names of the cu. npanies
whose applications are pending along
with names and copacities of drug for-
mulations applied for are given In the
statement laid on the Table of the
House. " [Placed in Library. See No.
LT-8715/74.)

(¢) and (d). There are 36 firms in
the country with foreign equity exceed-
ing 50 per cent which are engaged in
the manufacture of drug formulations.
The number of formulations runs into
thousands. Data regarding particulars
and compaosition of each formulation
and comparative analysis of all so
many formulations involving various
ingredients is not available,

(e) These applications are pending
as these are still being processed in
consultation with the concerned de-
pariments.
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Tmplementation of the Proposal to
Lower the Voting Age

3818 SHRI BHAGIRATH
BHANWAR

SHRI P M MEHTA

SHRI V MAYAVAN

Wil the Mamstor of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the question of lower-
mng of the voting age to 18 years had
been referreq to all the State Gov-
ernments, and if B0, the particulars of
replies received from them,

(b) what headway, 1f any, hag been
made m regard to the implementation
of this proposal, and
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(c) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) The report of the Jont
Committee on Amendments to Elec
tion Law which contained inter alia
a4 recommendation to reduce the mime-
mum age for voting from twenty-one
years to e ghtec1 years wag circulated
to the Chief Electoral] Officers of all
States and Union teiritories

A statement contaiming the particu-
lars of replies recenved 15 laxd on the
Tabie of the House

(by & () The proposal requires
carefu] constderation and study having
regard to all its implications and some
more time 15 likely to be taken to
arrive at a decision

Statement

Srial Nim-~ of th- State’/Union
No ternitory

Particulars of reply recened

1 Trpira T

recomn nlanm of the Commttee forl w ring

of voung ag~ by amendment of the Constitution
from 21 to I8 wvears 18 not favoured as this would

make the educational mstitutions including schools
the hotbed of politics and divert the students from
their studies, as 1t 13 comm n knowl that students
of the ags group of 18 a1e mostly studying 1n schools
1n rural area where education begins late

»

¢
. As proposed

Meg 1alays .

D Im In view of the fact that lowering of voting age would
import party-pohtics in the educational institutions,
the lowening of voting ag* from 21 to 18 years 13
not acceptable.

Andhra Prai=sh . . O1 this 15sue, this State Government has not yet formed
any defimte opimion and the matter 1s stil urder
consideration

Gujarat . . . Article 326 of the Consutution should be amended

so as to reduce the voting age from 21 years to 18

years

By thus not only the University students will get the
voting right but the students of Higher Secondary
Schools also will have the same nght As the indul-
gehce 1n national politics by too many students 18
not desirable, the State Government does not agret
to this suggestion

Madhya Pradesh , .

Tas Government 1s not aginst the Jowening of voung
age from 21 years to I8 years This proposal may
be discussed 1n a conference of the Chief Mimsters
However, this is a matter of policy to be decided by
the Government of India.

Tmil N1ju . .
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The following Sates/Union territories
did not express any views in the
malter:

Assam

. Chandigarh

. Dadra & Nagar Haveli

Goa, Daman and Diu

Haryang

Himachal Pradesh

. Karnataka

. Kerala

. Lakshadweep
Maniput

. Nagaland

. Rajasthan,

[ T T T PR

b b
N = o =

The rest did notl send any reply

Appointment of Criminals in Dhapbad
Rail Division

4819. SHRI CHANDRA SHEKHAR
SINGH* Will the Mmister of RAIL-
WAYS bg pleased to state:

(a) whether the attention of the
Minister has been drawn to the news
“Seven notorious criminals appointed
In Dhanbad Rail Division” as publish-
ed in the Coalfield Gazette dated the
15th September, 1974;

(b) it so, the policy of Government
regarding appointments of substitutes
in the Rallway; and

(c) thfe action taken againmt the
officers for making these appointments
disregarding the Rules and existing
Procedures?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHRI
BUTA SINGH): (a) to (o), Though
the publication in the Coalfield Gazette
has not come to the Ministry's notice,
" hag come to hight that a few per-
Sons ebtained temporary appointments
“n the basis of letters which are Bus-
Pecled to be formed. The matter is
Under enquiry

2868 L.S.—8

(by Bubstitutes are engaged on re-
gular scales of pay and allowances
only when regular posts may fail va-
cant on account of a rallway servant
being on leave or due to on appioved
candidate not being immediately avail-
able,

Rallway Bureaucraty

3820 SHRI BHOLA MANJHI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the attention of the
Railway Minister has been drawn to
the news “Railway Bureaucrats are
out to finish basic norms of Demo-
cracy” as published in the Coalfield
Gazette on the 6th October, 1974;

(b) whether the policy of Govern-
ment has been followed in the confi-
dential letter of D.P.O., Dhanbad on
the 18th September, 1974 and the
decision taken ;n H.O.D., meeting at
Calcutta on the 6th September, 1974;

(c) the policy and the directives,
given to the General Managers regard.
Ing reinstatement of the removed/
dismissed staff and the condonation of
break-in-service for the last General
strike 1n Railways; and

(d) action taken against the officers
for disregarding the policy and the
nstructions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). The policy of the Gov-
ernment has been clarified from time
to time on the Floor of the House—

(1) Break mn service is an auto-
matic consequence of absence
without permission during
the gtrike and has therefore
to be condoned on the baasis
of appeals after scrutinising
whether or not there are ex-
tenuating circumstances for
such condonation.

(2) Removals and dismissals gre
based upon “Railway Discip-
line and Appeal Rules, 1968
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and for an employee the
course of action lies mn mak-
g an appeal within  the
time provided The appeal
has to be considered by the
appellate authority and 1its
decision 15 conveyed to the
employec on which he may
also piefer further represen-
tation for review of his case

(3) The .ervices of tempoirary
emrlovees can be terminated
on the basis of Rule 149 of
the Establishment Code by
giving due notice Here also
ithe employee has to make a
representation for bemng re-
appointed

(4) The services of casual labou!
and substitutes automatically
become diccontinuous on the
ba1s of Rule 25(B) of the
Industrial  Disputes Act on
their participation in an il -
aal <trike Thenr re-engage-
ment depends on wotks mnd
resource« position Further it
15 also based on the repre-
spntation that such an em-
ployee may make to explain
the cucumstances 1 wnich
he took pait in such an 1lle-
g1l stnke It will Le ceen thil
except for the condonation of
break 1in geivice which can
only be granted by the Presi
dent r by such authority as
have such powers delegated, all
other actions depend wupon
the basis of individual ap-
peals and representations

(d) Does not atice

Recruitment in Dhanbad Divisien
(Eastern Rallway)

8821 SHRI JYOTIRMOY BOSU
Wil the Minuster of RAILWAYS be
pleased to state

(g) whether new hands in the Rail
wdyy are gencrally recruited from
amongst Iccal inhabitants and close
relatives of the Raillwav employees
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(b) if so, whether Asmistant Per-
sonne' Ofhter Dhanbad Division ol
Lastuun  Railway, recruited  (vide
hiy office order No EM|SW|74, dated
30-7-1974) b mnew handy who were
neither inhabitants o Dhanbad dis
tiiet nor relatives of the Rallway
cmployees,

(c) whethetr ot least 2 persons gave
statuments to tne OC/GRPS that they
arc recruited not by the local autho-
1ty but bv the Railway Board, and
that they are closely related to the
hailway Mimister and

(cd) if so what are the salient
te itures thereo ?

THE DEPUIY MINISTER IN THF
MINISTRY OF RAILWAYS (SIHRI
BUTA SINGH) (a) No

(b) 6 per-ons m Class IV were 1c
cruited by Assistant Personnel Offi
et Dhanbad 1s substitutes after
being found suitble

(¢} The Raillway Ministry are not
awaie of any such statement mad
before the OC/GRP

(dy Does not anse

Deusiop of certam Gulf Countries to
Lower Price o Crude Ofl

j823 SHRI K MALLANNA Will
the Mumister of PETROLEUM AND
( HEMICALS be pleased to state

(a) whether thice of the six Gulf
countries holdme half the world’s o
1¢serves have decided to lower posted
pruies of vrude o1l and cut oil com
panies super-profits’ by rawsing the
taxes paid 1o producing pations,

(h) whethe; the thiee other paitt
cipants 1 the mceting, the first of 1its
kind by the Gulf nations, producers of
30 per cent of the world's eil, refused
to go along with the price changes
and

(c) 1if so the broad outhines of the
decisions taken i that meeting held
in Abu Dhab: on the 10th Novembe:

1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHI).
tay io (c) At the meeting of the Guit
il producing countries held in Abu
Dhabi on the 10th November, 1974
Saudi Arabia, United Arab Emirates
and Qatlar have decided as follows:—

(1) To lower the crude o1l post-
ed prices by 40 US cent. per
barrel with effect from Nov-
ember 1, 1974,

(2) To rawse the rate of royalties
to 20 per cent

(3

~

To raise the rate of income-
tax apphlicable to the o1l
companies to 85 per cent

The revised price formula will be
cifective upto the end of July, 1975.

However, Itan, Irag and Kuwait,
the other three participants at this
meeting, dissociated themnselves from
the decision, in view of the OPEC
Ministeria! conference scheduled for
12th December. in Vienna.

Ticketless Travelling and Theft of
Railway Property during the
Last Yeap

3824. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state-

(a) whether the travelling without
‘ickets and thefl of railway property
n. the Indian Railways are on the
micrease;

(b) the loss suffered on account of
these two factors during the last year.
wparately; and

(¢) the measures {aken by Govern-
ment to check these evils?

THE DEPUTY MINISTER IN THE

VINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- ()a No.
tb). (i) Estimates of the loss of

'wvenue on account of ticketless tra-
vel on the Indian Railways are not
hade from year to yvear and, as such,

separate figures for las{ year ure not
available, On the basis of sample
checks conducted on all Indian Rail-
ways during 1967-68, the loss was
estimated to be of the order of Rs. 20
to 25 crores per annum, Subseguent
checks have revealed that the inci-
dence ot ticketless travel has come
down. Another sample survey to
assess the extent of ticketless travel
on the Indian Railways is on hand.

(11) Loss on account of thefts of
rzilway materials and fittings during
the last year ie., 1973-74 was Rs. 42.88
lakhs approx.

(c) (i) In addition to the enhance-
ment of the minimum penalty for
ticketless travel from 10th June, 1969,
from 50 paise to Rs. 10/- So as to
serve as a deterrent to ticketless
travellers the following other mea-
sures have also been taken:—

(1) Special massive checks
against ticketless iravel are
conducted by  mobilising a
large force of ticket check-
ing stafl, Railway Protection
Force and Government Rail-
way Police and prosecution
of the apprehended ticketless
travellers.

—~
[

Jomt drives agamst ticketless
travel are gonducted with the
co-operation of State Govern-

ments.

(3) Educalive propaganda against
ticketless travel is conducted
amongst the student communi-
ty

(4! The non-oflicial Standing
Voluntary Helo Commuttee,

functioning 1n the Ministry of
Railways, have also been
directing their eftorts to com-
bating ticketless travel on the
Railways.
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(ii) The following measures are
being taken to check the theft of rail-
way materials and fittings:—

(1) Watch is kept by the Railway
Protection Force over the rol-
ling sfock stabled in yards end
pitlines,

(2) Joint checks are regularly
conducted by Mechanical, Elec-
trical and Security staffi for
localising the crime and appre-
hending criminals.

(3) Freguenf raids based on infer-
mation from plain clothed and
CIB staff of Railway Protection
Force are conducted and off-
enders ang recejvers of stolen
property are booked under the
provisions of Railway Proper-
1ty (Unlawful Possession) Act,
1966,

(4) Badly affected yards and
spots are patrolled by armed
personnel and dog squads to
curb the incidence of crime.

(5) Close liaison is maintained
with local and railway police
to curb the criminal activi-
ties,

Proposals from French President and
U.5. Secretary of State on Oil
Situation

3825. SHRI B. V. NAIK:

SHRI RAM SHEKHAR
PRASAD SINGH:

SHRI R. V. SWAMINATHAN:

SHRI V. MAYAVAN:

SHRI SUKHDEO PRASAD
VERMA:

SHRI BISHWANATH JHUN-
JHUNWALA:-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased <o
state:.

(a) .whether the proposals.of French
President, Mr. Giscard d’ Estaing for
the 12-natien -conference of oil pro-
ducing angd consuming countries and
American Secretary of State, Mr.
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Kissinger's five point plan to meet-oil
crisiz publicised almost simultanscumly,
on 15th- November, 1974 have been
congidered by Government;

(b) if so, in which of the two pro-
posals does India’s net and ultimate
balance of advantage lie;

(¢) whether India formulated any
independent proposals for world oil
crisis and its consequential fall out;
and

(d) if so, the broad outlines there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) and (b). The French
proposal for a conference of oil has
been conveyed to us and is under
consideration. Government have po
information on the plan of the US.
Secretary of State.

{¢) No, Sir.
{d) Does not arise.

Prescription of Life Saving and Cosily
Drugs by Doctors

3826. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS

be pleased to state:

(a) whether the life saving drugs,
irrespective of their costs are avail-
able with and- prescribed by the Rail-
way Doctors;

(b) whether costly medicines are
not being prescribed by the Doctors
for the patients specially for outdeor
patients but their substitutes are pres-
cribed;

(¢) whether in - recent years = the
amount spent on medicines in Eastern
Railway, has been curtailed to half a8
a measure -of economy - though - the
number of patients has increased; and

(d) if so, whether Government pro-
pose to order keeping of gufficlent life
saving drugs in Hospitals and nokt %0
forbid the Doctors. to prescribe such
medicines to the needy patients?.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) No. No discrimination is made
between indoor and outdoor patients.
Required drugs as presicribed are
made available, irrespective of the
cost.

(¢) No.

(d) Railway doctors already enjoy
the powers to make local emergency
purchase of medicines for needy pati-
ents,

Abolition of Posts of Rallway
Sectional Officers

3827, SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased
to refer to the reply given to Un-
starred Question No, 1075 on the 30th
July, 1974 regarding abolition of posts
ot Railway Sectional Officers and
state:

(a) whether i view of the present
day financial stringency, the Railway
administration do not propose to
tontinue these posts beyond the 3ist
December, 1974; and

tb) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The question
whether the posts of Railway Sectio-
ta] Officers should continue beyond
1974 is atill under examination in con-
sultation with Central Bureau of In-
vestigation,

(b) Does not arige.
DriMiyy eperations in Himacha)
Pradesh

3828, PROF. NARAIN CHAND PA.-
RASHAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be
Pleased to state:

(2) whether any drilling operations
have been carried on in any place in
Himachat Pradesh for the location of
ol and gas;

(b) if so, the names of the places
and the dates on which the operations
commenced; and

(c) the findings of the operations?
THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI C P. MAJHI):
(a) Yes, Sir.

{b) Exrploratory drilling operations
were started by ONGC in the Jwala-
mukhi area as far back a- 1957, Two
deep wells and five structural wells
were drilled in Jwalamukhi area.

(c) No o0il or gas of commercial
-ignificance was encountered_

ae wiw afafe

3829. ot WW wA ¥WAT  FT
FqT I AT F4 IF

(%) wav v wrw wfafy fzasw,
1970 ¥ wfzsy 8 7€ Y g7 af7 &,
at IuF wEet ¥ Aw wfz & E;

() =1 wfafa & wwar wivaw
sfaden wega #3 faan § A afx &,
A 3IEX w1 qww fqwtar ¢, Ak

(w) = wrw afafe o7 Foax
T o fewr a% (Fur @ 7

faf, st wie weaa? w19 wAnEw
# ver wft (wio wifut wfidht) :
(F) =a% wrw wiwla 51 w57 faaaz,
1970 ¥ frqr w1 wr fowd wow
¥ w9 ¥ Uy aar ¥ ooy ofr o
wEwe WX 9T ¥ &7 # A qwi-
waeg it Tho TWo WiglEw Wi
T gewren frgwr feg e ¥
23 fagmz, 1971 ®1, =N "l
& TqTT qT Wi §WT T o fewwre
et g fagfe w0k, afafa s
grrew fwar war qr 1 23 (ewew,
1971 & arg ¥ wiwfa &7 wazw afy

Lol o
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(@) wfafa 7 wodt wfaw (@l
CLUE U S|

(7) 31 wAzaT 1971 AF TH
gfafs 97 368622 WU F =W

oT E i

Salary and Perquisites of Senior Exe-

cutive, Chairman, Managing Direcior

and other Directors’ in Shayw Wallace
and Company

3830 SIHRI MADHURYYA HAL-
DAR Will the Minster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Unstaited Question No 3709 on
the 27th August, 1974 iegaiding
“Shaw Wallar. & Co ' and slate,

(a} the total monthly selary and
emolurtnis  gFiven to cach present
senlor executive, including Chairman,
Managing Director and other directors
o) Shaw Wallace and Company Limi-
ted,

(b) total value of perquisites enjoy-
ed by each of them, and

(c) the particulars of the perquisites
tnjoyed by each?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) The total emo-
luments by way of salary and com-
mis-ion diawn by each of the Mana-
gng Dircitols aud Whole-time IDi-
tector of M « Shaw Wallace & Com
pany Ltd during the year ended 3ist
December 1973 were as [ollows —

R«
1. Mi. AW B Hayward, Chair-
man & Managing Irector. |, 1,75,000
2 Shud P Achara  Mana-
ging Director ., 125000

7 Mr D.A W Hall Manar
ing Director from 1-1-1974
to 15-9-1973 . . 95.625

4 Shnn M. K Kumar, whole-
time Dirc tor from 1-5-1973
10 31-12-1973 . . 56,000
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The Non-egecutive Directors do
not gel any remuneration but for at-
tending mectings of the Board they
wcie paid Rs 31,000 during 1973

“(b) The total value of the perqui-
sites enjorved by each of them dur-
mg the said vear was as under —

Rs.
1 Mr AW B Hawwd 1,31,052
» Shers P Adharva 11651
T Mr D A W Hall 11,596
4 5hiiM Kk Kuma 24,245

(¢) The perquisite; enjoyed by each
of them comprise of Provident Fund,
Supelannuation  Fund, Rent-free
Quatters including Gas & Electricity,
Free use of company's Car, Mediecal
expenses, Servanis, Passage/Leave
Fates, Club Subscniption and Gratu-
ity

Annual Blue Book

3831 SIIRI HEMENDRA SINGH
BANERA Will the Minister of LAW
JUSTICE AND COMPANY AFFAIRS
he pleased to state

(o) which 1y the last wsue of the
Annual Blue Buuk (giving the name-
cte  of companies at work) brought
wi by the Depaitment «{ Company
Allans Compuany Law Board, and

tb) whether for the last several
years, no compiehensive list of a&ll
companies at work has been brought
oul by the Depariment of Company
Affaus, and 1if 80, the reasons for not
uptodating this publication?

TUE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) and (b) The
“Directory of Jont Stock Companies
in India, 1970" giving the names of
compames, their registered offices, in-
dustrial classification, and paid-up
capital a5 on 31-3-1970 was brought
out in early 1874 In the meantimc,
two Alphabelical Lsts of Jomt Block
Companies for the years 1970-71 and
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197172 giving particulars of compa-
nies registered and liguidated during
each of these iwo years have also
been published A similar  Alphabe-
tical list for 1972-73 is under compi-
lation amnd will be published soon

Detention of Wagong iy the Yard in
Bilaspur Dijvision

8832 SHR1 JAGDISH BHATTA-
CITARYYA: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether wagons have been
detained in the yard at the instance
of the owners of assisted sidingz in
Bilaspur Division in South Eastern
Railway during the years 1972, 1973
and 1974,

(b) if go, the number of wagons so
defained and for how many days;

(c) the amount of demurrage
charges involvad m such detention;

td) whether such demurrage
tharges have been realised: and

(ey 1f not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

(h) to (e) The questions do ne
11sr

Disposal of Cases by the Supreme
Court

A833. SHRI M V  KRISHNAPP’A
Wil the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS he plens-
tl to state the number of cases dis-
bosed of by the Supreme Court dur-
hig the last three years, yeur-wise?

[HE MINISTER OF LAW, JUS-

1ICE AND COMPANY AFFAIRS
‘SHRI H R GOKHALE):

Yeam Dhsposals
1971 6,491
1872 6.822
1973 6,808

Mgy A g A wwwfe w
RETAgY W waw aY fen g e
¥ wfawfedt gree s fovar won
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Alleged Collection of Money Jliegally
by Railway Employee from Unautho-
rised Passengers

3836 SHRI R, N. BARMAN: wWill
the Minister of RAILWAYS be pleas-
ed to state
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(a) whether the officia} figure of
passengurs during Puja Holiday-
showed a decline but in fact more
people travelled out of Howrah sta-
tion because some employees of Rail
ways had minted money thereby dep-
riving Government of 1ts due share of
earnings; and

(b) whether Government are aware
that the “Conductor Guard” on duty
in one II Class 3-tier compartment of
81.UP Howrah to New Delhi (Vest:-
bule) on 17th October, 1974 has col-
lected more than Rs 300/~ from un- .
authorised passengers in front of the
wife of one of the M.P.'s fravelling m |
that compartment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) The number of
passengers booked from Howrah dur-
ing the Puja season this year was
shightly less than in the Puja season
of 1973 but 1t 1s not a fact that a situa-
tion had prevailed in which Rallway
employees minted money through
ticketless passengers depriving the
Government of its earnings

(b) Enquiries into the whole mat-
ter have been ordered

Ticketless Travelling in Bihar on 10th
and 15th November, 1974

3837 SHRI P A SAMINATHAN
SHRI P M MEHTA
SHR] VIRBHADRA SINGH
SHRI BISWANATH JHUN-
JHUNWALA-

Will the Munister of RAILWAYS
be pleased to state-

(a) whether large number of ticke!-
less travellers were caught by tht
Bihar Sangharsh Samiti on the 10th
November, 1974 on the eve of a CP!
Rally in Patna, if so, the total num-
ber thereof;

(b) whether these ficketless pas
sengers were handed over to the
Railway authorities, if go, what actio”
was taken against them;

(¢) whether the Samiti also srvested .
murh mare numhar of ticketless tre
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vellers on the 15th November, 1974
op the eve of Congress Rally in Paina;

(d) if so, action taken against them
on that day; and

(e) whether all the passengers were
released immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Railways do
not have any such information,

(b) Does not arise.

(c) The Railways do not have any
such information.

(d) and (e), Do not arise.

Five Point Plan of Dr. Kissinger on
Reduction in Oil Prices

3838. SHRI RAM SHEKHAR PRA-
SAD SINGH;
SHRI R. V, SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Dr, Kissinger's 5 point
plan to get oil prices reduced was
dicussed in hig recemt visit to Indias;
and

(b) what steps are being taken to
get the plan approved by the oil pro-
ducing countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.

() Government have no informa-
tion,

Conferenge wity Chief Ministers on
Distribution of Kerosene ang Diesel
in Viliages

3839. SHRI P. M. MEHTA: Wwill the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether he convened a confe-
tence of Chief Ministers of States to
l“’*w!er the steps to improve the d&is-

nbution of kerosene and diesel in
“lﬂage.

(b) it s0, whep 'Was the muﬂl;
called and the broad outlines of
cisiong arrived;

(c) whether the representative of
the Gujarat State haa pointed out cer-
tain difficultieg in moving the kero-
sene to the villages and grought affecs
ted areas and the Central Goverm~
ment have agreed to help in this re-
gard; and

(d) whether the allocations to these
drought affected States will be impro-
ved with the help of Union Govern=
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) and (b). Minister of Petroleum
and Chemicals had a meeting with ret
presentatives of some State Govern-
ments including Gujarat, on 18-1%
74, to assess their diesel requirements
particularly for the agricultural pre-
grammes in the coming Rabl sesson.
Steps for improvement of kespmag
oil distribution in rural aress ssere
also discussed.

State Governmenta were requasted
to re-assess their diesel oil require-
ments on a realistic basis and fix res-
sonable normg for consurmghion by &r-
rigation pumps and agricultural ma-
chinery. State Governments were
further requested to ensure w
Lty of diesel oil to agricult "on
priority through quota cards if neces-
sary and to effectively check
tices like hoarding and blsek maxiket-
ing. The State Governments weeps
also requested to set up an effective
system of kerosene ofil distribution
particularly in rural areas. They
were dssured that the Centrsl Gowr
ernment is trying t0 meet the *’.
menta of diesel oil particularly for
the agricultural programmes in full.

(c) and (d), The dieme]l  reguive
memlbrmlnltminmm
brought outinihemceth&
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Piom the month of Novenber, the
extsnt of cuts on kerosene quotas
which were increased upto 30 per
et in some months hag now been
reduced to achieve an overall saving
m sonsumption of about 10 per cent
enly As a result kerosene alloca-
#em fer Gujarat was increased to
28,0 MTs in November 1974 against
18350 in October In December the
quota for Gujarat has been increas-
ed further te 25,318 MTs

Digerission with Mr Maurice Schu-
mann of France opn Oil Situation

384¢ SHRI R V SWAMINATHAN
Wilt the Mumster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Mr Maurice Schumann
Special Emissary of French Piesident
vimted India in November, 1974 and
had discussions with the India's lea-
derg and Minusters, and

(b) 1f so, whether he discussed the
French Plan for an o1l Conference
ammed at stopping escalation on the
oit issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI C P MAJHID
(a) Yes, Sir

() Yes, Sir

‘wivgdt w ‘T =’ & Rt il
Lo |
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Detention of Consignments in Goods/
Parcel Sheds

3842 SHRIMATI BIBHA GHOSH
GOSWAMI Will the Minister of
RAILWAYS be pleased to state

(a) how many consignmentg were
detained in the Goods|Parcel Sheds

beyond the usual delivery time duiin
the Railway strike period

(b) how much wharfage accrued on
this account gnd how much has been
collected during the same time, and

(¢) the amount of loss on this ac-
count?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (c) The In-
formation 18 being collected and will
be laid on the table of the Sabha

Compensation to Persons died In
Police Custody during Strike Period

3843 SHRI KRISHNA CHANDRA
HALDER Will the Minister of RAIL-
WAYS be pleased to state

(a) how many persong died
police custody during the period of
Railway Strike and whether any
compéngation has been paid to ther
families,

(b) if 80, the amount thereof, and
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(c) how many persons were arrestec
in connection with Railway Strike and
the amount spent by Railway Minis-
try on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha,

(c) 19.883 employees were arrested
in the context of the strike in May
1974. It is not possible to give any
such assessment as to what was spent
for the arrests.

Arrest of Railwaymen prior to Strike

3844, SHRI DINESH JOARDER
Will the Minister of RAILWAYS be
pleased to state:

(a) how many railwaymen were
arrested prior to the strike betweuvn
27th February. 1974 gnd Tth Masy.
1974 and how many of them are still
in jail;

(b) how many of them have been
dismissed from service under 14(II)
of Discipline and Appeal Rules,
311(2)(B) of the Constitution of India
and Rule 149 of Estt. Code Vol I;

(c) how many out of them have
bheen reinstated: and

(d) how many of them are still
under suspension gnd the reas s
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). Informa-
tion is being collected and will be
laid on the Table of the Sabha.

fm—eagew v twd s
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Alternative Employmeni e Worhas
proposed to be retremched

3846. SARDAR SWARAN SINGN
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railways are
going to retrench about 20,000 werkers
very shortly;

(by whether on the other hand the
Railways are increasing the Posts ef
gazetted officers and upgrading near-
ly 1,200 posts of officers; and

(¢) if so, what steps Government
propose to take for alternative sm-
ployment of these workers, who may
have to starve and the reasons M
increasing  the posts ef garettéd
officers and their upgradation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Regular staff will
not be retrenched. But casual labour
engaged for various works, will have
to be laid off to some extent to
economy drive and deceleratioh ,ef
works,

(b) There i3 no proposal to increass
the number of Gazetted posts, and
only 90p posts in various grades Yave
been upgraded as a part of W-
fication scheme,
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{c) Cwsual labour found surplus
and lud oft will be considered for re-
engagement when new worky are
sanctioneq or other vacancies anse in
the area

The upgradation of officers’ posts
has been made on the bams of in-
g:;aed responsibiities and work-

.Pilterage of Petroleam Products
from Barauni Raflway Yard

2847 SHRI N K. SANGHI- wil
the Minister of RAILWAYS be pleas-
ed to state-

(a) whether lots of petroleum pro-
Guity are plifered from Baraum
railwey yurd;
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{b) whether any assessment of the
losg on this account has been made
year-wise during the last § Years, and

(¢} whether Government wag con-
mdering the desirabiity of handing
over the responability of railway
yard to the army and if so, whether
any decision m this regard has
been taken”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

(b) Yes The number of cases of
theft of petroleum products from
Baraum railway yard during the past
three years and loss sustained by the
railway on this account and the re |
covery of stolen petroleum products
are as under — :

Approximate 1 I

Yesr No. of cases of theft Approximate amount
of petroleum Sro- of loss of property
ducts reporte covert
- Rs ) Rs. -
971 . . . Nil N1l Ni)
e . . . Nil Nil Nil
073 . . T [ 6,000 r 2,400
(1) Not known 25,000
QZJ . . .
upte 23-11-74) (1) 45,000 6p41 K

{c) Security arrangements in the
Pertuni Exchange Yard have been re-
inforced. Ap enquiry into the extent
of losses of refinery products from
g,;nl.mi Yard and the causes thereof

being

Railway Electrification Programms
during Fifth Five Year Plan
3848 SHRI BANAMALI PATNAIK
Will the Minister of RAILWAYS be

pleased to state:

(a) whether any comprehensivé
railway  elecirification programme
has been chalkeq out during the
Fifth Five Year Plan;
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(b) if so, the salient features there-
of; and

(c) the lineg proposed to be electri-
fied, the allocation made for the pur-
pose and the time by which work is
likely to start on these lines?

(i) Virar-Bhestan (as part of Virar-Sabar-

mati Electrification Scheme).
(i) Panskura-1laldia®
(%) Tundla-Delhif
(fv) Waltair-Kirandul
(v) Madras-Vijayawada]
(vi) Madras-Trivellore™
(vii) Bhusaval-Nagpur

]

}

90

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c¢). The position of the
various sections is as given below:

Work is expected to be completed in V
Plan.

Work will be progressed deperdirg upon the
resources position,

Delegation headed by the Minister of
Law, Justice ang ComPany Affairs to
Russia

3849, SHRIMATI SAVITRI
SHYAM:
SHRI K. M. MADHUKAR:

Will the Minjster of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether a delegation headed
by him visited Russia recently;

(b) the particulars of other mem-
bers in the delegation;

(c) the purpose of the said visit; and

(d) the main features of the discus-
siong held there and decisions arrived
at? \

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR, SA-
ROJINTI MAHISHI): (a) The Minis-
ter of Law, Justice and Company
Affairs led a delegation of Indian
Lawyers to the USSR at the invita-
tion of the Ministry of Justice, USSR.

(b) (1) Dr. V. A, Seyid Muham-
mad, M.P.

(2) Shri Lalit Bhasin, Chairman,
Delhi Bar Council.

(¢) and (d), In December, 1973, a
Soviet Lawyers’ delegation led by
the Deputy Minister of Jugtice,
USSR, visited India to meet Law Offi-
cers, Juristss Lawyers and Law
Bodies. As a reciproecal gesture the
Ministry of Justice, USSR, invited a
delegation from India. The discus-
sions which the delegation had with
the judges, jurists, lawyerg and law
bodies in the USSR were exploratory
with a view to familiarise itself with
the working of lega] procedures and
functioning of courts in the WSER.
There was no question of any feei-
sion being arrived at.

Proposal from West Bengal for Sel-
ting ap of a Pyriles-baseld Piant

3850. SHRI 8. N. SINGH DEO:
SHRI TUNA ORAON:
SHRI SAKTI KUMAR

SARKAR:
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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(a) whether his Ministry has re-
ceived any proposal from West Bengal
for setting up a Pyrites-based plant
in the State;

(b) if so, the main features of the
proposal; and

(c) action taken thereon so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) to (¢) The Acid and
Chemicals Manufacturers Association,
Calcutta, wrote to the Managing Di-
rector, Pyrites, Phosphates and Che-
micals Litd, (with copy to the Minis-
try of Petroleum and Chemicals) in
regard to the need for sctting up of
a pyrites based Sulphuric Acid Plant
near Calcutta, but no details were
furnished.

Instructions regarding reservation of
Posts for Scheduled Castes and Sche-
duled Tribes

3831, SHRI P, M. SAYEED:
SHRI SAKTI KUMAR
SARKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether all instructions issued
- by the Department of Personne] and
Administrative Reforms relating to
reservations and other service conces.
sions for the Scheduled Castes and
Scheduleqg Tribes in the Central Gov-
ernment services and posts, have been
made applicable to all autonomous,
statutory and public sector under-
takings with which his Ministry is
concerned;

(b) if so, from which dates these
orders have been made applicable in
each of such offices; and

(c) if these orders have not been
made applicable in case of any such
srganigation, the reasony therefor?

DECEMBER 10, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI);
(a) to (c). The information is being
collected and wil] be placed on the
Table of the Sabha in due course,

‘ozt & Aw # fawdt ¥ Q1 W i’

3852. st wpaT™ waAew : wa)
Riferaw st amm walt ag a@q
97 %7 {7 :

(%) mTaFTH ag Fa= &
fady & s s grfa Gy &, wWlw

(=) afz gr, @t d2ifeas et
Fqgary gfg W ¥ owE @
HIFT? BT TH FTONHqF TF F7 gy
afrgdd?

Wifrw ot waraw swvem &
e (s do  dlo Wl ):
(%) =it (@) wrarfea  wwifes
Aw & gegr 7 gf wrd 3fg & ww
2-3-74 & ffoam SeaRY & EA W
ararw gfg ®@ swg wwifay A=
¥ g & wgew aam & fag ol
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nragF g RO AT aw gz
¥ |
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§.C/ST. Rallway Employces dismis-
sed/remeved /discharged from gervice
due Rallway Strike

8853. SHRI AMBESH: Will the Mi-
nister of RAILWAYS be pleased to
state the number of temporary and
permanent employees belonging to
Scheduled Castes, category-wise and
Division-wise, who have been dis-
missed or removed or discharged
from service during and after the
strike period for taking part in May,
1874 strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): In the context of the
strike in May, 1974 action wherever
called for, has been taken against the
striking railway staff for their acti-
villes as railway servants irrespective
of whether they belong to Scheduled
Castes or otherwise, No scparate
statistics have been maintained,

Gang of Looters of Trains unearthed
by RPF. in Allahabad Division

3854, SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Railway Protection
Force has been able to unearth g gang
of miscreants who used to loo: the
rains in Allahabag Division;

(b) whether the arrested miscreants
Rave also confessed that they had
dssaulted and looted the guards on
different occasions; and

(c) if se, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise.

Inventory Gonirol Measures ea
Rallways

855. SHRI SHASHI BHUSHAN:
ill the Minister of RAILWAYS be
pleased to state:

(a) the steps taken to tighten up in-
ventory control measures on the Rail-
ways;

(b) the progress made so far in in-
troducing computerised control of in-
ventories in the Indian Railways;

(c) whether the Qureghi Conrmittee
on Materials Management on the
Indian railways has submitteq its re-
port; and

(d) if so, the salient features there-
of and if not, when the report is likely
to be received?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), A state-
ment iy attached.

(c) No.

(d) First Report of the Committee
on Inventory Management on Rail-
ways is expected to be submitted very
shortly,

Statement

(a) In order to tighten up the con-
trol on ‘inventories, the Railways
have introduced modern techniques
of inventory control like codification,
standardisation, variety reduction,
value analysis, ABC analysis ete. In-
ventory Control Cell was also set up
in each of the Zonal Railways by the
end of 1872 and was inter alia en-
trusted with the work of laying down
procedures and practices necessary to
be followed on the Railways for
effective inventory management and
to pursue their implementation by a
selective control over all aspects of
Materials Management op, the Rail-
ways.

In addition, a High Power Com-
mittee on Inventory Management on
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Railways under the Chairmanship of
Minister of State for Railways in-
eluding some non-official experts has
also' been set up to review inter alia
the policies and procedures on the
Indian Railways for inventory con-
trol and procurement of stores ensur-
ing materials availability and at the
same time keeping inventories at the
optimum level. Their report is
awaited,

(b) The computerisation of Stores
Accounting and Inventory Control
has been comprehensively grouped
into phases and is currently under
implementation. The latest position is
that three phases relating tg main-
tenance of priced ledgers on com-
puter, preparation of various account-
ing statements and exception reports
for beiter Materials Management,
computerisation of all purchase
orders and preparation of Exception
Reports for selective chasing of pur-
chase orders have since been imple-
mented,

- The next phase relating to taking
over the review of Stocks and issue
of recoupments for procurement auto-
matically from the computer on the
due dates as and when warranted
according to pre-determined recorder
levels, is under implementation in all
the Railways.

Anal Location survey for Jakhapura-
Banspani Rallway Link

. 3856. SHRI ANADI CHARAN DAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the progress of final
lecation gurvey of Jakhapur-Bans-
pani railway link ig suffering badly
due fp frequent transfer of officers;

(b) whether the Engineer-in-Chief
and the Accounts Officers-in-charge
of thig survey work are still function-
ing in Calcutta; and

DECEMBER 10, 1674
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(c) in view of the importance of
thig line in the econcmic development
of the State, whether Government
are thinking to complete the survey
before the end of the calendar year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Yes, for the present,

(c) All attempts are being made to
complete the gurvey by end of the
financial year,

Re-instatement of Railway Workers
served with Noticeg of Suspension and
Termination

3857. SHRI SARJOO PANDEY:
SHR1 PHOOL CHAND
VERMA:

SHRI S. M. BANERJEE:
SHRI RAMAVATAR SHAS-

TRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the Zone-wise latest figures
about the railway workers against
whom notices of suspension and ter-
mination of services have been with-
drawn and who have been thug reins-
tated; steps taken for reinstatement
of all casual labour and about con-
doning break in service of workers
who joined the strike and the num-
ber of those who have not been taken
back;

(b) steps taken for resumption of
talks with Railway unions and All
India Organizations in this regard;

(¢) nmummber of cases instituted
against Railway workers; and

(d) the number of disciplinary cases
relating to the last railway strike still
pending?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement i#
attached.
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Railway Administrations are re-
cngaging casual labour depending on
the work needs and resources posi-
tion

As regards condonation, General
Managers having been empowered to
condone break in service depending
on extenuating circumstances have
been considering individual appeals
and so far have condoned the break
in service for about 390 lakh em-
ployees The process 15 continuing
depending on the appeals sent by in-
dividual raillway employees and their
scrutiny

(b) A forum 1z already available
with two recognised Federations to
bring up 1tems for discussion in the

Statement

Railway Notices of No ol permanent and

suspehsion  temporery staff put back

withdrawn 1o duty on individual

appeelirepresentation
ntral . . . . . . 871 1,477
astern . . . . . . 1,049 1,738
Jorthern . . . . 1,175 1,172
North Eastern . . . . 681 610
Sortheast Trontier . . . . |R 2,141
jouthern . . . 226 247
wouth Central . . . . 34 567
wiuth Eastern . . . . . 1,737 1,251
Vestern , . 3,398 2,745
SLwL, . . . . . . 43
Lw. ., . . . . . . o2
CEF . . . . . 107 20
- — ——

Parmanent Negotiating Machinery
and the Joint Consultative Machi-

nery

(c) Cognisance having been taken
by certain unlawful activities, Rail-
way employees were arrested and re-
leased on appeal Some court cases
were 1nstituted by the State Govern-
ments. So far only 5,300 cases remain
pending 1n courts

(d) Apart from employees who are
under suspension because of court/
police cases already mstituted against
them, and those dismissed or removed
from service, departmental action
under the Railway Servants Disci-
phne & Appral Rules 15 1n progress
m about 350 cases

49,3 LS5,
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Absorption of Casual Labour Substi-
tute belonging to SC/ST

3459, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether due lo absurption of
surplus casual labour  substitutes
screened out by the screening com-
mittee, a number of posts in the
various Railways, which i, the ordi-
nary course should have been reserv-
ed for the Scheduled Caste and Sche-
duled Tribe cancidates were filled by
general candidates during last couple
of years; and

(b) if so, what steps the Railway
Ministry have taken to set right this
lapse on the part of the authorities
concerned to ensure that vacancies
thus lost to the Scheduled Castes and

DECEMBER 16, 1974
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Scheduleq Tribeg are filled from
emongst them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, in certain
cases it had not been possible to ob-
tain requisite number of Scheduled
Castes and Scheduled Tribes while
screening casual labour/substitutey to
fill the quota reserved for them in
regular Class IV cadres.

(h) Instructions have been issued
to the Railways that while engaging
casual labour/substitute, it should be
cnsured that adequate number of
Scheduled Casles and Scheduled
Tribes, equal to the peiceniage of re-
servation gquota prescribed for them,
should be {aken so that there may
not be any difficulty in filling their
reserved quola at the time of their
screcnung for regular appointment.

The unfilled quota of Scheduled
Castes, and  Scheduled Tribes  is
carned torward {o three subsequent
recruitment years

steps taken to De-Casualise Casual
Workers

3860 SIIRI S M BANERJEE: Will
the Minister of RAILWAYS be pleas-
cd to state.

(n) What further steps have peen
taken 1) de-pasualise the casual work-
tis on «ll ranways,

(b whether any  scheme bas been

chaiked out; ang

(¢) 1 mo. the sahent features ol the
st heme *

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Suitable
mstructions have beep 1ssued to Rail-
way administrations to carry out a
radre revition and to create addition-
al posts, if necessary, in case it is
found that casual labourers are being
employed against works of regular
nature in  Workshops, Loco-sheds,
Train Lighting Establishments, Car-
riage & Wagou Depots, Yards and.
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Stations, As regards Civil Engineer-
ing, Signal & Bridge-Maintenance,
cesual labourers will not be employ-
ed except for seasonal and fluctuat-
ing works, casual renewals and occa-
sional renewals.

Number of SC/ST Dependents of Loyaj

Workers jp Class IIT & IV Posts ap-

pointed in Mysore Division (South-
ern Railway)

3861. SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleas-
ed tp state-

(2) how 'many sons and daughieis
of the loyal workers have beern ap-
pointed to Class III and IV posts in
each of the Railways during and after
last Railway Strike in 1974

(b) of them, how many belong to
the Scheduleq Castey and Scheduled
Tribes and how many  applications
were received from these castes and
tribes in each Railway; and

(¢) whether in Mysore Division, in
Southern Railway, the Scheduled
Castes and Scheduled Tribes have
beep discriminateq against?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (a) and (b). The in-
form’atiﬂn is being collected and will
be laid on the Table of the Sabha.

(¢} No.

Enquiry into Working of Madras
Fertiliver Limited

3862, SHRI S. N. MISRA: Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have con-
ducted any inquiry into the working
of Madras Fertilisers Limited, Madras
during the last 3 years;

(b) if so, the nature of irregularities
found by Government; and

Vi

(¢) the steps taken to improve the
drawbacks?

THE MINISTER OF STATE |IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) No enquiry has been
tonducted by the Government into
the working of MFL, Madras during
the last 3 years,

th) aned () Do not arise

Movement of ships carrying oil to
India through Suez Canal

1863 KUMARI KAMILA KUMARI:
Will the WMinister of PETROLEUM
AND  CHEMICALS De pleased to

state:

(a) the impact of reopening of Suez
Canal o o1l 'movement {p India
through this canal; and

(h) whether Indian ships are facing
some trouble in the movement of vil
through the canal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
fa) Suez Canal has not yet been
opened for maritime traffic,. Reopen-
mg of the Canal may affect the tan-
ker market situation of which no
clear ecstimates can be made gt pre-
sent Reparding supplies of petrole-
um products to India, except for
imports from USSR, bulk of the
country's reguuements are met from
the Persian Gulf  areas under long
term arrangement:  which are not
hkely to be affected hy the reopen-
mg of Suez Canal,

(b) Does pot arise in view of (a)
avove.

Project Report of the Super Tanker
Oil Terminal Project at Cochip Port

3864. SHRI A. K. GOPALAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:
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(a) whether the detailed project re-
port prepared by Messrs, Engineers
India Limited op the Super Tanker
Oil Terminal Project at Cochin Port
had found out that on the basis of sta-
tistics that when the new project is
commissioneq the affreightment of
crude o0il for the Cochin Refinery
would be cheaper by Rs. 8.26 less per
tonne, thus providing a saving of
Rs. 2.8 crores per annum;

(b) witether despite the above find-
ingg in the Project Report his Minis-
try hag been standing in the way of
the Super Tanker Oil Terminal Pro-
ject at Cochin Port; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) Yes, Sir,

(b) No, Sir.

(c) Does not arise,

Loss to Rallways due to Non-Weighing
of Wagons

3865, SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased tg state:

(2) what was the coaching earnings
during the period from the 27th April,
1974 to 27th May, 1974 comparable to
the same period of 1973;

(b) how many wagons were loaded
in the collieries, mines and quarries
during the period from 2nd May, 1074
to 2Tth May, 1974 which could not be
wdlhedm in the weigh bridge at any
point;

(c) how the freight hag been calcu-
lated and whether any arrangement
was made to check against overload-
ing; end

DECEMBER 10, 1974
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(d) what is the loss of earnings on
this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Data on actual
coaching earnings are maintained
only on a monthly basis. The coach-
ing earnings for the months of April
and May, 1974 compared with the
figures for the corresponding months
of 1973 are as under:—

Coaching earnigs (in crores of Rs,)

1973 1974
Apl ., . | 38-03 4054

May . . 42°02 24'07

(b) to (d). Information is being
collected and will be laid on the Table
of the Sabha.

Petrol Pumps Allotted to Bihar State

3866. SHRI M. S. PURTY: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the total
number of petrol pumps allotled to
the State of Bihar during the last two
years, district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
No, allotment of petrol pumps is
made on a State-wise basis.

The number of retail outlets (Pet-
rol Pumps) opened district-wise in
the State of Bihar during the last two
years is given below:—

Name of the District 1972 1973
(1 (2) (3)
(1) Hazari Bagh ., 1 da .
(2) Champaran 2 1

(3) Purnea

. X 1
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(1) @ )]
(4) Shahabad . 3
(s) Ranchi . . 1
(6) Saran . . 1
(7) Muzaffarpur . 1 T
(8) Dhanbad 3
(9) Patna| . . 2 I
(10) Gaya . . 1
(11) Palamu , . . 1
(12) Darbhanga . I 1
(13) Monghyr 2
(14) Chatara , . .. 1
(15) Santal Parganas .. 1
(16) Sitamarhi . I
(17) Bahagalpur I
(18) Jumshedpur .. 1
Total 20 10

Revisior of Electoral Rolls

3887. PROF* NARAIN CHAND
PARASHAR: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Electora] Rolls are
being revised in the country;

(b) if so, the dates on which the re-
vigion commenced in each one of the
States and the Uniop Territories; and

(c) the likely date/dates by which
the process ig likely to be completed
in each one of these States and the
Union Territories?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS DR.
SAROJINI MAHISHI): (a) Yes, Sir.

(by and (c). A statement contain-
ing the required information s

laig on the Table of the House.
[Placed in Library. See No LT-8716/
74.]

New Rallway Lines Exempied from
Payment of Dividend Liabilities

3868. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of the new Railway
lines constructed during the last ten
years which have been fully or par-
tially exempted from the paymeng of
dividend liabilities to the Central Re-
venues, Zone-wise;

(b) the reasons for thig exemption
n each case;

(c) whether this concession ig likely
to be extended to certain other new
Railway lines sanctioned on strategic
consideration; ang

(d) if so, the names of such lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). No new
railway lines have been construeted
on which there iz partial exemption
from payment of dividend liability to
Central Revenues. The following
strategic lines constructed during the
last ten years are fully exempted for
payment of dividend to Central
Revenues:

Northern Railway-
Jaisalmer-Pokaran Section,

Northeast Frontier Railway:

(1) Rangapara North-North La-
khimpur-Murkongselek Sec-
tion,

* (ii) New B.G. line from Rani
nagar on  Siliguri-Haldibari
converted to B.G.

In addition, Kathua-Jammu line
which was constructed for restoring
rail communications to Jammu and
Kashmir State which it was deprived
of after independence, wag also ex-
empted from the payment of Dividend

liability with the following provi-
508;—
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“For a period of twenty years or
till the line becomes remunerative
to meet the dividend obligation,
the losses, if any in its working,
will be borne by the Railways and
any profits will be credited to the
Central Revenues. The Railways
will not, however, be liable to pay
dividend 1o the Central Revenues
till the line becomes remunera-
tive.”

(c) No new strategic lines are
under construction at present,

(d) Does not arise.

Rallway Line between Bhavnagar-
Tarapore
3869. SHRI ARVIND M. PATEL-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a proposal to construct
a railway line between Bhavnagar-
Tarapore is under consideration;

{b) if so, the progress thereof; and

(¢) whep the work is likely to be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A final
lecation engineering and traffic sur-
vey is in progress to consider the
construction of Bhavnagar-Tarapore
BG railway line, The survey is ex-
pected to be completed shortly. A
final decision on the construction of
this line would be taken after the
survey is completed and the report
thereon is examined from all aspects,
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and subject to availability of funds
for this purpose.

Naptha produced in Gujarat State

during 1973-74

35870, SHRI ARVIND M. PATEL:
Wiil the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the total quantity of Nephtha
produced in Gujarat State during the
year 1973-74;

(b) 1o which concern that was sold;

(c¢) the quantity of Nephtha export-
ed to other States during the year
1973-74; and

(d) if so, to
what rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)"
(a) The total quantity of Naphtha
produced at Koyalh Refinery during
1973-T4  was  approximi-lely 293500
tonnes.

(b) The above gquantity was sold
to the following units:—

1. Sriram Fertilizer & Chemicals,
Kota.

2. Gujarat State Fertilizer Cor-
poration, Baroda.

Petro-Chemicals Ltd,.

which State and at

3 Indian
Baroda

4, Hindustan Steel Ltd. Bhilai.

() and (d) Qut of the above four
units two are located outside Guja-
rat and the quantity supplied to them
in 1973-74 with rates is as below:

Quanuty Rate
(Tonnes)

Sriram Fertilizer &
Chemicsls, Kota,
Rajasthim

Hindusan_Steel
Limited, Bhilai,
Madhya Pradesh.

105400

Rs+/MT
Fertilizet Units

upto  10.6.1973  144.13

From 11.6.1973 192.25

From 22.3.1973 252.25
Non--Fertilizer Unite

17100 upro  10.6.1973 150.45

From 11.6.1973 198.57
From 232.8.1973 258.57
From 23.1.1974 452.63
From 2.3.1974  2326.38
From 26.3.1974 l006.33
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Fire in thres bogles of Madras-Bombay
Mail

3871. SHRI D. P, JADEJA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether three bogies of Madars-
Bombay Mail caught fire on the 8th
November, 1974;

(b) whether any arrest has been
made 1 this connection; and

(e} if so, the facts thereof?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. In this
accident the engine and one coach on
the tramn caught fire.

(L) No

{¢) Dous not arise

Manufacture of Drilling Equipment by
0.N.G C. for (il Exploration

3872 SHRI GAJADHAR MAJHI-
Will the Minister of PETROLEUM
ANTY C(CHEMICALS be pleased to
ntate:

(a) whether the Oil and Natural
(us Commission has decided to manu-
facture drilling equipment in the coun-
try for exploration and production of
crude oil; and

(h) if so, the bruad featurcs there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)"
fuy and (b), The On: nd Natural Gas
Commission has taken a number of
meusures to identify and develop
indigenous capabilities for manufac-
ture of a number of materia] inputs
required for its large oil exploration
and development programme, Its
programme fincludes the manufacture
of the following rigs:

i. Work-over rigs
capacity;

of 50 tonnes

1. Crawler type work-over rigs
of 28 tonnes capacity.

Royalty for Crude Oil Produced jn
Gujarat State

3873. SHRI VEKARIA: Will the
Mmister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the total production of crude oil
in Gujarat State during the year 1973-
T4,

(h) the shaie of Gujarat State out cf
i; and

(¢) the total amount realised as a
toyally therefrom during the  year
1973.747

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)"

(a) 3573 million tonnes.

() The oil is sold by ONGC to the
Indian O1} Coiporation

(e} A sum of Rs, 535.96 lakhs was
paid to the Government of Gujarat
as Royulty on crude oil for that year.

Production and Prices of Naphtha

3874 SHRI VEKARIA: Will the
Mimster of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the totdl quantity of Naphtha
moduced in India, refinery-wise dur-
ing the year 1972-73 and 1973-74;

(b) the names of the companies
which are using this Naphtha;

(c) what was the price of Naphtha
during the year 1972-73 and what is
the price at present; and

(d) if there is any difference in
prices, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
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(a) Quantities of Naphtha produced
in India during 1872-73 and 1073-74
are indicated below:—

(Figures in ’oco Mts.)

Neme ot Refinery 1972-73 1973-74

AOC (Assam Oi1l Companry)
BSR (Burmah Shell Refinery) . . . 253" 4 343 4
ESSO Refinery 156.¢ 2231
CORIL (Caltex Refirery) . . 61 B 718
GHT ((yauhati Refinery) .
BNI (Barauni Refinery;, . . . . . 267 2 260'9
GUJARAT (Koyali Refinery) 245 9 203°2
CRL (Cochin Refinery) . 80 1 893
MRL (Madras Refinery) . 1746 210 1

Toiar . . . 1zggT 15:3_1;

(b} The major consumers who are
using Naphtha are listed in attached
statement.

(c) The basic ceiling selling price
of Naphtha at Bombay as on lst
April 1972 was Rs. 144.13 per tonne.
Currently the price of Naphtha when
used for manufacture of fertilisers is
Rs. 486,31 per tonne and for other
users it is priced at Rs. 1000 per
tonne.

(d) The difference in prices is due

to 2 steen increase i1n the price of
imported crude oil.
Statement

The list of major consurgers of Naph-
tha
(1) Madras Fertilizers Ltd,, Mad-
ras.
(2) Fertilizer
India:
(i) Durgapur
(ii) Gorakhpur
(iii) Sindri
(iv) Barauni
(v) Trombay

Corporation of

(3) Sriram Fertilizer and Chemi-

cals, Kota,

(4) Indian Explosives Limited,
Kanpur.

(5) Hindustan Steel Limited,
Rourkela,

(8) Gujarat State Fertilizer Cor-
poration, Baroda.

('7) Plastic Resins and Chemicals
Limited, Sahupuram.

(8) Fertilizer and Chemical Tra-
vancore Ltd., Cochin.

(9) Fertilizer and Chemical Tra-
vancore Ltd, Alwaye.

(10) Indian Petrochemicals Litd.,
Baroda.

(11) Zuari Agro Chemicals, Gos.

(12) Indian Farmers Fertilizer
Cooperative Ltd., Kalol.

(13) National Organic Chemicals
Industries Limited, Bombay.

(14) E, 1. D. Parry Ltd,, Madras,
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(15) Mangalore Fertilizers Ltd,
Mangalore,

(16) Southern Petrochemicals In-
dustrles Corporation, Tuti-
corin.

(17) Coromandal Fertilizers, Vizag.

(18) Hindustan Organic Chemi-
cals, Rasayani.

(19) Union Carbide India Ltd.
Bombay,

(20) Hindustan  Stecl
Bhilai.

Limited,

Opening of Kerosene Retail Qutlets in
Southesn Region by 1.0.C.

3875. SHRI C. K. JAFFER SHARI-
EF: Will the Minister of PETROLE-
UM AND CHEMICALS be pleased to
state:

(a} whether Indian Oil Corporatiun
has decideq to open its own kerosene
retail outlets in the Southern region;
and *y

(b) if so, the main features of tihe
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b) IOC hag at preseni no
proposal to open its own keroscne
retail outlets 1n the Southern region,

Decline In Sale of Platform Tickets

3876. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether sale of platform tickels
hag declined since the increase in
their rate; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WAYS (SHRI
BUTA SINGH): (a) Yes,

(b) The decline in the sale of plat-
form tickets is ohviously due to in-
crease In the price of platform tickets

2953 L8-—8

from 1st April, 1974. The Increase
in the price was effected with a view
to curb the tendeney of persons to
visit the station platforms which s a
source of inconvenience to the bona-
filde passengers

Permission for Diversification Granted
to M/s. Hoechst

3877 SHRI K S, CHAVDA- Will the
AMimster of PETROLEUM AND CHE-
MICALS be pleased to stater

(a) what are the provisions of policy
under which M/s. Hoechst were grant-
ed registrations with DGCGD anli per-
mission under diversification during
the last three years:

(b) the names of the raw materiais
1equired for the approvals granted
under {a) above;

(¢) what are the particulars regard-
ing name of the items and the capn-
city applied in the various applications
submutted by this Companv for the
grant of COB licences in 1973; and

(@ whether this Company has ai-
ready been issued COB for the ap-
plications referred to in (c) above?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
CHFMICALS (SHRI K. R GANESH):
(a) The information 1s being collected
and will be laid on the Table of the
House as soon as possihle.

(h) A statement indicaling the name
ot the item. whether manufactured
under registration or diversification,
capacity intimated and the name of
raw moterials required for each item
is laid on the Table of the House
I'Placed in [ibraru. See No LT-8717/
74)

(¢} A statement indicating the name
of the item and capacity applied for
the grant of COB licence is laid on the
Table of the Houge TPlaced in Library
Sre No LT-ST‘I'?!M"_

(d) No, Sir.
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Bulk Drugs Produceg by Foreign
Firms

3878. SHRI K. S. CIIAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what are the names of items of
bulk drugs; licence number and date
and capacity granted for these items
in favour of foreign firms during the
Fourth Five Year Plan period;

(b) whether these companies have
been utlilising their own bulk drugs
for their own captive consumption and
if so, details of production year-wise
and quantities utilised for captive con-
sumption;

(c) whether with the coming into
force of the policy of Rs. 2 crores
these foreign companies have beneiit-
ed to the extent that they are over-
producing formulations without caring
for the I (D&R) Act; and

(d) what action Government pro-
pose to take against these firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) and (b). The reqguisite details have
already been furnished inde statement
enclosed with reply to the Lok Sabha
Unstarred Question No 2919 answered
on 3-12-1974.

(c) and (d). There are 36 units with
majority foreign equity in the orga-
nised sector which are producing for-
mulations whose number runs into
thousands. Many of these companies
are manufacturing bulk drugs and
drug formulations covered by author-
isations under (i) Registration Certi-
ficate; (ii) Permission/No Objection
Letters; (iii) Industrial Licences; (iv)
Production taken up under schemes of
diversifications and capacities approv-
ed under c.0.b. licences. Hence it is not
possible to assess for formulations,
the excess of production of such for-
mulations or their value or co-relate
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the manufacture of formulations with
Lulk drugs manufactured bv the firms.
Moreover, the manufacture of formula-
tions varies trum year 10 yea tdepend-
ing upon the markefaiity of cnch
mdividual formulation/drug

For the country to achicve self-
reliance 1n the field of drugs, it is
neve<sary that production of bulk
drugs he maximised, The Indian com-
pames with a turnover exceeding Rs. 2
cloreg are also expected fo etmtnihite
thenr edoty {o this so that imporis are
minirused and dependence on foreign
companies  reduced  Whelly  Tnduan
compames g1 those with foreign equity
below 26 per cent are allowed 2 or 3
years' time for producing the concern-
ed bulk drugs and are meanwhile al-
lowed to markei [ormu'ations by im-
porling the bulk drug or purchasing
it {rom others. On the other hand in
case of approvals to comnames with
a forei7n equity of 26 per cent or more
they are now ordinarily required to
manufacture formulitions from the
hulk drugs produced 1y them  Such
companies are also required fo part
with a larger proportion of the bulk
drug production for supply to non-
assoriated formulators or towards ex-
ports. In case of units in the small
scale sertor and of which there are
over 2000 :n the country other thon
those helonging to foreign companies
or large houses, no industrial licence
is required

The Committee on Drues and Phar-
maceuticals Industry constituted under
the chairmanship of Shr1 Jaisukhlal
Hathi is examining various aspects of
the drug industry including the
measures for promoting the rvap
growth of the drugs industry and par
ticularly of the Indian and small scale
industries gectors and the institutional
arrangements {o ensure equitable dis-
tribution of hasic drugs and raw
materials. Appropriate nction will he
taken on receipt of the revort of the
siid Committee,
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Production of Items by certain Drug
Firms

3879. SHRI K. 8. CHAVDA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the items being manu-
factuied by M/s, Roche and M.SD.
without any industrial licence or ap-
proval;

(b) their production during the last
three years; and

(¢) what action Government have
taken against these firms for produc-

ing the jtems without any valid autho-
risation?

THE MINISTER OF STATE IN THE
MINISTRY OF PEIROLEUM AND
CHEMICALS (SHRI K R GANESH)-
(a) 1o (v lidermation s being col-
lected and will Le Lud en the Tab'e
of the Hou-e

Formu'ationy, Produced by M,s
Hoechst using Analgin

3880 SHRI K 8§ C(HAVDA wWill
the Mimmdem of PEI'ROLEUM AND
CUHEMICAL S te pleated o state

(a) what ate the names of formula-
tions of various ilems manufactured
by M/s, Hocchst using Analgin as one
ol the 1aw malerijals;

(b) what is the cntitlement of Lis
purly for the allocation of Analgin or
the basis of ahuve approvals; a.d

(¢) what were the quanutics al'e-
cated to M/s lloechst for Analgin
during the Fourth Plan period and tix
basis on which they were allocated?

THE MINISILR OF STATE IN THE
MINISIRY OF PETRULEUM AND
CIJEMICALS (SIIRI K. R GANESI1).
fa) to (c). The information is being
collectedd and will e laid on the Table
of the House as soon as possible,

Guidelines for Expansion of Foreign
Drug Companles with more than
28 per cent equity

1881 SHR] BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the guidelines decided
to regulate expansion of foreign drug
companies with more than 26 per cent
equity in this country; and

(b) the names of the compames and
their proposals for expansions approv-
ed, reduction 1n equity msked for but
sull not implemented, the loss 1o the
exchequer, directly or indirectly be-
cause of non-implementation of reduc-
tion 1n equity and losg to the deve-
lopment and growth of Indian Phar-
maceutical industry due to that?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
ta) At preseni there are 36 foreign
tnmpantés 1 e compames having loreign
eyuily of more than 50 per cent. Drugs
and Pharmaceutical Industry is includ-
ed 1n appeniiix I of the Ministry of
Industrial Development  Notification
Jated the 16th February, 1973, Foreign
companies  and  subsidiares  and
hranches of foreign companiezs are
chizible {o participate 1n the fleld of
Jrugs but their investments will bhe
sabjeet te the puidelines on the dilu-
tion of foreign cauly and will  be
examined with special  refecence to
te.hnological aspects, export possibili-
ties and the ove.all effect on  the
lalance of payment- The equity will
be dilufed in accordance with the fol-
lowing formula announced bv Ministry
of Finanee mide their Press Note dated
19-2-1972 —

40 . ofthe lathecase of Exeeling 7¢%

el mited  cumpanies

wnt of ex-  wirth fopegn

pansion holdir g

3313 n " Exceeding 607,
but not excsed-
ing 75%

25%, " 3 Exceeding 51°;,
but not

iug 60%
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Moreover, under the Foreign Ex-
change Regulation Act foreign incor-
porated companies as well as Indian
companies having foreign holding of
more than 40 per cent will have to
obtain approval of the Reserve Bank
of India before entering into new lines
of business etc.

Industrial licences are usually not
issued to foreign firms for producing
formulations unless linked with the
production of bulk drugs and they are
also asked to take up production of
bulk drugs from more basic stages
and to make available a suitable por-
tion of their bulk drug production to
non-associated formulators in the
country as a condition for being per-
mitted expansion in capacity or taking
up new activity.

(b) A statement indicating the names
of the companies, proposals approved,
during 1971, 1972, 1973 and 1974 (upto
October, 1974) condition of reduction
in equity imposed and the present posi-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-8718/
74]. Since the applicants have been
given a time limit within which the
equity should be reduced and this time
limit is not yet over the question of
any loss to the Exchequer, directiy and
‘ndirectly for non-implementation of
the condition of reduction of equity
does not arise. Since the proposals
relate to reduction of foreign equity, it
would not effect the Indian sector.

In addition M/s. German Remedies
Limited, and M/s. Smith and Nephew
(India) Limited, have voluntarily re-
Juced their foreign equity. M/s. Searle
(India) Limited, Bombay have also
voluntarily shown some inclinatien to
reduce the foreign equity,

Smuggling of raw materials by some
foreign firms

3882. SHRI BHALIJIBHAI PAR-
MAR: Wil] the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:
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(a) whether some of the foreign
firms with more than 26 per cent for-
eign equity have been smuggling the
basic raw materials for which they
‘are licenced and have been selling
them as their own manufactured ma-
terial;

(b) if so, the names of the firms,
the details of the raw 'materials smug-
gled and marketed by them, the value
thereof during the Fourth Five Year
Plan period; and

(c) what action Government have
taken against them and whether Gov-

ernment proceed against them under
MISA,?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha.

Pre-conditions for grant of licences to
foreign drug companies

3883. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the pre-conditions for
the grant of industrial licences to
foreign drug companies which Govern-
ment keeps in mind;

(b) what are the similar pre-condi-
tions which Government keep in view
while granting industrial licences to
Indian companies;

(c) what are pre-conditions for new
undertakings in medium scale and
technocrat-oriented proposals; and

(d) what are the main distinctions
in the industrial licences|letters of in-
tent granted to (i) foreign companies
(ii) Indian manufacturers and (iii)
new undertakings during the last one
year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Industrial approvals are
granted keeping in view the exisling

production if any of the concerned '

drug and the likely future demand and
whether the proposal is sufficiently
basic. The Indian Sector of the indus-
try 1s given preference m approval of
manufacturing schemes. Industrial
hicences are usually not 1ssued to
foreign firms lor production ot formu-
lutions unless linked with the produc-
tion of hulk diugs. They are asked
to take up production ot "bulk drugs
from mor~ hasic stages and to make
avatlable . suitable portion of the bulk
drug production to non-associated for-
mulators. Appropriate export obliga-
tions are alsp 1mmposed. Approval lo
expansion proposals  of the foreign
compamnies are also subjeet to  the
foreign equity dilution formu’a

(¢) The Government Policy 1= to
encourage the competent  small  and
medium enferprenenrs  The de-licens-
ed secior of investment uplo Rs. |
crore is meant primarily for small and
medium enterprencurs inclurding tech-
nacrat-oriented propusuls  The details
may be secn in Notiication No. IDRA/
29B, 73-1 « ated the 16th February. 1073

of the' Mi ustry of indusirial Develop-
ment,

(<) In the case of approvals granted
fo vaoous drug companies during past
one vear. the following tvpe of condi-
tions have heen gencrally imposed in
addition to normal conditions relat-
ing te prior approval of Covernment
in respect of import of capital goods
and foreign  colluboration  arrange-
ments. etc.

Foreign Drug Companics:

(i) Reduction of
participation.

(1i) Export obligntions,

(1) Supply of a specificd percentage
of arfual bulk drug production

to other non-nssociated/formu-
Iators.

foreign equity

(iv) Basic manufacture of hulk drug
invelved

122

Indian Druy Compames and New
Undertakings:

(1) Linking of basic manufacture of
bulk drug involved in a specified
period ot time after starting the
manufacture of a parficular drug
formulation,

-

(1) Supply of a specitied percentage
of actual production ot bulk drug
to other non-associated formula-
tors.

(11) Export
cases,

obligation 1n  suitable

Enowledge for development of new
drugs

i884 SHRI BHALJIB11Al1 PARMAR-
Will the Minister of PETROLEUM AND
CHEMICALS Le pleused 1o siate:

(a) whether the principals of hand-
ful of foreign companies opcrating in
India possess the know-how for all
the new drugs developed/to be deve-
loped in the World;

(b) whether there are large number
of other foreign firms who possess ne-
cessay know-how for numbsar of new
drugs and these foreign companiesg are
prepared to give this know-huw to
the Indian drug firms for consideration
of emall lumpsum or royalty;

(¢} whether Government wd! allow
few foreign multinational giants the
paironage and manoeuvring witn offi-
cials or Government would przfer to
give a free hand to the Indian sector
and hew undertakings to have access
to the research and know-how of new

drugs on payment or lumpsum or ro-
valty; and

(d) the grounds on which proposal
of a public sector undertakings and an
Indiap concern for Doxycyecline know-
how is not given preference over that
of a foreign equity connected cor-
pany?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
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(a) 1he medical prolession uses a
very large number of drugs. The drugs
and Pharmaceuticals Industry is highly
rescarch oriented and researches are
going on in several countries for dis-
covering and devcloping new drugs for
various diseases. It 1s, therefore, not
possible for any particular group of
companies to possess know-how for all
new drugs.

(b) There atce other lorewgn drug
manuiacturing compames who possess
the necessary know-how and might be
willing to give the know-how lor some
of the drugs to the Indian companies
on varlous terms and conditions,

(¢) Each proposal for toreign tech-
nical know-how 1s considered on its
merits.  Foreign collaboration 1s per-
mutted on'y where the import ot toreign
technolog; 18 conswdered neces.ary.
Government have appointed a Com-
mitiee ot Drugs and Pharmaceuticals
Industry under the Chuowrmanship ol
Shri Jaisukhlal Hathi  one of whose
terms ol reference 1s u. follows —

“To uxamine the piesent amange-
ments [r the in-flow of technology
into the industry and make recom-
mendations therelor.

(d) The Indian Drugs armct Phui-
maceuticals Ltd and M/s. Ranbaxy
Laboratories Lt have heen granted
letters of Intent for the manutacture
of Doxycycline subject inter alia to
condition that the terms of foreign
collaboration, 1f any, shall be setiled
to the satistaction of Government.
Both above companies have submitted
proposals for foreign technical col-
laboration for the manufacture of
Doxycycline and their proposals are
under sciutiny of Government,

Appointment of persons to various
Comraissions and Committees

4885, SURI SAMAR GUHA: wil
the Minister of ILAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whnther Government have pre-
pared anj panel of retired judges for
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appointing personuel of various com-
missions and comuuttees set up by
Government for different purposes;

(b) if su, the principles guiding the
selection of relired judges for the
pancl and the names of the judges in
the existing panel;

(¢c) the names of the ex-judges
given assignments to various Com-
missions and Committees, set up by
Guvernment since 1970 and the nature
of assignments given to them, and

1d) the faets about the emoluments
and other benefits given to guch as-
signees?

THE MiNISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SlIRI
H R GOKMALE)- ta) No Sir.

(") Does not urise.

() and (b The mtormation 1,
teme colleeted and will be land on the
Tatle ol the House.

Selting up of a chemical complex in
M.P,

4886 SHRI BHARAT SINH
CHOWIIAN.
SHRI NATHU RAM
AHIRWAR:
D LAXMINARAYAN
PANDEYA:

Will the Mimster of PEIROLEUM
AND CHEMICALS be pleased to state:

(a) whether rome industirialists
have approached the Central Gov-
ernment through Madhya DIradesh
Government for selting up a chemi-
cal complex based on lime stonc and
coal in Madhya Pradesh;

(b) 1f 8o, whether the Central Gov-
crnment have accepted the proposal;
and

(¢) i not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROILEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Based on the utilisation
of basic raw materials like lime stone,
coke, salt, etc, certain proposals for
setting up units in Madhya Pradesh for
manufacture of chemicals Iike caleium
carbide, vinyl chloride and PVC vinyl
acetate, soda ash, with whirh the Min-
istry of Petroleum and Chemicals is
concerned, have been rereived during
the last one year or so. Some of the
proposals have already bheen rejected
Certain proposals for manufacture of
calcium carhide vinyl chloride and
PVC and vinyl acetate received from
private parties, are presently under
examination.

Proposal to set up a nylon plant in
South Kanara District of Karnataka

4887. SHRI P R. SHFNOY will
the Minister of PETROLEUM AND
CHFMICAILS be pleased {n stafe:

(a) whether there 1s any proposal
to ostablish a nylon plant in South
Kanara District of Karnataka State;

{b) what is the estimated cost of
this plant and what is the employ-
ment potential of this proposed plant;

{¢) which are the parties interest-
ed in the plant: and

(d) whether Government have ap-
proved the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) to (d). M/s. Mysore State Indus-
trial Investment and Development Cor-
poration Ltd.. Bangalore were issue.l
n letter of intent in December 1971
for setting up a new industrial under-
{aking at Bangnlore for the manufac-
ture of 2100 tonnes/annum of nvlon
fillamen{ yarn subject to cerfain condi-
tions.

In January 1972 the Corporation ap-
proached the Central Government for

approving their proposed finanecial
purticipation with the Tata Group and
Syniicate Bank for the project. This
was approved hy the Government of
India in January 1973 suhject to cer-
tain conditions. Thereafter a new
joint stock company was registered
under the name and style of Mynylon
L.t for 1mplementing the nylon pro-
1ect with 3 representatives of the State
Development Corporation and  two
representatives of the Syndicate Bank
I.td on the Board and the nominee of
the State Development Corporation as
the Chairman  In June 1073, the new
companv submiited their application
for conversion of the letter of intent
mnio an indusfrial hieence in its name.
In thi< anplication the estimated cost
of the proiert ha. heen shown as
R- 16.8 crores The numher of per-
=ons nrono<ed tn he employed for im-
plementation of the nroject is shown as
"0 The nvion unit is pronosed tn he
Incated at  Shival'i, Maninal. Distt,
South Kanara in Karnataka

Certain important aspects like the
overall development for nvlon vam
mtlutry in the country and need for
import of {orejign technolegv for nylon
»lants are under examination in the
liebt of the various relevant factors.
Nece~sarv action with regard to the
nroposals for import of capital poods,
foreign collaboration nroposals, con-
ver<ion of letters of intent into indus-
tria' licences ele. received from varl-
nus State Industrial Development Cor-
norations would he taken after the
»eneral isTnes are resolvesd,

Revision of Electoral Rolls in Gujarat

3888 SHRI ARVIND M. PATEL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a)} whether Electora]l Rolls have
heen revised in the State of Gujarat
for holding election:

(b) whether the delimitation of
constituencies have alse been com-
pleted: and
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(¢) if not, when the work in this
regard is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF T[.AW JUSTICE AND
COMPANY AFFAIRS (DR. SARQOJINI
MAHISIIIY: (a) The electoral rolls in
the State of Gujarat are, at present,
under revision.

(h} The delimitation of constituen-
cies in the State has been completed
and the final order of the Delimitation
Commission has been published on the
8th November. 1974,

{c) The work regarding the revision
of electoral rolls 1s likely to be com-
pleted by January &, 1975.

Demang for increase in supply of
kerosene oil in Siates

3890. SHRI GAJADHAR MAJHL:
SHRI N E. HORO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleused to siate

(a) to what extent Government
have increased the quota of kcrosene
oil to the States recently, State-wise;
and

(b) whether most of the States
have requesied the Centre to increase
it further as they are not in a posi-
tion to meet the requirements of their
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)'
(a) A statement pgiving State-wise
guotas allocated for the months of
October and November and the exient
of increase 1n November over the
previous month, is laid on the Tahle
of the House. [Placed in Library.
Sae No. LT-8719/74].

(b) So far Mizoram has approached
the Central Government for increase
in their allocations since November
1974,

DECEMBER 10, 1974
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Amount Spent on Forces Deployed
during Strike Period -

3891, SHRI KRISHNA CHANDRA
IIALDER: Will the Minister of RAIL~
WAYS he pleased to state:

(a) how many units of (i) Terri-
torial Army (ii) C.R.P. (iii) B.S.F.
(iv) PAC (v) CISF and forces gther
than Army were deployed in connec-
tion with Muy, 1974 Railway Strike
and the amount spent for (i) Wages
and allowances (ii) Conveyance and
transportation including air pessage
(i) Special allowance and any to-
ward diet/Hard duty etc.;

(b) how many regular Army Units/
Signal Corps and other units were
deployed in this connection and the
total amount spent in wages/con-
veyance /transportation, Special allow-
ance etc.; and

(c) how many tents and other
equipments were purchased by the
Railway authorities for these per-
sonnel?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) to (c). Informa-
tion is being collected and will be laid
on the table of the Sabha.

arafi fafadx wawr qrefe smed'at

-
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Attack on iraina going to Patna

3893, SHRI K M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether during the second
week of November, 1974, different
traing coming to Patna from various
directions were attackedq and passen-
gers injured gs a result thereof; and

(b} if so, the particulars ol trains
attacked and the number of persons
njured?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The traing attacked and the
number of psssengers injured iz as
followe -~

(1) Bhojpur Shuttle—d persons

(2) 25 UP Pataliputra Express
-1 pérson,

Wilj the Minister of
pleased 1p state;
0% re B
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(a) the number of substitutes re-
moved in Carriage and Wagon De-
partment i1n Dhanbad Divismion in
Eastern Railway,

(b) the reasons for summary re-
moval of such g large number of sub-
stitutes who had already acqured
temporary status; and

(c) the justification for not reine
stating them in service inspite of
judgements of High Courts and Sup-
reme Court of India to give one
month's notice and pay for such re-
moval which has not been followed
in these cases of removal of substi.
tutes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) 102.

(b) Their services were terminated
for parhicipation in the illegal strike
of May, 1974, and because they were
not available when required for
work. -

{c) These is no judgement directing
remstatement of these substitutes

Reduction in paee of work on Under-
ground Railway Projecis

3895. DR. RANEN SEN:

SHRIMATI PARVATHI KRI-
SHNAN:

Will the Mimister of RAILWAYS be
pleased to state:

(a) whether the Railway Board has
called for a reduction in the pace of
work on all Underground Railway
Projects, including the one in Bom-

bay for which free foreign exchange
has been sanctioned earlier;

(b) if so, the reasons therefor; and

(c) when are these projects likely
to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Due to
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difficulty in meeting foreign exchange
and the enhanced cost of the Calcut-
ta Underground Project, its progress
has been regulated pending issue of
Government's fresh directive on the
Project,

No construction work on M, T.
Project for Bombay has yet been
sanctioned by the (overnment as the
detaihing work on the sume has Dot
been completed yet.

The original budget provisiong for
the Metropolitan Transport Projects
in 1974-75 had to be pruned due to
the need to reduce the plan expen-
diture.

No change in the pace of the
M. T. Projects investigation works
which are in hand at Delhi and Mad-
ras 15 contemplated.

(c) The original construction sche-
dule of the Dum Dum-Tollyganj Ra-
pid Transit Line w»iz, completion by
1879 is being reviewed in the light of
availabiltiy of resources and it is
likely to be extended by a couple of
years,

The Bombay Project will take 5
Years to complete, after its construc-
tion is sanctioned,

No Projects in Delhi and Madras
have reached construction stage as
yel.

Prodaction of Fertilizers

3886. SHRI DHAMANKAR:
SHRI VASANT SA.TP!.E:

Will the Minister of PETROLFUM
AND CHEMICALS be pleased to
state:

(a) whether the present level of
production of fertilizers is sufficient
to meet only 33 per cent of cur re-
quirement in the Agricultural Sector;

DECEMBER 10, 1974
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(b) if so, steps, short ferms and
long terms, proposed to be taken to
meet the gap between demand and
supply; and

(c) steps taken and proposed to be
taken to step up capacity utibsation
of the existing fertiliser plants?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (K. R. GANESH):
(a) Fertilizer production during 1974~
75 is now estimateq at about 12.70
lakh tonnes of Nitrogen and 3,50 lakh
tonnes of P205, while the demand for
the same year is assessed at about
27.86 lakh tonnes of Nitrogen and 9.31
lakh tonnes of P2.),

(b) and (c). A large scale pro-
gramme 1s under implementation for
creation of additional fertilizer capa-
city and when this programme is im-
plemented, the capacity for production
of nitrogenous fertilizers would go up
to about ¢ million tonneg of Nitrogen
and 1.7 million tonneg of P205 in 1878-
79. In addition, steps are being
taken on a continuing basis to opti-
mise production in the existing unita
through measures like renovation,
debottlenecking and modernisation
ete,

Loss of Running Allowance to Running
staff due to cancellation of trains

3897. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether 60 per cent of wages
are paid in form of Running Allow-
ance to the Running Staff, and in
cases of cancellation of trains Run-
ning Staff are losing the wages (pay
element in Running Allowance) and
to compensate these losses some
allowance is being paid;

(b) if so, the salient festures of
the allowance being paid in cases o
cancellation of trains due to admin
istrative reasons for days togethe
for one day or for non-running

=Y

<]

8,
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trains, to compensate the losses of
wages and if nothing is being paid,
the reason; therefor with broad out-
lines of the rules in support therefor;
and

(c) the steps Government consider
to take to compensate the 1loss of
wages to Running Staff for not book-
ing them to earn Running Allowance?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c), It is
not a fact that 60 per cent of wages
are paid to Running Staff in the form
of Running Allowance. This allow-
ance is paid to various categories of
Running Staff at stipulated rates for
every 100 Kms, creditable to them
and not as a given percentage ©Of
pay. While, therefore, the pay of
a member of the “Running Staff”
is unconnected with the actual “run-
ning” duty performed by him, the
“Running Allowance” payable to him
varies with the “kilometrage” credi-
table to him during the month. The
proportion of Running Allowance to
pay in any given month thus varles
not only from category to category
but from individual to individual.

Running Allowance is essentially &
special form of compensation for
“running” duties and cannot obvious-
ly be claimed regardless of whether
or not running duty is performed. The
rules provide, however, that when a
train is cancelled after the Running
Btaff concerned have come on duty,
an allowance called Waiting Duty Al-
lowance should be paid.

When the reguirement of Running
Staff in a particular grade declines
&8s a result of a longterm cut in train
gervices, efforts are made to suitably
sdjust the effective strength of staff
in timt grade go that idling of stal
Is avoided.

Odl Exploration by 0 % NGC in
Kashmir Valley

3808. SHR! P. GANGADEB:
SHRI D D. DESAIL:
EHRI RAJDEO SINGH:
SHRI SHRIKISHAN MODI:
SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether O & NGC has selected
from sites in the Kashmir Valley for
oil exploration;

(b) if so, whether Commission ex-
perts are optimistic about quantities
of natural gas in the area;

(c) whether Commission has also
ordered for a special drill or drilling
at Surinsar in Jammu; and

(d) it so, whether prospects of
natural gas appear to be bright?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(c) No, Sur.

(b) and (d). It is not possible to
predict the prospects of presence of
oil/gag at this stage. Prospects of
hydrocarbons can be known only
after the wells are drilled and tested,

Manufacture of Producer Gas
Generatorg

3899. SHRI N. K. SANGHI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether fuel experty are of the
view that producer gas generators
would be more economical than the
use of furnace oil even in the case of
heavy industries;
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(b) whether India hes the neces-
sary expertise and resources to manu-
facture the said generators;

{¢) whether the comparative bene-
fits of the generdtors as also the fuel
gas have been worked out and if so,
the broad outlineg thereof; gnd

(d) what steps are being taken to

popularise the use of gemerators
among the different industriesy

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
{(a) Views have been oxpressed that
with some modifications of the burn-
ing gystem, producer gas can be used
even in the case of heavy industries
but complete replacement of firance
oil is not possible, A comparison of the
economics will be depend on a num-
ber of factors including price of coal
ag well as furnace oil

(b) and (d). Only one unit has
been registered with DGTD recently
for the manufacture of producer gas
plants with indigenous know-how.
Unless the plants manufactured bv
this unit have been commissioned,
ne comments can be offered regard-
ing the quality of the plant and the
expertise needed for such manu-
facture,

(¢) Not yet,

Inquiry into the Working of Eugineers
Indis Ltd

3901. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have in.
quired info the working of Engineers
India Limited, New Delhi during the
lewt three years:

(b} it so, the nature of irregulari-
ties found by the Government; and

(c) the steps taken to remove the

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
(a) No, Sir.
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(b) and (¢). Do not arise,

Inquiry into the Working of Madras
Refineries Lid

3902. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;

(a) whether Qavernment have in-
quired into the working of Madrag Re.
fineries Limited, Madras during the
last three years;

(b) if so, the nature of irregularit-
fes found by Government: and

(¢) steps taken by Government to
remove the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALE (SHRI C. P. MAJHI):
(a) No, Sir.

(b) and (c). Do not arise.
Excelsior Plant Corporation,
Faridabad

3903, SHRIMATI PARVATHL
KRISHNAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government are aware
that Board of Directors of Excelsior
Plant Corporation, Faridabad in the
Meetings held on 22nd May, 1974 and
7th September, 1974 passed a resolu-
tion reinstating the Works Manager
Whose services were terminated by
the Managing Director and also decid-
ing to hold investigationg into the
chargeg against the Managing Director;

(b) whether the decisions were im»
plemented and investigstions made;

and

(c) if 50, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (EHRI BEDA~
BRATA BARUA): (a) tg (¢). A
complaing dated 17th May, 1974
cewved from Shri R. 8. Asthana &k
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leged thut Shri R, Hazra, Works
Managet »f Exeslsior Plant Corpora-
tion Lid. was relieved of his duties
ulawtully with effect from 16th May,
1974, An inspection of the books
of aceount of the company under
Section 209(4) of the Companies Act
has brough{ out the following facts.—

On 22-5-74 the Board of Directors
of the company, after considering the
report dated the 16th May, 1974 from
the Managing Director on the or-
cumgtances under which he was com-
pelled to dispense with the services
of Shri R. Hazra, Works Manager-
cum-Chief Engineer as also the re-
presentation from Shri R. Hazra, de-
cided to reinstate Shri R, Harra
with effect from 168th May, 1974. With
regard to the allegations contained in
ihe leiter from the Managing Director
ang in the representation of the
Works Manager-cum-Chief Engineer,
the Board decided on an enquicy by
an independent agency to be appoint-
ed by the Chairman with the help
of an auditor where necessary.

The minutes of subsequent mecting
of the Board on 23-8-T¢ showed that
on account of certain questions of law
arising out of the suit that was filed
by Shri R. Hazra, which were subse-
quently brought to the notice of the
Board, consideration of implementat-
ion of the decisions of the earlier
meeting was adjourned to next meet-
ing.

Thig Department does not have any
informfition about subsequent devel-
opments,

Siepy to make Popular Varieties of
Soapgs avafiable to Common Man

3904. BHRI G, V. KRISHNAN:
SHRI K. MALLANNA:
SHRI SHRIKISHAN MODI:
SHR] P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased fo
state:

(a) whether the availability of
popular varieties of somps within the
reach of the common man has not
yet improved; and

(b) if 0, the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) and (b). With the
lifting of the informal price control
on soaps produced by the organised
sector with effect from 19th August
1974 the availability of popular
varieties of soaps has improved.
The organised sector of the goap
industry promised to introduce
within 3 fo 6 months from that date
Janata variety toilet soaps to be avail-
able to the consumer at Re. 1 to Rs, 1.05
per cake of 100 grams. Two compa-
nies have already put such soaps in
the market.

Contract to Food Vendors and Book-
Stall Owners

3%05. SHRI MADHU LIMAYE:
SHR] BHAGIRATH
BHANWAR:

Will the Minister of RAILWAYS
be pleased to state:

-(a) whether contracts of food ven-
dors and book-stalls owners on Indian
Railways were terminated premature-
Iv by the Railway Board's/Ministry's
Orders;

(b) whether the new contracts were
granted on payment of huge sums of
bribe money;

(c¢) whether the Minister's attention
hag been drawn by a Socialist M.P, to
a case involving Jhajha officers and
Danapur D.8, in which bribe money
was collected from everybody who
applied and was returned to those
who did not eventually get the con-
tracts; and

(d) if so, the action taken?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) No.

{c) Yes.

(d) Investigations are in progress,

Annual Report and Accounts of Maruti
Limited for 1973-74

3006. SHRI MADHU LIMAYE- Wil
the Mimster of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the Maruti Ltd. Annual Re-
rort and Accounts for 1973-7¢ filed
with the Registrar of Companies,
Delhi and state;

(a) whether a sum of over
Rs, 10,22,000 was paid by the Company
for the technical know-how ang ser-
vice charges;

(b) if so, to what individual/firms/
companieg were these amounts paid
and how much to each of them; and

(¢) what were the technical qua-
lifications of these individuals/partners
of firms/directors and companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A sum of
Rs, 3,21,923 is debited under the
Head “Technical know-how and ger-
vice charges” for the year 1973-74.

(b) The analysis asked for is not
available in the profit and losg ac-
count for the year ended 31-3-1974.

(c) Does not arise,
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Missing Ral} Link for Mangalore-
Hassan Rallway Line

3907. SHRI P. R, SHENOY: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether one of the main obejcts
for the construction of Mangalore~
Hassan Railway was to transport iron
ore from Hospet region to Mangalore
Port;

(b) whether to fulfl] this object,
the missing railway link between
Kottur and Harihar should be oro-
vided; and

(c) the action taken by Government
ito provide this missing link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes.

(bY and (c). Construction of Kottur-
Hanhay rail link is also linked with
{9e conversion of the Miraj-Hubli-
Hospet MG lhine into BG. Survey re-
ports for this conversion as well as
the report for the Kottur-Harihar
rail link project are under examina-
tion and a decision on the new rail
link will be 1isken as soon as the
examination s compleled in all its
aspects.

Mangalore.Hassan Ralflway Line

3908. SHRI P, R, SHENOY: Will the
Minister of RAILWAYS be pleased
to state:

(a) when the Mangalore-Hagan
railway line will be completed; and

(b) the work that iy pending for
completing this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (NHR!
BUTA SINGH): (a) The line target
ted is to be completed by 1978, sub-
ject to availability of funds.
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(b) The following work is pending€ for completing the line:

{a) Earth works in banks . . .
(b) Esrth works in cutting . .
(c)Rok Blasting . o+ o«
(d) Bridges Major Minor .,

(e) Tunnelling ., . . . .
(f) Li king Mamn/Siding . '

. . 6+70 lakh cubic metrcs

11-92 lekh cubic metres

. . 3+08 lakh cubic me'res
. . 67 Nos,

. . 939 Metres,

. . 121-12 Kms,

Persons Kijled in Accldents during
197374

3909. KUMARI KAMLA KUMARIL
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of persons
Xilled in Railway accidentg during
1973-74; and

(b) the pumber of persons out of
them whose relatives have been
awarded compensation during that
Period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Durning the period
1-4-1973 to 31.3.1974, 241 persons
were killed in train accidents in the
categories of colliaions, ceraulmeris,
level crossing accidents and fires 1t
trains on the Indian Government
Railways.

(b) Dependents of '3 person, kil-
led in the accidents that occulred
during 1973-74¢ have so far heen panl
compensation under Indian Roirlway
Act, while in 12 cases of raillway em-
ployees compensation was pad under
the Workmen's Compensatinm  Act,

mmaamﬁmmn

3910. KUMARI KAMLA KUMARI:
Wil the Minister of RAILWAYS be
vlénsed to refer to the reply given
to Unstarred Question No, 973 onthe

26th February, 1974 regarding doubl-
ing of Railway lmme from Sonepat/
Panipat to Dell1 and state:

(a) whether the work of doubling
the reilway lme from Sonepat to
Panipat has been started; and

(b) if s0, the time when the work
will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), Doubl-
ing of 5635 Km. between Subzimandi
and Ganaur (Sonepat falls between)
has been included in the Budget for
1974-75. The work has not been
started as the necessity for this doubl.
ing 1s being reviewed in the context
of routing the traffic via, Rohtak.
Gohana-Panipat section. There is no
proposal ai present (o double the line
between Ganaur and Panipat.

Constroction Work on Gobansz-
Panipat Rallway Line

3911, KUMARI KAMLA XKUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the construction work
on Gohana-Panipat Railway line hee
been completed; and

(b) it not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Not yet.
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(b) The work iz progressing satis-
factory and is targetted to be comp-
leted by 1-4-1977.

Basig for Allotment of Petrol Pumps
to States

3912,
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be plea-
sed to state:

(a) the basis for allotment of Petrol
Pumps to the States; and

(b) the number of Petrol Pumps

SHRI SUKHDEO PRASAD
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allotted on such basis during the year
1973-74, State-wise?

THE DEPUTY MINISTER IN TIE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI:
(a) and (b). No Siate-wise allotment
is made for petrol pumps. Opening of
new retail outlets (petrol pumps) ;3
considered by the Oil Companies on
the basis of trading polential of the
urea and other commercial considers-
tions,

The number of new retail outlets
opened in different States op the
above basis is however given below.

Name of Company

Name of State

LO.C. Caltex H.P.C. IL.R.P. Burmui.-
Shelt
1973-74 1973-74 1973-74 1973 97
(1y U.P. . . . 25 L 1 12 B
2) Delhi . . . 17 8
(3) Haryana . . . 3 3
(4 J. & K. 20
(5) Punjab 27 6 2
(6) Rajasthan, . N 5 .e T z
77) M.P. 12 1
(8) West Bengal . . 24 1 . 2 1
(9) Bihar . . . 4 . L 2
(10) Orissa . . . 1 T . .
(ri) Assam . I 1
(12) Meghalaya . . 1 - .
{13) Tamil Nadu . . 1 2
(14* Kerala . . . 3 1 a
{15} Andhra Pradesh . 9 2 1 [
{16) Karnataka It T 6 I
{17) Goa ' . ' 1 1
(18) Mahurashtra 10 1 1 2
(19) Gujarat 22 2 9 3
I
ToraL 215 6 6 48 25

S

Informstion from IBP and Burmah-Shell is available only on calendar year basis.
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New Railway Line from Dadra to
Nagar Haveli during Next
Five Years

3913, SHRI R. R. PATEL: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to construct new railway line in
Dadra and Nagar Haveli during the
next five years; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER ' IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No such propo-
sal is under consideration at present.

(b) Does not arise.

Short Supply of Gas from Burmah
Shell Refinery

3914. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Gas from the Burmah
Shell refinery is in short supply;

(b) if so, reasons therefor;

(c) what would be the expected
shortfall during the current year; and

(d) steos taken by Governmant to
meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Availability of LPG (Do
mestic Gas) from Burmah Shell re-
finery in Bombay is expected to be
less this year as compared to the last
year. This drop in availability has
been due to a reduction in the crude
through-put at the refinery in view
of the limited foreign exchange made
available for import of crude oil and
petroleum products during the cur-
rent year.

(c) Shortfall in availability against
demand was, estimated to be about
2400 tonnes per month.

(d) To meet this short-fall, redis-
tribution of markets was arranged
between HPC and ICC by shifting
some of the markets supplied from
Bombay refineries to Koyali and by
transterring/some of the consumer ac-
counts in Bombay from Burmah Shell
to HPC, This arrangement was ex-
pected to make up the short-fall to
the extent of about 1100 tonnes a
month. The balance shortfall was
proposed to be met by increased allo-
cation of kerosene oil in the affected
areas. However, by readjustment of
product and crude oil imports and
with the additional foreign exchange-
released recently, this shortfal] is like-
ly to be made up with the increased
LPG availability now expected from:
the Bombay refineries,
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Criminal Cases against Staff removed
from Service of CL.W,

3921. SHRI SAMAR MUKHERJEE-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether sny criminal case is
pending against the staff of Chairman-
jan Locomotive Works why Were re-
meved from service for participating
in May, 1974 Rallway Strike; and
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(®) i not, the reasons for which
they were removed from service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) They were removed from ger-
vice for their gross misconduct in con-
nection with the strike,

Demand for Pablication of a Journal

8922. SHR! SAMAR MUKHERJEE:
Will the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the demands
for the publication of g Journal made
by the Election Commission of India
Employees Union to the Chief Election
Commissioner of India on the 21st
September, 1973; and

(b) if so, the action taken thereon
by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJI-
NI MAHISHI). (a) Yes, Sir.

(b) The matter 1» under the conm-
deration of the Election Commission

Indian Delegations visit to Libya for
Crude Oil

3923 SHRI BIRENDER SINGH
RAO-
SHRI MUKHTIAR SINGH

MALIK:
SHRI R V SWAMINATHAN:

DR ¥ P SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to gtate*

(a) whether Indian Economic dele-
gation vsited Libya during the month
of Qctober, 1974;

(b) whether the delegation hed a
talk with the Libyan Government for
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the export of Crude Qil to India dur-
ing 1875; and

(c) if s0, the result achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). In accordance with the ag-
reement concerning cooperation in the
field of oil between the Government
of Libya and the Government of In-
dia signed in September 1973, a
Joint Committee on Qil to supervise
the execution of this agreement and
to encourage ang develop technical
cooperation between the two countries
had been set up. At the first meet-
ing of the Joint Committee held in
Tripoli from October 9 to 12, 1074, it
was decided in principle that India
would purchase 2 million tonnes of
crude oil from Libya during 1975 on
terms and conditions to be specified
later. India would explore the pos-
sihility of exchanging this erude oil
with fertilizers.

Proposal from M/z Hindustan Levers
Limited for manufacture of Sodium
Tripoly PhosPhate

3024, SHRI BIRENDER SINGH
RAO: Will the Minister of PETRC-
LEUM AND CHEMICALS be pleased
to tate:

ta) whether Government have since
taken any decision on the application
submitted by M Hindustan Levers
Limited, Bombay for the establish-
ment o' a new undertaking at Haldia
for manufacture of Sodium Tripoly
Phosphate and other related chemi-
cals; and

(b) if so, what are the broad »ut-
lines thereof ang the reasons for al-
lowing further expansion of this multi-
nationsl company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH):
(a) and (b). Yes, Sir. A letter of
intent has heen issued to M/s, Hindus.
tan Lever 14d., on the 6th March, 1974
for the establishment of a new under-

taking at Haldia (West Bengal) for

the manufacture of the undermen-

tioned items for capacities mentioned

against each:—

onnes/anaum
30,000

Sodiam Tripoly Phosphate
Sulphuric Acid * 54,000
Phosphoric Acit *19,500

* for captive use in the man ifa. ture

Uf STPP;.

The letter of intent is subject to
the following conditions:

(1) The Company should issue fresh
shares to the Indian public, to the
exclusion of the foreign shareholders
to the extent which will, after the
proposed issue of bonus shares in the
proportion of one new share to every
six <hares reduce the share holdings
of the non-resident shareholder from
the present figure of 85 per cent at
the mnst to 70 per cent during the
course of implementation of only
this project for the manufacture of
sulphuric acid, phosphoric acid and
indu~trial phosphates (STPPY. This
condition will not operate as a pre-
cedent for any other future projerts
of the company.

{2) The company shall adhere to
the phased programme indicated in
the application pertaining fo this pro-
posal namely it will achieve a produc-
tion of 18,000 tonnes in the first year
of the commencement of the produc-
tion. 27,000 tonnes in the second year
and 30.000 tonnes in the 3rd year.

(3) The import of capita] goods for
the project shall be subject to appro-
val of the Government,

(4) The project shall be located at
Haldia in th District of Midnapore,
West Bengal.

(5) The company will try o obtain
technology and know-how for the
proposed project from Indian sources
and for the purpose the company will
issue an advertisement inviting pro-
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posals from Indian parties and consi-
der the same and the terms and con-
ditions on which these are offered.

(6) The company will go in for im-
port of technology and know-how
from foreign sources only if requisite
technology and know-how is not
available in India or is not up-to-date
and satisfactory or is not available
on sujtable terms and conditions and
subject to prior approval of the Gov-
ernment.

(7) The company will earmark a
certain percentage of its STPP pro-
duction for sale to outside parties and
will submit a scheme for this purpose
for prior approval of Government.

(8) The company shall supply STPP
produceqd by it to other manufacturers
of Synthetic Detergent at the same
rate at which the company will supply
STPP for its owp captive consump-
tion. For this purpose the company
will maintain separate cost accounts
for the new project so that the cost
of the production of STPP may Ue
separately determined and Govern-
ment may, if necessary, consider the
question of taking action under Sec-
tion 209 (1) (d) and/or Section 233B
of the Companies Act, 1956.

(9) The company shall undertake
export obligation at least upto the
leve! of 20 per cent of its annual pro-
duction of STPP. It will however, be
open to the company ity apply to the
Central Government for considering
the question of waiving this export
obligation for a period of time in the
light of circumstances then prevailing
in the country in regard to demand
and supply of this bagic raw mate-
rial,

(10) The loans from financia' ins-
titution< shal] be subject to the right
of insertion of convertibility clause
according to Government policy.

(11) The company shall ensure that
the debt-equily ratio does not exceed
2:1 and net block-debt ratio does not
exceed 1:0.5.
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(12) The validity of the letter of
Intent will be for a period of one
year.

The reasons for giving letter of in-
tent are as follows:

(1) The proposal satisfied the eri-
teria of approval laid dgown in Section
28 of the Monopolies and Restrictive
Trade Practices Act. namely, by bring-
ing into existence a new enterprise as
countervailing force to an  existing
monopoly fostering competition, re-
duemng  regional  Jdisparities through
the development of backward areas,
generating employment etc.

(2) The proposed plant is capital
intensive, ‘involving  sophisticated
technology and 1s to be located in a
backward area, It will generate emp~
loyment and also provide the benefits
of import substitution. Investment mn
such a project by Hindustan Lever
Ltd, a foreign majority company is
permissible in terms of the current In-
dustrial Licensing Policy of Govern-
ment.

(3) The troposed plant at Haldioa
will produce 30,030 tonnes of STPP per
annum and thereby save about Rs 5
crores in net foreign exchange.
Further 30000 tonnes of STPP will
enable the production of about 1,00,000
tonnes of Synthetic Detergents which
in turn will avoid ‘he import of about
10,000 tonnes of tallow for soap
making. The saving in foreign ox-
change out go would be Rs 3 crores
per annum,

{4$) The MRTP Commission on 8
review of the over-all position felt
{11t the wroposed pl'ant by Hindusian
T sver is cxnecled to be one of the
¢ dickest to be implemented as the
~nmpany is professionally managed
bag a prover record for speedy uilli
sation of capacity and a researcr.
oriented ouflook with a strong R& O
base,

(5) The project will, it is estimated,
generate cmployment directly to 300
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persons and indirectly to many times
that number.

(6) An estumated sum of about
Rs. 14 crores will acerue as revenue
under various heads to the State and
Central Governments

(7) All India demand for STPP by
the end of the Fitth Plan period was
estimated 1o be 1,33,000  tonnes. 34
per cent of that demand 1s expected
to be m the Eastern Region, ie. ap-
proximately 43000 tonnes. The Hind-
ustun lLever was the only applicant
ready (o set up a plant i1n the Eastern
Region and that too in a hackward
ared,

{8) At present almost 100 per cent
monopoly position in the production of
SIPP 1> held hy M s  Albright
Moraryy & Pandit Private Limited,
ha'mg 46 per cent non-resident share-
holdingzs and a company bhelonging to
the Dharamsv Morarji Group. The
project  of the Hindustan Lever
will be nne which will quickly break
this monnpoly.

(9) The project will he set up in a
backwird district and will encourage
the growth of a number of ancilhary
and small scale industries in the area.

{10) The proposal will lead to a
very significant reduction of foreign
shareholding in the applicant com-
pany by 15 per cent The company
has agree! to bring down the foreign
shareholding fiom the existing level of
85 per cent tn 70 per cent.

{11) The project will constitute less
than 20 per cent of the All India
capacity so far approved and under
consideration and thus there is no
possibility that the applicant company
will occuny & commanding position
in the field of STPP manufssture.

Representation of General Secretary
of All India Railwaymen's Federation

3925. SHRI SAMAR GUHA: Wil
the Munster of RAILWAYS bhe pleas-
ed lo state:

(a) whether General Secretary of
All India Railwaymen's Federation re-
cently met the Prime Minister, Home
Minister, Railway Minister, State
Mimister of Railway and made repre-
sentation about permanent and casual
raillwaymen who have not yet been
taken bhack to service and agai.si
whom court cases are pending,

(h) if so, factg about the represen-
tations made by them andg

(e) the steps taken or proposed by
Government t symputhetically consi-
der the cases of the railwavmen whese
cases, in general, have been revresent.
ed by the General Secretary of the All
India Railwaymen's Federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes

(b} and (c). While the representa-
tions relates to the taking back of emp-
loyees dismissed, removed, discharged
or whose services were terminated, 1t
has been hinted that a general am-
nesty be given.

The policy of the Government is
that while no general amnesty can be
given to staff irrespective of the se-
riousness of their actions againsi na-
tional interests in maintaining the
nation’s life lines, the Rallway Admi-
nistrations are considering all appeals
and representations with sympathy
putting staff back to duty wherever
possible, condoning break in service
where  extenuating circumstances
brought out on appeal are accepiable,
and also dropping cases where charg-
es are not serious.
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AIRF enjoys negotiating facilities
under the Psrmanent Negotiating Ma-
chinery and the Joint Consultative
Machinery.

Delimitation of Parliamentary Consti-
tuencies and revison of voters’ list

3927. SHRI SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
LCOMPANY AFFAIRS be pleased to
state:

(a) whether aftexr completion of

‘delimitation of Parliamentary constitu-
encies by July, 1975 opportunities wiil
Dbe given for raising objections;

(b) if so, facts thereof;

(c) whether revision of voters’ list
-6f such constituencies will glso be
completed by that time;

(d) the period of time required for
holding of either Lok Sabha and As-
sembly elections after delimitation of
constituencies and completion of the
revision of voters’ list;

fulfilleq for
and Assembly

(e) conditions to be
helding Lok  Sabha
Elections;

(f) whether there are gny provisons
‘for obviating such requirements; and

(g) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) and (b). No,
Sir, Sub-section (2) of section 10 of
the Delimitation Act, 1972, provides
that upon publication in the Gazette
of India and Order made by the Deli-
mitation Commission under section 8
or section 9 of the Act shall have the
force of law and shall not be called
in question in any court.

(c) Yes, Sir. The revision of electo-
ral rolls in all the States and Union
Territories in respect of the newly
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delimited constituencies is expected to
be completed by July, 1975, except in
the case of a few constituencies com-
prised in areas which will be snow-
bound, during the early part of 1975.

(d) No specific period has been
prescribed for holding elections after
the delimitation of constituencies or
compietion of revision of the voters’
lists.

Section 14 of the Representation of
the People Act, 1951, which deals with
the notifications for the general elec-
tions to the House of the People, con-
tains a provision to the effect that
where a genera] election is held,
otherwise than on the dissolution of
the existing House of the Pecple, no
notification calling upon parliamen-
tary constituencies to elect members
shall be issued at any time
earlier than six months prior
to the date on which the dura-
tion of that House would expire under
the provisions of clause (2) of article
83. Similar requirement in the case
of general election to the ILegislative
Assembly of a Ztale iz to be found in
the proviso to sub-section (2) of sec-
tion 15 of the said Act, which is the
relevant provision which deals with
notification for general election to a
State Legislative Assembly. It may
also be mentioned that by virtue of
the provisions of section 30 of the said
Act, the minimum statutory period of
time-lag required before holding an
election to the Lok Sabha or to the
Legislative Assembly of a State will
be thirty days after the issue of the
notification calling the election.

(e) The conditions precedent for
the holding of general elections to the
Lok Sabha and the Legislative As-
sembly of a State are laid down in
section 21 of the Representation of
the People Act, 1950 and articles 82
and 170 of the Constitution, read with
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the provisions of the relevant Delb
mitation Act. They are:—

(1) Unless otherwise directed by
the Election Commission, for
reasons to be recorded in
writing, revision of the elec-
toral roll in the prescribed
manner by reference to the
qualifying date before each
general election to the House
of the People or to the Legis-
lative Assembly of a State and
Lefore euch ' ve-e'ection to fil
a casual vacancy in a seat al-
lotted to the constituency.

«{2) Publication of final orders by
the authority (namely, the
Delimitation Commission),
constituted by law (namely,
the relevant Delimitation Act)
as reguired by the relevant
provisions of the Constitution
{namely, arficles 82 and 170)
re-adjusting the mnumber of
gseats in the House of the Pco-
ple and the total number of
seats to be assigned to the
Legislative Assembly of each
State (subject to rxeservation
for Scheduled Casies and
Scheduled Tribes) on  the
basis of the relevant figures
of the population of the rele-
vant last preceding census,
which have been ascertained
and published and delimiting
the conitituencies in accord-
ance with the provisions of
the relevant Delimitation
Act,

(f) and (g)., The requirements, re-
lerred lo above, are on the basis of
the Constthutional provisions as well
as the provigions of the relevani laws,
namely, the Represéentation of the Peo-
ple Acts, 1950 and 1951 and the Deli-
mitation Act, 1872. There are no pro-
vislons for obviating such require-
ments. However. as already stated in
answer to Part (e) of the Question,
section 31 of the Representation of
lhe Peopls Aot 1980, empowers the
Election Commisston to direct, for

203 LS8

reasons to be recorded in writing, that
the revision of electoral rolls, which
would otherwise be required wunder
the provisions cof the said section, need
not bLe done.

Coai-based Fertiliver Plant at Talcher

3928. SHRI RAJDEQ SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the World's largest
coal-based fertilizer plant is fast com-
ing up at Talcher m Orissa costing
about Rs. 140 crores, one-third of
which will be in foreign exchange; and

(b) whether to produce half a mil-
lion tonnes of urea a year, it will con-
sume as 5 feed a million tonnes of
codl”

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRIK. BR.
GANESH): (a) Considerable progress
has been made on thrs project which
is presently estimated to cost about
Rs. 140 crores {including a foreign
exchange component of Rs. 40 crores).

(b) Yes, Sir.
Printing of reports of MR TP Com-
mission
3929. PROF. MADHU DANDA-

VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased io slate:

(a) whether a request hag been
made to Government that all the te-
ports of MRT.P, Commission, includ-
ing the administrative reports should
be printed sc that they are easily
available to the Members of Parlia-
ment; and

(b) if so, the reaction of Govern-
ment thereto?
THE DEPUTY MINISTER IN THE

MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
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BRATA BARUA): (a) and (b). The
Commission in Chapter V of its An-
nual Report relating to the working
of the Commission for the calendar
year ended 31st December, 1873, which
will be laid on the Table of the House
shortly, has reiterated its suggestion
that the Reports submitted by it under
Chapter 1II of the MRTP Act may be
printed. The Government agree in
principle with the Commission that it
rmught be desirable to print the Re-
ports of the Commission and make
them saleable publication. However,
it would be necessary to assess the
probable demand for such Reports to
ensure that printing of the reports
may not be altogether a financial loss,
The incurring of expenditure for prin-
ting a whole series of reports may not
be justifiable in the present context
of the need for effecting drastic eco-
nomy by eliminating all avoidable ex-
penditure and prescribing stringent
conditions for the use of paper for
writing and printing in view of a vir-
tual paper famine.

Ulilization of Ol Drilling Ship ‘Sagar
Samrat’

3930. SHRI 8. R. DAMANI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
Unstarred Question No, 1635 on the
6th August, 1974 regarding utilization
of vil drilling ship ‘Sagar Samrat’' and
state:

{a) whether the information has
since been collected and, if so, the
particulars thereof; and

(b) what steps are taken to .nake
the Sagar Samrat fit for use through-
out the year and in all weather con-
ditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Reply in fulfilment of the assu-
rance to Unstarred Question No, 1635
on the 8th August, 1974 has been lald
on the Table of the Sabha on Novem-
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ber 20, 1874 vide item No, 89 State—
ment IIL

{b) Sagar Samrat iz At for ume
throughout the year within the permis-
sible water depth and weather con-
ditions.

Amonnt collected through sale of

3931. SHRI  DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) total amount collected, zone-
wise, through sale of tickety during
last 3 years, year-wise; and

(b) total amount collected zone-
wise through freight charges during
the last 3 years year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): {(a) A statement-I
showing total amount of zone-wise
earnings through sale of tickets during
last three years is laid on the Table
of the House [Placed in Library, See
No. LT-8720/74].

(b) A statement-II showing total
amount of zone-wise earnings through
freight charges during the last 3 years
is lald on the Table of the House,
fPlaced in Library. See No. LT-
8720 '74].

Strike notise served by rallway
Officers’ Organisation

3632, SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

or, served strikie notice
to participate in the strike
held in May, 1974;
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BUTA SINGH): (a) No.

(b) and (c). Government's policy
has been to suitably recognise the

8833. SHRI DINEN BHATTA-
CHARYYA: Wil the Minister of
RAILWAYS be pleased to state:

{a) whether the Railway Board has
decided not to place any order for
sleepers with the foundries of Eastern
region specially in West Bengal and
Bihar;

(b) whether as a result of ‘it, more
than 50,000 workers have lost their
employment; and

{c) if s0, the reasons for the same
and steps taken by Government in the
matier?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) No,
(b) and (c). Do not arise.

3034. SHRI NAWAL KISHORE
SHARMA.: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Glaxo Laboratories are
proposing to manufacture three other
drugs;

(b) if g0, the names of the drugs to
be manufactured;

(c)y whether the company has ap-
proached Government for graut of

loan for the manufacture of th: drugs;
and

(d) the expected annual productiong
of the drugs and the extent to which
these would meet the country’s de-
mand?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a), (b) and (d). Parti-
culars of proposals of Glaxp Labora-
tories for manufacture of other drugs,
with their present status, are as
follows:—

S. Name of product Capacity  Estimated (1978-79) Present status
Nos. .pgfd requirements of the
country
1t Solbutamol . . 100 Kgs. Not sssessed L;l;%r of intent fs-
2 Medaxite Hydrochlorlde . &00 kgs. » Under consideration

——

{c) No, Sir.
Setting wp of fertitiver plants in
Rajesthan

SHRY NAWAL KISHORE
m Will the Minister of PET-

ROLEUM AND CHEMICALS be
pleased to state whether there iz a
proposal to set up any new fertiliser
plants in Rujasthan?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): A letter of intent has
been granted to M/s. Delhi Cloth and
General Mills Company Limiteq for
further expansion of their fertilizer
plant at Kota in Rajasthan envisag-
ing an additional production of 345
lakhs tonnes of Nitrogen in the form
of Urea and other products, In addi-
tion, some studres are also under way
regarding the feasibility of setting up
of a fertilizer complex in Rajasthan
based on the locally available Pyrites
and Rock Phosphate.

Enquiry info mal-practices of vertain
concerns by M.R.TP. Commission

3886. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Monopolies and
Restrictive Trade Practice Commission
hag decided to enquire into certain
alleged malpractices in some of the
private concerns in the country;

(b) it so, the particulars of the con-
cerns against whom enquiry is to be
conducted together with the reasons
therefor; and

(c) the time by which the anquiry
is expected to be presented to
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In-
formation relating to the inquiries
instituted by the M.RT.P. Commis-
sion from time to time against alleged
malpractices indulged in by private
concerns is contained in the first and
second Annual Reporty on the Work-~
ing and Administration of the
MRTP, Act, 1969 already laid on
the Table of the House and in the
Third Annual Report for the period
1st January, 1878 to 3ist December,
1978 which will be laid on the Table
of the Hruse shortly,
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(c) Under the provisions of the
MR.T.P. Act, 1969, the Commisgion, in
not required to submit to Government
any report of inguiry in cases of in-
quiries instituteq under section 10({m)
(1), (i1), (iii) and (iv) of the Act. In
regard to section 31 and 37(4) of the
Act, no time limit is prescribed fgr
submission of the Commissions’ repart
to the Government, However, the
proceedings before the Commission in
all the cases under section 81 and sec-
tion 37(4) of the Act have been stayed
by the High Courts on writ petitions
filed by the companies.

Meeting with representatives of States
on distribution of diesal

3837. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pPleased to state:

(a) whether he held a meeting with
the States Representatives recently;

(b) if so, the broad outline of the
discussions helg about the supply of
high speed and light diesel to the
States to boost up agricultural produc-
tion in the States;

(c) whether some discussion was
also held about the supply of diesel
to the State to meet the requirements
of trucks which have gone of the
road; and

(d) if so, the broad outlines of sup-
Ply of high speed and light diesel il
for production and for use in trucks
separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Minister of Petroleum ang Che-
micals had a meeting recently with
representatives of some State Gov-
ernments to assess their diesel re-
quirements particularly for the sgri-
cultural programme in the eoming
Rabl Season.

(b} 8tste Governmenis were re-
quested 10 re-assess their diese] oil
requirements on a reslistic basls and
fix resmonable norms for consump-
tion in irrigation pumps snd for agri-
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cultural machinery. State Govern-
ments were further requested to en-
sure availability of diese] oil to agri-
culturists on priority if necessary
through quota cards and to effective-
1y check malpractices like hoarding
and black marketing. They were
assured that the Central Government
is trying to meet the requirements of
diesel oil particularly for the agri-
cultural programmey in full,

(c) and (d), As far as the require-
ment of HSD for the transport sector
is concerned State Governments have
already been requested to achieve
mazximum economy in the consump-
tion of HSD through various wmea-
sures. However, some of the mea-
sures suggested to State Governments
have been review#fl by Government
and related instructions are being
issued.

At present no allocation of quotas
is made for HSD or LDO either State-
wige or for agricultural and transport
sectors separately.

Cases pending in Delhi Courts in 1972,
1973 and September, 1974
3938, SHRI INDERJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) the number of civil, incwuding

rent control cases and criminal cases

in Delhi courts (excluding

the High Court) at the end of 1972,
1973 and September, 1074;

(b) the total cadre strength of sub-
judges, Rent Controllers, Judicial
Magistrates of Delhi during the same
periods;

(¢) whether the number of pending
cases 15 continuously increasing; and

(d) i so, remedial measures taken
by Government?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI HH R GOKHALE): (a) A
statement-1 is attached.

(h) A statement-II is attached.

(c) and (d). (i) The Delhi High
Court has appointed nine special
Metropolitan Magistrates ang various
tvpes of cases under special and local
Acts have been made over to them
for disposal,

(1i) The High Court has recom-
mended appuintment of twenty offi-
cers to the Delhi Judicial Service on
the basis of a competitive examina-
tion held by it in 1973 out of whom
none officers have already joined and
the rest are likely to take over in
the near future. Some of these offi-
cers will be appointed as subordinate
Judges angd some as Magistrates.

tiii) The Delhi High Court has pro-
posed the creation of more posts of
Additional Rent Controllers and
Additional Dijstrict and Sessions Jud-
ges. These proposals are being ex-
amined.

Statement-I

At the end of At the end of At the wad of

1972 1973 September,
1974
1. il Cases Including Rent Control
% . . kf . . 4680 47372 47304
2. Crimingl Owpes . . . . 798 1094 2291
the Courts of Metro.
* m . . . 24170 226778 236258
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Statesnent-If
s. Cadre Strength At the end of At the end of At the end of
No. 1972 973 September,
1974
1 Sub-Judges . . . . 19 24 a7
2 Honorary Sub- {dealing with
cases under A{m laws) ¢ . I 1 X
3 Rent Controllers

4 Judicial Magistretes/Metropolitan

Division-wise break up of employees
for participating in sirlke
(North Eastery Rallway)

3939. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 338 on the
12 November, 1974 regarding restora-
tion of stafus gquo ante as existed
before May, 1974 sirike and state:

(a) what is the total break-up of
Railway employees undergoing bresk-
in-service, suspension removal or be-

on the North Eastern Railway:

(b) what is the union-wise break
up of such employees in various Divi-
sions of the North Eastern Rallway;

{¢) whether under Samastipur Di-
vision of the North Eastern Rallway
even now employees are beuiy pro-
secuted in connection with the 33-days
strike in Baraunj Gershara area and
President of the Samastipur Diviaional
braneh of the AITUC affiliated union
stands removed from service in vicls-

tion of the written agreemanl signad
by the then Minister

g &
I
1

(d) if so, whether t

to be implemented in full and if not,
why?
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Statement
Railway No.ofem- No.ofEm- No. of per- No. of Court/
At et i
m pension .  staff dismis- % &q
or dischar-
ged from
service but
zﬁtm so far
to duty.
«Cetitral 20,552 113 224 1,349
Eastern 15,611 147 847 337
Northern . 16,947 33 217 577
‘North Esstern 7,100 179 216 412
Northesst Frontier . 50 944 9 1,195 15
Southern 15,665 60 283 108
South Central 7043 140 65
South Eastern 38,900 198 838 408
Western 17,381 33 762 1917
C.L.w. 8,414 12 1 41
DLW . 792 1 36
LC.F. 2,296 20 4 20
Division-wise Break wp/N.E. Raidway
Taatnsger . . * 37 .
Lucknow . * d 37 *
Vazsnmi * * 4551 *
Samastipur . -« .

-

31

*Information is being collected and will be Iaid on the Table of the Sabha.

Dhsnbadt Raifway Authoritles Squan-
dering Rallway Moaoey

3M1l. SHRI CHANDRA SHEKHAR
SINGH: Wil the Minister of RAIL-
WAYS be plessed to state:

(x) whether the attention of the

published in the

dated 31st March, 1974; and

(b) if so, the action taken on these
specific allegations of squandeling
Railway money?

Coal feld Garette

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS
BUTA SINGH): (a) No.

(b) Question does not arise.

(SHRI
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Consequences of break in-sepvice
notices served on Rallway
Embloyees

3842, SHRI JYQTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state!

(a) Railway-wise and Railway Di-
vision-wise, number of employees ser-
ved with “break-in-service” notices on
charges of participation mn the last ull
India general! Strike of railway-men;

b) in how many cases, break-in-
service notices, Railway-wise remain
in force to dale;

(c) what are the conseouences of
the break-in-service; and

(d) what are the terms and condi-
t1ons of withdrawal of these notices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). Informa-
tion 18 being collected ang will be
Jaid on the Table of the Sabha,

Decline in efficlency of ulilisation of
wagons, coaches and locomotives

3843. SHRI JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether according to an inde-
pedent scrutiny, efficiency of utilisation
of wagons, coaches ang locumotives in
the Indian Reilways had declined dur-
ing the period April-July, 1874 a8
compared to the corresponding period
in 1973;

tb) if so, the facts theceol; and
(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). No speci-
fie studies have been carried out, of
the utilisstion of wagons, locomotives

DECEMBER 10, 1674
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and coaching stock during the period
April to July, 1974 compared with
the corresponding period of last year.

The indices of rolling stock wtili-
sation, however, show a general de-
cline during April to July 1974 pri-
marily due to the ‘go-slow’, ‘work-to~
rule’ and other agitations by staff in
April, 1974, culminating in the All-
India Railwaymen’s strike in May,
1874. Some of the other factors
which have affected utilisation are
civil disturbances, industrial stagna-
tion on account of power cuts, floods
and breaches, etc.

Recommendations of Malariya Com~
mittee on 0 & NGC

3844 SHRI JYOTIRMOY BOSU.
Will the Minister of PETROLEUM
AND CHEMICALS he pleazed to state:

(a) what were the main recomen-
dations of the Malaviya Committee on
the Oil and Natural Gas Commission*

(b) what steps, if any, have been
taken to implement those recommen-
dations; and

(L) the ressons why tha Commit-
loe’s report has not beem present-’
before the Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROILEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The Report of the “Com-
mittee for the review of the ONGC”
headed by Shri K. D. Mslaviya was
placed on the Table of the Sabha on
December 22, 1972. The Action-taken
report detatling the vacrious recom-
mendations of the Malaviya Committee
along with Government's decisjons ot
most of them was laid on the Table of
the Sabha on August 22, 1978. Tre

recommendations to seoxgani-
sation/reconstitution of ORGC ar®
under consideraiion, )
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Loss suffered in sefting up of the
refinery at Haldia

3945. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) how much did it lost to set up
the Public Sector refinery at Haldla;
and

(b) the total capacity of the re-
finery?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) The revised cost estimate of Haldia
Reflnery, as approved by the Govern-
ment in July 1872, i1s Rs. 67.30 crores.
There is likely to be some increase in
the total cost when the Refinery is
tully completed, This is mainly due to
increase in the construction period ex-
penses due to delay in rommissioning
of the refinery, escalation in the prices
of construction materials, increases In
wages ang additional cost due to ex-
tended period of stay of the spacialists
etc.  As the Refinery is still under
eonstruction the question of any loss
suffered by it does not arise.

(b) The Refinery will have capacity
to process 2.5 million tonnes of crude
ofl per annum,

Rallway Unions of Europe, Aunstralia
and Asiy demanding reinstatement

3048. SHRI C. K. CHANDRAPFAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether gleven mejor reilway-
men's Union belonging to Hurope

men who were rexnoved from services
following the Strike in last May; and

(b) if so, the salient features ther-
of and response of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) Yes Sir—from 10
unions,

(b) The Government's policy is not
to victimi se employees for legitimate
Trade Union activities. However,
when they act against the law of the
land, appropriate action has to be taken.
The policy of loocking into individual
appeals sympathetically has already
been announced in the Farliament, and
as a result of it about 85 per cent of
those employees who are dismissed or
removed and whe appealed have been
taken back.

Inquiry into Bata India Ltd, (Bombay),
Carona Sahm Ltd,
(Calcutta), and Ushy Sales
Private Ltd. (Delhi)

3947. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a large number of res--
trictive trade practices are being in-
duiged into by Hata India Ltd. (Bom-
bay), Carona Sahu Company Lad.
(Calcutta) and Usha Sales private
Ltd., (Delhi).

(b) if so, the facts thereof;

(c) whether MRT.P. Cormission
prapose to conduct an inquiry against
these three companies; and

(d) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFYAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
restrictive irade practicss  allegedly
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indulged into by the three companiesare as stated below:;

SL Name of the Company
No.

Nature of restrictive trade practices.

1 Bata India Ltd. Bombay

Full-lmc forcing paynm:t of dtscoum!bonw. resale
maintenan

visions of

dme.; O (oo, (5 and (" of section” 330 ot the

et, 1969,

2. Cwrona Sshu C>. Ltd., Calcutta . Restrictions on dealers to whom the goods and sold

by the company, full-line

resale price mpin-

tenance qut of discount/bonus, attracting the

ions

c),m,c).mmi() f section
uses (8 c,@ e) ol

33(1) of the M.R.T.P

3. Usha Sales Pvt. Lud., Delln

. Territorial restmctions, exclusive dealershup, ressle
price mtmnm and allcwing  rebate/dicccurt:

provisions of clsuscs (z}, (l)agé;} and {f)

nuctm;
of section 33(:)0(1.&!\&1‘2.? Act, 1

(c) and (d), The Registrar Restrictive
Trade Agreementy has filed applice-
tions against these three companies
viz., Bata India Limited, Carona Sahu
‘Company Limited and Usha Sales
Private Limited. Under pection 10(a)
(iil) of the M. R. T. P. Act, 106p with
the Monopolies and Restrictive Trade
Practicea Commission on 23-2-1974,
16-2-1974 and 19-6-1974, respectively,
for an inquiry under secction 37 of the
Act into the restrictive trade practices
allegedly indulged in by these compa-
nies, The inquiry by the Commission
is in progress. The member’s atlen-
tion is also invited to the reply given
the Unstarred Question No. 2138 in the
House on 26-11-74 regarding thes case
of M/s. Bata India Limited.

Rallway link with Jhalawar City in
Rajasthan

3048. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
Pleased {o state:

(a) whether Government proposs to
construet new railway lines in those
industrially backward
need infra-structure for ecomomic
development in Rajasthan;

(b) whether Jhalawar city will be
dinked with raftway line in view of the

abject poverty, unemployment and
economic backwardness of the district;

(c) whether in the past, Govern-
ment had assured that when economic
situation of the country improves the
proposal will be considered; and

(d) whether any fregh thought has
been given to it and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) It ig the policy of
the Government to construct new rail-
way lineg in backward areas which
need infra-structure for economic dev-
elopment. As per this policy, a prell~

E
E



285  Writtes Answers AGRAHAYANA 19, 1800 (SAKA) Written Ansiwers

et § feolt wp & feg Sw wfv oY
it wwrit v

3949. oY wiere ww qowr: wv
Wt wolt g ok o g w T P
et gt st o) 2w go A W
Aer  feeeft o & forg vy e
R W S R X & fesat ayelt
A wfer o oot W wr fasrc 7

o stwwr ¥ 3w s (ot
Toy) : o 2t

Large business houses in the countiry

3850. SHRI B. V. NAIK: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o
state:

(a) the numoer of large business
houses in this country at present;

(b) the total number of independent
manufacturing, trading and other busi-
ness units functioning under them;
and

(c) the total number of incorporated
companieg functioning under each one
of them, separately, giving the name
of each large business houset

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFPAIRE (SHRI BEDA-
BRATA BARUA): (a) to (¢). In the
n’:;uacm-mm lndustrlalﬂcmg-

policy anvounced in Pebruary 1873
undertakings registered under Section
36 of the Monopolies and Restriciive
Trade Practices Aect, 1989, i,

(Dlmdu'hliu which by them-
stlveg or together with Inter-
connected undertsking have
Mdmmmm£
troves, thereby attracting
Ptavisions of Bection 20(a); or

182

than Rs. 1 crcre, thereby at-
tracling the provisions of Sec-
tion 20(b) of the M.R.T P, Act,

are considered as large business houses,

2. As on 31st October 1974, the num-
ber of undertakings belonging to dif-
ferent groups which have been regis-
tereg under Section 26 of the M.RTP,
Act and the number of companies
among them either incorporated under
the Companies Act or otherwise cover-
ed by the provisions of Section 591 of
that Act are ghown :n the Statement
Tald on the Table of the House. [Placed
n Library, See No. LT-8721/74].

3. Information on the number of in-
dependent units belonging to each
undertaking is not available as such

units gre pot registared individually
under the M RT.P. Act.

3051. SHRI B. V. NAIK Wil the
Minister of RAILWAYS be pleased to
state:

{a) whether there is any scheme to
introduce a Rajdhani-Express between
Bangalore and New Delhi vin Madras;
and

(b) if so, the salient features there-
of

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Does not arise,
Foot over bridge at Danapur Ballway
Station (Eastern Rallway)
3952, SHRI RAMAVATAR SHAS-

TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(2) whether the existing foot over
bridge st Danapur Siation (Eastern
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Railway) which is very old conmects
the UP and Down Platforms;

(b) whether due to increase in the
population as well ag in the number
of traing the overbridge has become
over congested and impassable when
trains arrive gimulianeously on TUp
and Down Platforms;

(¢) whether the General Manager,
Eastern Railway had agreed to cons-
truct another foot over-bridge near
the Good shed and also to widen the
existing footover-bridges there; and

(d) if so when the assurances given
in the Users’ Consultative Commitiee
meetings with General Manager, Eas-
tern Railway and Divisional Superin-
tendent, Danapur will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a). Yes. The foot-
over-bridge has also been extended
upto approach roads connecting the
settlement on either side of Raillway
hine.

(b) No. However, at iimes the foot
over bridge gets congested for short
duration, when due to bunching of
traing which arrive simultaneously on
Up and Down platforms and the in-
habitants of the settlement also avail-
ing of the facility simultaneously.

(c) No.
(d) Does not arise.

Written Answers DECEMBER 10, 1974

Written Answerg 184

Provislon of Artlexp Siaff in TLis,
Power Houges ynil Head Light Stations
in Elocirioal Department (Esstérn
Rallway).

3053. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of RAJLWAYS
be pleased to wtate:

(a) whether there is any yardstick
prescribed for provision of artizen staff
in TLIs, Power Houses and Head Light
Stations in Electrical Department or !
Indjan Raillways;

(b) whether there is any prescribec
percentage of posts in skilled, semi-
skilled and unskilled graded in the
Electrical Department;

(¢} whether staff have been provid-
ed according to the prescribed yard-
stick and percentages on Easterni Rail-
way, separately for TLIs, Power
Houses and Head Light Stations in
Electrical Department; and

(d) if not, whether Governmen!
propose to prescribe yardstick and
percentages for each section in Elec-
trical Department on Eastern Rallway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No yordstick has
been prescribed by Railway Board
The Railways have evolved their gwn
guidelines,

(b) No.

(c) Staff have been provided gecord-
ing to the guldelineg evolved by the
Railway Administration which do not
prescribe any percentages for the var-
oug categories. Howewer, the existing
percentage of sta®f on Eastern Rallway
in these sectiops ia as undey:

Category Power House Head Light Train Lighth g
W . . 3m “% ‘“%
Semi-Skilled . . 4% 3% %
Unm . . - 49% i a,‘ s ?%
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{8) The existing percentage of staff
in the vatiouse electrical units of the
Eastern Rallway are working satisfac-
torily m they are based on work-load
in each area.

Fow QURAR Y Wy qarT Qfgent €
2qIx qx frewt wwna ow wmE w1
nerTe

3054, oft wreelt wif : =T
wefr g wark #v g w3 f

(%) w1 R w1 Y9 T
T § guyg Afgenr & wqw 9%
feedt Iwaw 9T ATy € T} yeTA
g

(&) =fx g, &Y v aw ?

o F v R (o
®) ¢ (%) Fvadn «

(%) Jaw wrain o feedt o
T FART WO wAgis agr @
witfr gt wft o<k aqr wqTwn
et w1 o §

Special Tribunals te gispese of Elee-
tion Potitiony

3985, PROF. NARAIN CHAND
PARASHAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are aware
of the extreme hardship and incon.
veniarice caused %o the candidutes
by the inerdinate delny ivolved in the
disposal of Kleetion Petitions

rities to decide such cases, within a
short time and also simplify the whole
procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) The practice
of trial of election petitions by High
Courts, which was introduced in this
country by amending the Represen-
tation of the People Act, 1951, in
1966, has, in the Government's view,
resulted in speedier disposa] of elec-
tion petitions than under the system
of election tribunals.

{(b) Does not arise.

ETHEE, SRBH WX S freew  fufi-
Zz & gt ofar

3956. Wt qw Wy TN WATH-
faw ot waww WAt 7z WA A
¥ wR fw

(%) =ar waueem, wweEw ¢
¥faeex fafZz &Y 31 7w 1972
AF 126.26 WA o €T Fifr g€ &
o afr gt, & 39 ofa & war exwr
g, Wit

(&) w1 a<or@ sowa  ghwfr
(1972-73) & @y 39% whmwew
& gt ®1 g0 wed & fag ¥8 qer
fed ¥ o wfe gi, @ wwadt sy
wr gt

e o cemw s &
o Wt (ot %o wreo wiiw) : (w)
ot gf | wredte Ieiw Frew & fasedr
gfre % qerqfor afee & gxmer &
fag wrearege & ww 35 & wrer
e grie g€ &)



187  Written Answers  DECEMBER 10, 1074

() wowrwdwidt et femrfor
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®T& T & WreT gur aF o fe wwaw
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o wfie §ur Par afe wivat e
TYNTREE ®T frer | wiar @ o
¥ aror g gt v ag gt @
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TEH § T, ¥ o &R F o )
T GHTAT Senie e Rt qGA
9T 6.39 &I TqU &7 @ W far
naT § Py wwerar: @ @@ ¥ wrew o
¥ g F AT At K W & e
T g omieft ) vy ag wrwg el §
wiE 1973 WX 1974 ¥ wwifee
fog o # o vowyfow qfir it
% Iwren 7 qfy at ¥ fg e/
I Era 618 sy oY wnh
wTiyq fowdr sordire et ¢ James
T F ¥fy g1 a% arfo amlt ¥ agy
§T N2 &Y a7 o &% ey ay Gl
B aw fx iy Taww 9% WY W
¥ T g wiiee sagrd §aré ool
!

Agreement on pricing and distribution
of Nylon Yarn

3957. BHR1 MADHURYYA HAL-
DAR. Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

{a) the main featureg of the volun-
tary sgreement on pricing and distri-
bution of nylon yarp entered into bet-
ween spitmers ang weavers, in Sep-
tember, 1974;

(b) whether the MRTP Commission
bas held thet the sald agreement W
full of restrictive trade practices;

Written Answers 188

() i s0, the broad outlines of the
observations mnde by the MRTP Com.
mission in this regard; and .

{d) the reaction of Goverhvoen:
thereto?

THE DEPUTY MINISTER IN THR
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) A statement indi.
cating the salient features of the agree-
ment on pricing and distribution of
Nylon Yarn entered into betwesn four
Nylon Spinners and 18 Actual Users’
Asgociations on 9th September, 1873
15 laid on the Table of the House.

(b) and (¢). The R.T.P, Commission
has not passed final Orders in this
case as the matter 15 still under its
consideration. By its order dated 21st
October, 1874 in respect of certain pre-
lIiminary issues raised by the spin.
ners, 1t has stated inter alis that the
operation of the agreement resulted
in respective trade practices within the
meaning of section 2(o) of the MRT.P
Act, 1869. The Commssion has also
observed that several clauses of the
said agreement fall within the cate-
gory of restrictive trade practices
under section 33(1) of the Act. Tbe
preliminary issues having been settled,
the Commission has declded to proceed
to final hearing, inter alin for deter-
munation to whether the restrictive
trade practices of four are prejudicial
to public Interest and as to what
orders under section 37(1) will be ap-
propriate.

{d) Does nat arise in view of whet
has been stated against (b) sand (c)
above,

Statement

Four Nylon Spinners JK. Synthetics
144, Nirlon Synihetis Fibres and
Chemicals Ltd., Garwsve Nylon Ltd.
wdlloﬂtbﬂl r::.,mhm“:';
agreement on Septerber,

with 18 Actusl Users Assoristions for
sale and distribution of Wyln ¥arn.
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1. The Agreement provides that 75
per cent of the Nylon Yarn produced
4 spinners will be distriubuted
the fixed price mentioned in the
sgreement to “Actual Users” and the
4 spinners will be free to sell the re-
per cent of the production

signatories to the agreement, purport
to act for and on behalf of the members
who hold permits and licences for weav-
ing and manufacturing fabrics out of
the Nylon yarn. The expression
“Actual Users” is defined in the agree-
ment as licensed manufacturers of
fabrics and/or ribbon on powerlooms
or machines. They alone are deemed
to be actual users while the crimpers
and twisters are expressly excluded
from the definition of ‘deemed’ actual
users,

-

3. The agreement provides that a
body called *‘Central Nylon Committee”
consiating of representatives of spinners
and represeniatives of weavers associ-
ations ghall be set up. The agreement,
apart from providing the fixed prices,
at which sales of nylon yarn will be
made to the weavers assoclations, also
provides that the spinners will endea-
vour to maintain the pattern of pro-
duction on the basis of the require-
mets of the Weavers who are entitled
to benefit under the agreement and
that the production patlern of April,
1972 to March, 1973 will be maintain-
ed as far as possible.

4. One of the clauses of the agree-
ment provides that the parties to the
agreement agree that the crimpers are
only processors and not actual users
of nylon yarn. But, keeping in view
that they have been geiting yarns sup-

ed yarn equivalent in quantity to the
filamenl yarn bought by them, to
weavers who are parties to the agree-
ment at prices and on terms as to
delivery laid down by the Central
Nylon Committee.

5. The agreement also states that
any new comer to the business of
weaving has to apply to the Central
Nylon Committee after becoming a
member of one of the signatory asso.
ciation and the Committee would con-
sider al] such applications gnd lay
down a suitable procedure for distribu-
tion of Nylon yarn io the new comer
depending on the availability of the
nylon yamn,

€. The agreement is stated to have
come into effect from the ist Septem-
ber. 1973 and is to remain in force
upto 31st August, 1975 and may be
extended thereafter by mutual econ-
sent,

Violation of Section 147 of Companles
Act by Santosh Benefits Pvt, Ltd,,
Gujarat

3859. SHRI Y. ESWARA REDDY:
Will the Mimnster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Santosh Benefita Pwt,
Ltd. incorporated in Gujarat hag con-
travened the provision of Section 147
of the Companies Act, 1966; and

(b) it s0, what action has been taken
or is proposed to be taken aguinst this
defaulting company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSBTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) On a complaint
that the company did not comply with
Section 147 of the Companies Act in
describing the address of its Register-
ed Office correctly on its letter-heads
the Registrar of Companies, Ahmeda.
bad, has reproted that the complaint
is not correct,

{b) Does not arise.
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Number of appeals by Rallwaymen
pending Zone-wise/Division-wise

3960. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of appeals for re-
instatement by railway employesas,
which have peen rejected by the Rail-
way authorities, Zone-wise and Divi-
sion-wige;

(b) whether the judgments of Cal-
cutta, Gujarat and Kerala High Courts
were taken into consideration, while
rejecting these appeals; and

(c) the trade union organisations to
which these rejected appellants
belong?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement 18
laid on the Table of the House.
[Placed in Library, See No. LT
8722/74].

(b) Appeals have
being filed,

(c) The appellants do not give the
naines of Trade Union to which they
belong and Railway admistrations
are not aware of these particulars ex-
cepl the names of office bearers mainly
of recognized unions.

Cisss 1 angd 11 Officers’ posts in Rallway
Board and Zenal Rallways

3881. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of posts of Class I
and Class II officers, created in the
Railway Board office and on Zonal
Railways during the last three years;

(b) the pumber of posts of Class I
and Clasg II officers upgraded during
the same period; and

(¢) the extra expenditure involved
in making these changea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
"BUTA BINGH): (a) 2,118,

(b) 934,

been or are
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{c) 197172 — Rs. 50.00 lakbs (Ap-

RITOX). .
1072-73 — Rs. 80.00 lakhs (Ap-

prox).

1873-74 — Ras,
prox).

190.00 lakhs (Ap-

Cases under section 17, 18, 19, 719, 141
and 186 of the Companies Act

3962. SHRI HAMENDRA SINGH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the total number of caseg in-
volving change in object Clause or
location of registered office under See-
tions 17, 18, and 19 of the Companies
Act, 1856, detected during the last
three years;

tp) the total number of cases of
violation of Section 79 of the Com-
panieg Act relating to issue of ghares
at a discount poticed during the last
three years;

(c) the total number of cases in
which violation of Bection 141 of the
Companies Act relating to rectification
of Registrar of Charges was com-
mitted during the last three years;
and

(d) the total number of cases in
which Section 188 of the Companies
Act relating to convening of a general
meeting was violated during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY ATFFAIRS (SHRI RBEDA-
BRATA BARUA): (a) to (4) The re-
quired information 15 being collecied
and the same will be laid on the table
of the House.

Publication of Jouraal miiitlag Coin-
pany Newg ang Nobwy'.

3963, SHRI HAMENDRA SINGH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be plesaed to state:
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(a) whether the Journal “Company
News and Notes” which was a bi-
monthly one is not being published
regularly despite heavy staff for this
purpose in the Research and Statistics
Division of the Department of Com-
pany Affairs;

(b) what was the circulation of this
Journal during the last three years,
year-wise;

(c) whether this Journal is self-
+ufficient or a {inancial losing proposi-
tion; and

(d) whether the circulation of this
Juournal has fallen down or is sia-
fronary, and the reasons therefor when
«he Company population has since in-
v1eased which should have stimulated
the demand for such an official pub-
jication?

THE DEPUTY MNINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
'OMPANY AFFAIRS (SHR! BEDAB-
RATA BARUA). (a) The Journal
‘Company News and Notes” was being
published as a bi-monthly by the De-
partment of Company Affairs until
December, 1872, Since then it is being
pubished regularly as a monthly. There
‘s un Assistant Editor, helped by cleri-
cal staff, the works full time for the
Journal. The Editor of the Journal
functions in an ex-officio capacity.

(b) to (d). The paid circulation of
lhe Journal during the last 3 years is
-5 follows:—

1872 048
1873 882
1974 730

The Journal has been and continues
fo be self-sufficlent, financially, How-
;'\'vr. in order to counter the 1alling
fend in circulation, efforts are being
Made to enlist new subscribers.
<953 L§—p

Attending of General Meetings by
Public Trustee and Upgradation
of this post

3964. SHRI HAMENDRA SINGEH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many general meetings of
such companies in which trusts hoid
shares (1) were held (ii) were attend-
ed by the Public Trustee apppointed
under Section 153A during 1971, 1972,
1973 and 1974,

(b) how many general meetings «f
vompanies were attended by other
officers of the Department of Company
Affairs/{Company Law Board on behalf
of the Public Trustee, and why these
meetings were not attended by the
Public Trustee himself;

(¢) whether Government have laid
dowp any qualification and experien:e
for the post of Public Trustee; and

(d) the number of timeg the pust
of Public Trustee has been upgraded
or down-graded to suit the convea-
nience of individual officers appointed
to this post?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, AND COM-
PANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). A
statement showing the infarmation is
laid on the Table of the House.

{¢) The recruitment and conditions
of service of the Public Trustee are
governed by the Companies (Public
Trustee) Rules, 1973, dated the 24tn
August, 1973 (GSR 983) a copy <f
which was laid on the Table of the
House on 11th December, 1973.

(d) Duning the period Ist Septem-
ber 1964 to 30th March, 1966, the post
was held by a relired secretary of the
Lok Sabha. Thereafter the post has
throughout been held by an Officer of
the status of a Joint Secrelary to the
Government of India.
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Statement
1971-72 1972-73 1973-74 1974-75
(upto
30-11-74}
Number of general meetings held 220 204 208 146
Numb:r of gzneral meetings attended by the Pul
lic Trustee . . . . . . 2 10 13 9
Numbar of meetings attended by officers of the
Departmznt of Company Affairs as proxies of
Public Trustee . . . . . 9 5 22 41

Sub-gsection (2) of section 187B
provides that the Public Trustee may,
instead of himself attending the meet-
ing and exercising the rights and
powers, appoint as his proxy an officer
ci the Government or the Trustee
himself to attend such meetings and
1o exercise such rights and powers
in accordance with the directions of
the Public Trustee sub-section (3)
of the said section also enable so the
Public Trustee to abstain from
exercising the rights and powers
conferred on him by this section
it in his opinion on the objects of the
trusts or the interests of the benefici-
eries of the trust are not likely to be
adversely affected by such abstention.
Public Trustee is statutory authority
and he has to exercise his discretion
given to him by the said section as to
whether he should attend any general
meeting himself or through  his
proxy or whether he sghould abstain
from attending or voting at a meeting.

Cases of Voluntary Winding up and
Compulsory Winding up of Companies

#965. SHRI HAMENDRA SINGH
BANERA: Will the Minister of
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) the total number of pending
cages of (i) voluntary winding up (i)
ccmpulsory winding up, of companies;

(b) how many of these have been
pending for more than flve years, and
for more than ten years;

(c) the number of cases where
voluntary winding up proceedings are
pending merely for want of Reports
under Section 497 (6) from the Official
Liquidator;

(d) what remedial steps have been
taken by Government t{o ensurc a
speedy liquidation proceedings so that
the contributors and creditors do nct
continue to suffer; and

(e) the number of cases where pena)
action was taken for incorrecinezs cf
declaration of solvency under Section
488 (3) of the Companies Act, 19567

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) to (e). The re-
guired information is being collecte:l
ang the same will be laid on the tab'e
of the House,

Wagons Ciaimed as ‘Not Received’ by
Assisteg Sidings in Bilaspur Division

3u68. SHRI JAGDISH BAHATTA-
CHARYYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of wagons claimed
as not received by each of the assis!-
ed sidings in Bilaspur Division of S.F.
Raflway during the yesrs 1072, 1973
and 1974; and

(b) the arrangement made to ﬂf;
oft these claims sgainst unconnecte
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recelved the Assisted
ﬂdlnpdurlngthhpu-lod?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Station-wise/Sid-
ing-wise statistics of claims preferred
are not maintained and as such it 18
not possible to furnish information as
asked for.

(b) Unconnected wagons received
hy the assisted sidings of Bilaspur
Division were set off against wagons
claimed as not received during the
years in question asg under:—

1972 96 uncoanected wagons
1973 135 unconnected wagons.,
1974 245 unconnected wagons.

Unconnected Wagong in Assisted
Sidings of Bliaspuy Division
3867. SHRI JAGADISH BHATTA-

CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

198

(a) how many unconnected wagons
have been placeq in each of the awsist-
ed sidings of Bilaspur Division South
Eastern Railway during the years
1972, 1973 and 1974;

(b) what procedure is followed for
realisation of the freight charzes and
cost of materials for these unconnect-
ed wagons;

(c) the amount involved in freight
charges and cost of materials for each
siding, geparately for these three years
and how much amount has been rea-
lised and how much ig still outstand-
ing; and

(d) the steps being taken to realise
the outstanding charges?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Based on claims
preferred by the party, the number
of unvonnected wagons placed in
each siding in 1972, 1873 and 1974
were as follows:—

Name of Siding

Number of urcirrected wager s
placed

1972 1973 1974
Jamul Cement Suding . . . . 96 91 225§
Orient Paper Malls | . . . B 44
Belpahar Refractonies . . . . ' . ) .. . 20

e [ .

(b) Unconnected wagons already
delivered to a siding are adjusted
apgainst identical consignments on
wagon to wagon bams against pend-
ing claims on booked consignments.
If any wagon remains unconnected
after setting off, reimbursement bills

for the value of goods and freight
charges are submitted to the holder
of the siding where wagon has been
placed and the amount realised,

{c) The amount involved for the
year 1072, 1973 and 1974 is as under:—

Amount n lakhs of Rs.

1972 1973 1974
) Jaroul Cement Siding . . 1-66 197 608
(&) Ocient Paper Mills . . o 89 .
(#ii) Belpahar Refractories . . . .. - o-28

B
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The amount includes freight char-
ges also for which no separate figures
are calculated, The entire amount
has been realised.

(d) Does not arise.

Undercharges Raised in Assisted
Sidings of Bilaspur Division
(South Eastern Rallway)

3068, SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:—

(@) the amount of undercharges rais-
ed in each of the assisted sidings of

DECEMBER 10, 1074
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Bilaspur Division of South REastern
Railway during the years 1972, 1978
and 1074;

(b) whether the entire amount has
since been realised;

(¢) if not the amount gtill due from
each of these assisted gidings; ang

(d) what steps have been taken to
realise the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

Oment Paper Mill  Kotma Colliery Siding
Siding
{a) 1972 . . Rs. 23,649 Rs. 94
1973 . . Rs. 11,731 Rs Nil
1974 . . . . . . Rs, 2,061 Rs. Nil
(b) No.
(c) Amountg still due are as follows —
Ornient Paper Mill Kotma Colbery
Siding Siding
1972 , . . . . . Rs, 15,711 Rs. o4
1973 . . . . . . Rs. 6,982 Rs. Nil
1974 . . . . . . Rs. 2,061 Rs. Nul

(d) Outstanding amounts are un-
der dispute between Siding Owners
and Railway Administration Mat-
ter ia being closely pursued with the
Siding Owners,

Report of Ofl Prices Committee

3969, SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of PE-
TROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Oil Prices Commit.
tee has submitted its interim report;
and

(b) it s0, the main findings of the
report?

CHEMICALS (SHRI C, P. MAJHD:
(a) Not yet Sir.

{b) Does not arise.
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Cash Rewards to Railwaymen Includ-
ing Officers

3976 SHR1 KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how many ralwaymen {(Includ-
ing Officers) have been gnen cash
rewards for the service dunng the
Strike, the rate uf such awards end
the amount :nvolvej in the same;

{(b) how many railwaymen have
been given advance increments, the
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total amount involved during the y=ar
1973-74 and what has to be spent on
thig account i each subsequent years;

(¢) how many railwaymen had their
services extendedq beyond 58 years for
aaving worked during Strike and the
amount involved in the same; and

(d) how many posts have since been
upgraded in the Railways after 2nd
May, 1974 and amount of expenditure
involved in the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) So far, about
1.16 lakh employees have been
granted cash awards. The rate of
such awards varies depending on the
merits of each case, however, the to-
tal amount so far involved is about
Rs. 91 lakhs.

{h) Advance increments were not
granted to railway employees during
the financial year 1973-74. So far,
akout 4.58 lakh employees have been
granted advance increments, costing
approximateily Rs. 2.5 crores this year.

(¢) Su far, 478 employees, who
reached the retirement age in the
nermal course, have been granted ex-
tension of service. The amount in-
volved is not readily available as it
has to be worked out with reference
tc the actual pay and allowances of
each employee.

(d) 280 posts of officers have bheen
upgraded after 2nd May 1974, The
pproximate amount of expenditure
involved is Rs. 15.18 lakhs.

Reducing consumption of Furnace OQil
by making improvements in Fuel
efficiency

3977. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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(2) whether experts lhave stated
that improvement in fuel eiliciency
could cut down the consumption of
furnace oil by 25 per cent and reduce
the costs of industrial units;

(k) whether Government have
taken some decisions to effect sub-
stantial savings in furnace o0il con-
sumption;

(e} whether these proposals could
not help in saving the oil, and

(d) if so, what proposals were
undertaken and reasons for their
failvres?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Some reduction in the consump-
tion of furnace oil can be achieved by
fuel efficiency techniques. However,
the extent of savings would vary from
plant to plant depending on a num-
ber of factors.

(b) to (d). To achieve reduction in
the consumption of furnace oil, a
Standing Committee on Furnace Oil
headed by Secretary and Director
Genera] Technical Development has
been appointed by the Government
to recommend measures for a speedy
switch over to coal of such oil based
industries  which on technological
considerations, are capable of doing
so. The Committee is also to lay down
priorities for the allocation of fur-
nace oil to the different categories of
consumers and monitor the progress
made in the direction of economy in
the use of furnace oil and fuel effici-
ency.

A special training course was alsc
organised jointly by the DGTD, IOC
and National Productivity Council
with a view to constituting a fuel
efficiency service to industry fin order
to provide in plant demonstration of
fuel efficiency techniques and practi-
cal methods of achieving economy in
the consumption of furnace oil with
either the existing equipment or with
minor or major changes in plant and
equipment.  About 150 Industrial
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units in Bombay, Coimbatore and
Calcutta are being surveyed by this
fuel efficiency team and the survey is
expected to be completed gome time
in January, 1975. A mid-term ap-
praisal of the survey beling carried
out has generally revealed some acope
for bringing about savings in the
consumption of furnace oil through
short-term, medium term and long-
term measures. The results of the
survey after it is completed would be
discussed and communicated to the
concerned Industrial Units so as to
provide them an opportunity to eva-
luate the results of the survey and
to determine the course of action in
individual planis for implementing
the suggestions regarding fuel effici-
ency,

All these measurcs have brought
about & general sense of economy in
the use of fuel oil. Most of the in-
dustries have taken steps for achiev-
ing a 10 per cent reduction in furnace
oil consumption through measures of
economy, AsS o result of all these
efforts, furnace oil sales in the first
seven months of the current year
have registered a drop of about 6 per
cent over actual sales in the corres-
ponding period of the previous yeor

Hindi Medium for Training to Signal-
ling ang Tele-communicationg Staff at
Irset, Secunderabad

3978. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAILWAYS
be pleased to state.

{a) whether some of the staff of the
Slgnalling and Telecommunication
Department of Rallways who were
sent for training to institution of
Railway Signal Engineering and Tele-
communication (IRSET). Secundera-
bad, were sent back during the period
of their as they demanded
‘Hindi’ as medium of training jmstruc-
tions and later on they all were
declared as ‘unsuccesstul candidates’;

210

(b) if so, the number of such traines
employees and the reasons for dealing
them as ‘unsuccessful’ and whether
any effort hag been made to introduce
*Hind’’ as medium of traming at
(IRSET), Secunderabad;

(#) if so, the salient features of
various courses for which training in
‘Hind?' has been introduced; and

(a) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
AMINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 1o (b). Dunng
the last thiee verss six trainees de-
puted for the Promotion and Equip-
ment Courses at the Indian Railways
Institute of Signal Engineering and
Telecommunications, Secunderabad
were returned to their Railways due
to their not being able to follow the
classes conducted in English.

None of them was declared unsuc-
cessful by the Indian Railways Insti-
tute of Signal Engineering and Tele-
commuitcations, Secundersbad as
they were all relurned tg their Rail-
woys.

Hindli has not been introduced in
anv of the courses a8 medium of
training at the Indian Railways In-
stitute of Signal Engineering and
Teleconimunications, Secunderabad.

(c) Does not arise.
td) The Indiapn Railways Institute

of Signal Engineering and Telecom-
munications, Secunderabad i3 not in
a position to teach technical courses
in Hindi due to lack of technical
books and notes in Hindi in' the dis-
cipline of Railway Signal and Tele-
communication Engineering,

Daily list of varioug grades of main-
tainers, Assit Inspector and Inspectors

3979. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAILWAYS
be pleased to state:

(a) whether ag per Chapters XII to
XIV of Indian Railway Signal Engi-
neering Manua), the duty lists of vari-
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ous grades of Maintainers and Aasist-
ant Inspectors and Inspectors are not
distinctly, separately and clearly men-
tioned;

(b) whether this manual is quite
silent about the working and duties of
Telecommunication staff and if »o0,
the reasons therefor;

(¢) whether majority of Maintainers
and Assistant Inspectors of this depart-
ment are not supplied with the upto
date rule books like General and
Subsidiary Rules, Signal Engineering
Manual which are essential for effi-
cient working; and

(d) what is the percentage of this
staff equipped with these upto date
rule and reference books and whether
insufficient supply of these books does
not affect efficiency and safety of the
Railways and the policy and reaciion
of the administration in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Whereas Chap-
ter XII of the Indian Railway Signal
Engineering Manual only describes
the organisation of the Signal and
Telecommunication Department,
Chapters XIII and XIV lay down the
duties of the Inspectors and Main-
tainers respectively. These duties
are applicable to all categories of Ins-
pectors and Maintainers and make no
distinction between various grades of
Inspectors or of Maintainers. The
duties of Inspectors in the various
grades are dependent on the nature
and type of equipment to be main-
tained and cannot be distinctly and
separately stipulated in the Manual,
which only lays down the guidelines
for duties generally to be performed
by Inspectors, including Assistant
Inspectors. Similarly whereas the
autie; of Maintainers have been clas-
sified into the main categories of Me-
chanical and Electrical Maintainers,
these have not been distinctly and
separately stipulated for individual
grades of these two categories.

(b) Broad outline of dutles of Te-
lecommunication Inspectors hag been
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given in Chapter XIII of Signal En-
gineering Manual. More details
about Telecommunication organisa-
tion, working etc, are being given in
the Telecommunication Manual, which
is under print and is expected to be
issued in early 1875.

(c) Latest Rule Books, Manuals
etc,, other than those which are not
available, have been supplied to most
of the Assistant Inspectors and a few
of the Maintainers.

fd) On an average about seventy
per cent of the Assistant Inspectors
and a few of the Maintainers have
been supplied with these uptodate
Rule & Reference Books. Efficiency
and safety of Railways is not affect-
ed as instructions regarding the lat-
est rules and regulations contained in
Rule Books like General Rules, Sig-
nal Engineering Manual etc. are being
disseminated among Maintainers and
Assistant Inspectors in the training
schools and by issuing circulars on
various important aspects from time
to time. Moreover, the General Rules
and Signal! Engineering Manual etc.
are always available in the Signal
Inspector’s Offices for consultation,

Railwaymen meet at Dhanbad

3980. SHRI CHANDRASHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his attention has been
drawn to the news “Raillwaymen meet
at Dhanbad” asg published in the Ceal-
field Gazette dated the 15th Septem-
ber, 1974; and

(b) the action taken againgt the
revengeful attitude of the local Rail-
way authority against the strikers,
mounting corruptions, irregular ap-
pointments and wmisconduct of the
officers as pin-pointed therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Inadeguate accommodation jn Kalka-
Howrah Mail

- 3982, SHRI VIRBHADRA SINGH:
"Will the Minister of RAILWAYS be
nleased to state:

(a) whether there is inadequate 2nd
_clags accommodation in Kalka-Howrah
E Mail; and

(b) if so, whether Government pro-
Jose to add more 2nd class compart-
nents to this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Does not arise,
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Detention of Wagons beyond wusual
Unloading Time in Goods Sheds dur-
ing Strike period

#984. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased to state:

{(a) the number of wagon, detained
in the Gowls Sheds beyond the usual
unloading time of 6 hours during the
Railways strike period;

(b) the amount of demurrage
charge for the same and whether any
amount has been collected; and

(c) if so. the loss suflered on this
account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to {(c). The in-
formation is being collecteg and will
be laud on the Table of the Sabha,

—
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12 hrs.
STATEMENT RE. IMPORT LICENCE
CASE

SHRI MORARJI DESAI (Surat):
Sir, may I make a statement? Atter
what the Deputy-Speaker at the end
of yesterday's meeting said here he
made an appeal for finding a way
out of the log jam, as he called it
1 would say that I accept the offer
made by the Prime Minister for plac-
ing all the relevant papers before
the leaders along with you, without
prejudice to our right which flows
from Parhsment, for any further
probe or action which may arise after
3 verusal of these papers, consisterily
with observing necessary secrecy,

MR. SPEAKER: ] thank you very
much for that. The proposal was
that the Speaker will preside over
this meeting. I am yet to deride
whether I wull preside over jt or
naot,

SHRI DINEN BHATTACHARYYA
(Serampore): Presiding over what!

MR. SPEAKER: Over the Com-
muttee of the leaders,

SHRI SHYAMNANDAN MISHKA
(Begusarat): Then there is no per-
son 1n our side who can preside over
this meeting except the Speaker.
We cannot accept any Minister to
preside over thijs meeting. Let it be
made absolutely clear,

MR. SPEAKER: I have to think
over it for two or three days. Then
I will tell you.

SHRI DINEN BHATTACHARYYA:
You can take two or three days. But
you should preside over it.

MR, SPEAKER: 1 have already
told you Nt T-Tequire TWwo or three
days to think over it. I will not gtve
you a cemmitment that I will preside
over it. -

Re. Matter Under 216
Rule 3T

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour)™ This hes Fois on
from last Friday til Monday, Yes-
terday the Housé has heard opinion
from different quarters. Is it proper
on your part now say that you have
to think jt over?

MR. SPEAKER: Kindly do not
tell me what is proper or not proper.

SHR] JYOTIRMOY BOSU:
have a right to tell you that,

ot W fomd (wigt) : 7 47 SiTen

A g f s oweT  foun
4 A% 97 |

wegw  wgww 31 AW R R
FEm |
PROF. MADHU DANDAVATE

(Rajapur): Only remember that
Justice delayed 15 justice denied.

MR SPEARER: 1 am sorry, it i-
not a question of justice delayed. It
18 not a question of justicee Two o
three days would not make much
difference. T

1204 hrs
RE, MATTER UNDER RULE 377

SHRI P. K, DEO (Kalshandi); |
gave notice under rule 377. T made
& request that I may be permitted to
listen to the debate of the 21st Nov-
ember, 1874 which has been tape-
recorded.

MR, SPEAKER: That was dispos-
ed of.

SHRI P. K. DEO: 1t has not been
disposed of and I will be writing 1o
you again and again, There should
be verbatim recording and ther?
should be a faithful reproduction of
what has been stated here. May !
humbly requeit you to JERdIYT give
me permission to listen to it and clesr
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my doubt? I want a ruling on this.
For the last 20 days it has been
pending in your Secretariat and up
till now 1 do not know Where 1
stand.

MR. SPEAKER: The position Was
conveyed to you.

SHRI P, K. DEO: 1 wunt a ruling
on that.

12.05 hrs.
RE: QUESTIONS OF PRIVILEGE

MR. SPEAKER: I have received
cortain privilege motions from Shri
Unnikrishnan, Shri N. C, Parashar,
Shri Vasant Sathe, Shrimati DNMaya
Ray, Shri R. S, Pandey ang Shri Dar-
hara Singh against Shri Vajpayce for
hig reporfed statemeni that Parlia-
ment ig reduced to a rubber stamp,
1 will take some time to consider
it. 1.have not seen the tuil report.

Then, Shri C. M. Stephen and Shri
| D. C. Goswami....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): May I request you that
he issue be referred to the Privileges
‘ommittee directly?

MR. SPEAKER: I have yet to
lecide, whether to hold it in order

r not. AL

SHR] JYOTIRMOY BOSU (Dia-
nond Harbour): Sir, you are taking
ecourse to a method which is not
juite proper....

MR. SPEAKER: Please sit down.

SHRI JYOTIRMOY BOSU: You
ave to go by the Rules of Proce-
lure. Yesterday, Shri L. N. Mishra
nuttered a few words, We did not
:ar anything. We sare not satisf-
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MR. SPAKER: I had allowed him
to lay it on the Table of the House.

SHRI JYOTIRMOY BOSU: That

privilege motion has not been dispos-
ed of. ’

MR. SPEAKER: Then, Shri C. M.
Stephen wnd Shri D, C. Goswami
have given a privilege motion against
Shri Madhu Limaye for tearing a
statement of Shri L. N. Mishra,

SHRI ATAL BIHARI VAJPAYEE:

Are you taking up both the privilege
motionsy

MR. SPEAKER: I have not yet
taken up any of them. I have just
mentioned it. I have not given con-
sent to any of them yet. 1 said, they
are duly received by me and I wiil
consider them,

There is another privilege motion
given by Shri Samar Guha agminst
Shri Girish Mathur of “New Wave”
weekly.

1 will consider them.

ot 7y fd (arer) @ wAE
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AL FT R T | WT U WIEARE 74 97
& wre saaeqT & TEAT F1 98 gAA ?
(wawmre)

PROF.

(Rajapur): My point of order was
heard outside the House.

st wew fogrd sl ;W
&+ HaT & w8 are faota & gx & fio ww
wieaa g, wYe o Gt & an
gt g, A fnr 7 fodvd frard o
q1r Y 77 74 77 w57 e w IR T
7t &, W7 galfm & o faaar w72 57
i | WA w5 o) whora wrevaer fasy X
X §B FE T gAX A A} o, v
72 To1€ H 4% wr war 7
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W & wre frea g3 gur Fane
¢ e v wra: ¥ wrg #Y qor fovery o7
T s arerdlrer oy oY ot ) WY
g 91 %5 £ a G¥ § 5 A A
wTw 3 vy & 1 oft wfere o fior
¥ W AT 3 ¥ o AT A g o
mﬁfq’a’hﬂﬁ X ¥ fay e
LUARRCE G R AL N L]
sft wfera areraer fipr ¥ ot avae fear
ag 7z a1 ferar &) g TR fawrs
fev & favtarfasre &1 9% 30 &%
aTRE

ot A faw (TIEER)
I T frafa @1 sz ssm e
BT A @, welt ¥ g W A
F1AAT & Ay A faar

st srw fagr ooy - woEr
37 fafadrsr g g gam T 0
FAT WA FT AT q4T4 987 ... ..

o an ! ¥ Ew Ao Y ?
TH a57 X foad afw  ?

avr fagaw & fis wre gm firfasrr
T, 91T 5F7 9T o wie aromer fus
¥ AR 9T FAAT TR & W g
ga #far aw Froig fag

Wt oy feed . owsmw wWEES
woH A At ¥ go we § gafg
Ll cl

ter of Railways began reading '
gtatemant. Now the point of orde:
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which has been rightly emphasized
by Shri Vajpayee, is whether any
other proceeding could take place
when an hon. Member was standing
on a point of order. Although the
Chair was Ioking towards me—I
have no complaint against the Chair
not looking towards me; the Chair
did take notlce of me—, yet, the
Chair avoided my point of order and
with the implicit consent of the
Chair, it seems, the hon. Minister ot
Railways read out his full statement.
The point of order for you to consider
is whether, when any hon. Member
wanis to make a point of order, he
can be so unceremoniously dismissed
and whether any other Member can
get a preferential treatment over the
preceding Member who had been
rising on a point of order,

Then, Mr. Speaker, another thing
for you fo cBnsider is ihis. Only three
o1 four days back, an hon. Member
of this House was very severely
castigated. He was castigated in the
filtniest language possible by the
memhcrs of the other side and you
wer? pleased to say within our hear-
g that all these things were ex-
punged and yet, we found thet thev
were not expunged. I ask you, Mr
Speaker, if tlus sort of castigation can
go on record. All this filthy language
has gone info the proceedings and
tha Al India Radio also broadrast it,
Do we allow this kind of thing to go
on? If this is the game which the
hon. members of the other side want
to vlay, let me make it absolutely-
clear thet we can play that game
better. 1 am informed that there
is already a moticn of breach of pri-
vilegn against the All India Radin o
tbat point whi‘h you have not been
able to consider.

Would you kindly enlighten us on
all these points?

SEVERAL HON, MEMBERS ruse,

PROF. MADHU DANDAVATE:
{ have been on a point of order since
12.35 p.M. yesterday,

AGRAHAYANA 19, 1896 (SAKA)
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SHRI ATAL BIHARI VYAJPAYEE:
It was reported by the All India
Radio and a notice of breach of
privilege against All India Radio
has been given. But you did not refer
to that motion before taking up the
motion of the Congress Members
against me, Please do not discn-
minate,

SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Speaker, Sir, please
look to the side also.

SEVERAL HON. MEMBERS rose.

MR. SPEAKER:
all of you.

I am coming to

SHRI JYOTIRMOY BOSU: My
humble submission is that during my
tenure in this House, particularly,
when jou have been the Speaker—I
mean, when you are the Speaker,
whenever a privilege motion is given
against anybody, the matter is re-
ferred to the person concerned for a
reply from that person, although I
remember in my case twice an eX-
ception was made and it was printed
immediately and when it came up.
the ruling parly came on bended
knees and retreated like a jackal, L
remember this thing.

But the question here is: when
Mr, K. P, Unnikrishnan or, for that
matter, anybody from that side, has
given a privilege motion against
Shri Madhu Limaye, if there is fo be
a certain amount of fairness and uni-
formity in the standard to be set.
you should have sent that motion to
Shri Madhu Limaye and given him
reasonable time to explain what he
had to sav in the context of the
motion that has been tabled.

1 also hear that Shri Shyamnandua
Mishra brought out before the House
that a privilege motion is already
pending pefore you about which. to
my information, you had made fho
mention at all and you have super-
seded that and put it in the list of’
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[Shri Jyotirmoy Bosu]
priorities at the bottom and chosen
a privilege motion which seeks to
sarve the interests of the Congress
Party. ... (Interruptions) This is most
regrettable and I caunot still imagine.

The second thmg is about the char-
ges aganst Shri L. N. Mishra. In the
privilege motion that was tsbled by
four of us, we were very clear and
categorical. I also wrote a letter
that the ruling of the Speaker was
historic on your part and you being
the Chairman of the Parhamentiary
Union, your ruling has travelled to
the member countries...

MR. SPEAKER: God help us.

SHR] JYOTIRMOY BOSU: The
question is: what Shn L. N. Mishra
has said—I have seen 1n the Debates
circulated—does not cover eveu a
fraction of the allegations that were
made here on the basis of documen-
tary evidence taken from the CBl1
chargesheet; nothing has been cover-
ed and nothing has been met. So,
under the rules, the matter is not ot
all closed. We will have a fresh de-
bate on the same and you have io sit
in judgment impartially whether he
has been able to reply to the poiuts
that I have raised on the basis of the
CBI charge-sheet and other docu-
ments. ..

MR. SPEAKER: That is not a
point of order. You are making a
regular speech. -t

SHRI JYOTIRMOY BOSU.. becanse
now I am in possession of documents
which T shall lay on the Table of the
House whenever I feel it necessary,
to show that Shri L. N. Mishra is the
master-mind and the Prime ‘Minister
herself is involved. That is why the
whole thing is sought to be suppressed
like this...(Interruptions)

SHRY K., P. UNNIKRISHNAN:
'Sir, T am thaukful to you for convey-
dng to the House....
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MR. SPEAKER: 1 have yet not
given my consent. I gaid that if I
find some prima jacie case, I will
come. I only mentioned that these
have been received.

SHRI K, P. UNNIKRISHNAN: I
am thankful to you for conveying to
the House that you are considering
my privilege motion aguinst Shri
Atal Bihari Vajpayee, 1 do not want
to say anything further ou 1t right
now. But I am more thankful to
Prof, Shyam Babu for conveying to
the House and referring to the activi-
ties of a particular Member. Shri R.
N. Goenka from Vidisha constituency
in Madhya Pradesh, to which a re-
ference has been made. I have a
grievance sgainst you, Sjr I  have
been repeatedly writing to you since
December 4. everyday. 1 wanted you
to allow me and give me a chauce
under Rule 377 o raise a vital malter,
the Patriot a daily of New Delhi n
its December 4 issue had published a
news jtem that “Shri R, N. Goenka
and 4 others are to be tried for for-
gery”, charges for which Tulmohan
Ram has been hauled up in this
House, I wanted, you Sir, to identify
whether this is the same person who
3s known as Mr R. N. Goenka mem-
ber from Vidisha constituency. 1
wanted you to direct the Home Miniz-
ter to tell us whether this is a fact.
If so. that iz a serious matter. T am
sure all of you who shamelessly day
in and day out shout here againat
Tulmohan Ram...(Interruption) You
should find out the facts of the whole
episode.

W wew fgrd wwad - @
gorengr T wY fedew v 7R ¥

weow wven WX dYaAeT S
srrarert & ofvR, 3 W Frwws gl 8
e oY A 377 ¥ qAT il ¥
wE , W AT W% SR T
TN
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SHRI K, P. UNNIKKRISHNAN: I
want a clarification Sir, whether you
have received my letters gbowt Shri
Goenka. Will you kindly direct the
Gevernment to make a statement? If
be is idemtifiad ag an M.P. I would
like to know. the House would like to
know whether he has been hauled
up or nat. I call them shameless as
none of them after geeing this news
had the courage to own it.

MR. SPEAKER:
about the Privilege Motion?

SHRI K. P. UNNIKRISHNAN: You
owe it to the House, to every Mem-
ber of the House, whety they say a
Member is hauled up for such char-
ges,

SHRI SEZHIYAN (Kumbakonam):
He said, shamelcssly,

MR. SPEAKER: 1 will gee how it
takes meaning in the context

SHRI K. P. UNNIKRISHNAN: 1T
am sure the entire House agrees with
me Please clanfy whether you have
received lhat letter.

MR. SPEAKER: Mr, Limaye, you
want to speak on what” I have not
given my consent.

SHRI' K. P. UNNIKRISHNAN: 1
want to bring this privilege motion
against Mr. Vaypayee, He has raised
the question of All India Radio. This
is a very serious matter,

MR SPEAKER:
objection,

Vajpayee has no
SHRI S. M. BANRRJEE, (Kanpur):
1 rise on a point of order.

MR. SPEAKER:
Shri Madhy Limaye,

I have allowed

W wy foel : wsoer wgha,
v adft wwe @ wwer® & fr
2063 1510

Are you talking.
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wg faqd & femy & feaniwer

waw o ;g Prad a,
v B A6 Wy ey oy e & gy,
afy Far gor o @ qunc | F gawt
wft wter =gt fiear 8, o0 ford srawy
W AgrwAT g o

oft wy fed & wrww w7 Afr
a1y vET g—8& waAT qAC L

www wgan 94t ¥ faielrs
a4t faar g—

neither did I ask him to refer to any-
thing about admussjbility.

SHRI MADHU LIMAYE: You
allowed it; 1t 1s on record.

MR, SPEAKER:
anything,

1 did not allow

st wy fend - wsow W
FHT @Y AT 7 Ky A vl -
Ay amw forky ok & are ot § & -
qET FR By wwar & 7

wow W fgw am X ?

ot vy fed & aga qww §
Tm—arw ax B wwwr Afes
fagr g—aud fMrdone §—
#a dorarew #Y & wod WA T
ALCRLE S

“You have clearly and unequivo-
cally ruled that Tulmchan Ram,
Member of Lok Sabha..™

o WERE . W9 9RO
qawrd W ¥ & Iy qgar L L.

ot sy fovlt ;A W A,
sy N fen iy qrad §—
# nft wnger g e ¥ o gty
o.....
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weaw Wi - AN orew agerar
¢ o ¥ qrw M- Afefag s g
I T oWt FEwr —fomer @
AT g IEFT FY W | T A
TR & 9 B—& AR 912§ g
WA AFT AT A qFqET AT

ot 7y fard W IRTFOE
I X AT FF & a1 & Y e gwar
oL, ((eurwerr) R
faars g7 =7 "Aragfawr O Afew
g war §, s B wr ¥ v wrf 2,
gfgarem 3 T &

WEIW WEET WA W19 AN

ar 3w NF

ot aq fomd . wTod s fE
sfera arcraer fasr ®Y qa=T q@ [
#r WA gaafa & €, s@ 97 ¥Ww
ATEZ W HTET §—& &1 ¥ Fraamgy
FaI AT @E | w7 Aq @
At g et A Ay droeh
wr§ & 99T gATCT FC, B 10-15 91
sqFEqT F AATH 9 AT AY AY

st argem wigar (demg) -
¥ §19 &F & Y |

oft vy fawd g W ST AW
gt 78 7, AT ag e oY {F W
1t I F (vdr w1 w7y qrga (-
ATET FIT I WTHAT AF 47 F WY
Td 1 Afgw g AT &) (T
fey faar A afea stoaw faw g@
@y &7 1 & vEs wne
aray ¥ fan farv adY g, Afex 7 59
WA AqG—a7 ITAE 9T, FqT 40,
q77g &1, Fiaar f—i® gar 4gy §
FHT 9T <ATEE WTE ATEL 9o & fodr
& ey Y war, AfET AR wfow fear
fe sawY faw qr@r ag | wew

DECEMBER 10, 1974

of Privilege 228

RETET, ATEE W AT WY Srafivear
Nt faeeft &1 v A Rede
8 [war MiT o 8 wrer—& gaw
F@T g, A 9 qw W Shwe
fFae . . (wmwsw) . ...

SHRI C. M. STEPHEN (Muvattu.
puzha). He is coming to the same
question regarding tearing of paper.
I have given a notice in this regard.

sitag faad & 39 oz T =
Tr g, Iwfadrar g a8y @Yy <ar g

weaw w7 fem dw ax
T @R

ot wy fowd & SRAE O A
@ —7 A7 ¥ I AT AW QAT
oTE wriT F7 weem ? f ww WY
Frdagt F T 7 AT W g, 7w
afra argw fag & fg=ms gaamy
FAWATE .....

MR. SPEAKKER: Are you speak-
ing about the subject-matter of the
motion?

SHRI C M. STEPHEN: The sub-
ject-matter refers to the privilege
motion that 1s before wus, I have
given my wotice already and, you
must hear me first before you hear
him, 4

MR. SPEAKER' I shall take it
up scparately and not when a point
of order is raised, AR Yfew

frar & 37 %Y @ wey & v oy DR,
AN oTT K7 T_T ?
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weqw s ¢ oF g g
aft awq 7 w9

oY wy faad . ag 1 g FY
728, ¥ Ady IALAT | WY AK TS
Ffr | & g ®wf"AT W T 9T 9%
FME ... (samar7) # wr Q@ &r
FTAFATE |

weaw RIRq : AT AT IFAD
39 9T T AT AT LT |

oft vy faaq - wrq gAfer a7z
(1) ey 1 % "oy wgw & fo g

Shri L. N. Mishra was allowed to
lay his statement on the Table. It
15 not part of the proceedings.

gatdt Tr § I 9T gW AN TW ARG
715z W16 AT 97 4 A7 ag O W
gratfer @t & 1 & aread efom a2
T 9% AgAr I o ow o v o foy w7
aq-wfqm €z T g ] FrEagr
=1 fgean A8y & 1 WX 7 AL F w4 -
TEr w1 feemr A & SowY SrEd w7
. wawr Afas wfewrc d 1 & g aw Wt
e agr wr g

MR. SPEAKER: Whatever it may
be, you have no business to take the
puper from the Table and tear it off,

SHR1I DINESH CHANDRA GO-
SWAMI (Gauhati): His tearing off
the paper is the subject-matter of
privilege. (Interruptions)

MR. SPEAKER:
Please gi{ dewn.
hear all of you.

ot oo formdy - & ¥ few a7 (1)

% TR g YK, WY T (T T
A ffre & welt arr vy g

All of you wall
I am not able Lo
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oft wy fom® ;& sowt e
T W 9 § fr @fer e (1)
§ St wrgardY it e o A g §
3aF! frarr dfodr, @ @R W%
wTET 1 qfad wiv q@ ¥ = = o
aur g W % few ofel, adife
T W% wrd £ g o fasft avg
# FAAET AR T TET WL
T g

These proceeding are irregular and
illegal and do not form part of the
official report of the proceedings,

They may be expunged H;{gn1< {1k

WIH WIET ® g & fA s qwo
gwo fasr w8 Wiy &Tgd

PROF. MADHU DANDAVATE:
Kindly listen to my point of order.
(Interruptions) Yesterday at 12-35
pm I vose on a point of order.
Please permit me to raise the point
of order today, If you say that you
are not permitting me, I shall resume
my seat.

SHRI BIIOGENDRA JHA (Jai-
nagar)' Sir, I want to know what has
happened to my notice of breach of
privilege of the House against Shri
Goenka which is pending for the last
so many day. (Interruptions)

PROF. MADHU DANDAVATE: Sir,
1 want to make a submission in con-
nection  with the point of order be-
fore dvu give your ruling.

It is a sirange coincidence that I
rose to a point of order at 12.35 yes-
terday and T am permitted to rise to
& point of order at 12.35 today. Yester-
day I rise on a point of order and I am
repeating it today, Tt is regardini
the order o‘! punnd; it the Houme: »
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[Prof. Madhu Dandavate]

My point of order is this. After
Shri Morarji Desai made a statement
in the House yesterdhy, ' he sought
clarification from the Prime Minister
whether the reports, to which she had
made a reference in her written state-
ment, would be available merely for
perusal or whether they would be
available for further action by the
members of the Opposition and
whether there would be no bar to
any further probe at all. I insisted
that this particular point of order re-
garding the procedural matter should
be disposed of ...

MR. SPEAKER: This is no pomt of
order,

PROP. MADHU DANDAVATE: 1
read in the papers your remark that
you were not able to listen to the point
of order. I checked the Lok Sabha
proceedings and I saw all the news-
papers. My point of order was re-
corded on three pages by the reporters
in this House; it was also recorded
by the members of the press sitting
farther away from the Chair on which
you are sitting.

MR. SPEAKER: This is not a point
of order,

PROF. MADHU DANDAVATE-
About hearing the point of order, 1t
seems that you alone in this House
were not able to hear it, Therefore,
for your information. ..

MR. SPEAKER: 1 said the Prime
Minister had nothing to add to her
statement.

PROF, MADHU DANDAVATE:
So today I am seeking your ruling
that since we were raising a point
of order and we were not allowed
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statexhent again and thy ather mam-
bers of the House who rose on
privilege issue must be permitted
make their submissions on the p
vilege issue,

SHRI P.
(Ahmedabad):

is§

G. MAVALANKAR:
On a point of order.

MR. SPEAKER: There is a limit.
This is the third time. Kindly sit
down. I will listen to you later.

Yesterday the proceedings started
by the statement of the Prime Min-
ister followed by Shri Morarji
Desai’s. Then some clarification—
it was not a point of order—was
sought the Prime Minister. She
said she had nothing to add, she go-
ing to the Rajya Sabha and all that.
This was followed by noise. Then 1
tried to go ahead with the agenda.

SOME HON MEMBERS Why'

MR. SPEAKER: Why? It is my
duty to do it.

PROF. MADHU DANDAVATE:
When a point of order is raised, the
House cannot proceed.

MR. SPEAKER: It is my duty to
do it. Then I called Shri L. N.
Mishra. When he was called, he
started reading. Thep I said, if there
is noise you can lay it on the Table.
It was a paper to be laid on the
Table. No speech is made. It is
just to be laid on the Table, \

So far as the other part is con-
cerned, I think none could hear what
was going on. Even my placing the
Bill, the clauses and all that could
not be heard, Then I said I am not
able to hear the gpeeches. It was all
right if it was not followed by
speeches. But in the ease of the Bill,
where this was not audible, we will
have to go through it again becsuse
it was neither reported nor ecould be
heard,

ot whvwe fy @ g Tt
27w wwnt @ oy r
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MRB. SPEAKER: I will see which
part was not reported by the press.

Now as regards the paint of order
concerning Shri Mishra, I think we
should try to make it up. 1 quite
agree with Shri Vajpayee in this res-
pect. He will kindly believe that I
did not hear anything sand because
of not hearing, I said, ‘It is all right,
You lay it on the Table’. But I did
commit myself to Shri Vajpayee.
You gave it. It was not with me
at the table at that time. Somechow
it happened; I do not know. The
noise was going on. I will permit
you to express yourself on your point
of order or whatever you have given
to me. ]

About the other points of order re-
garding this, I would have no objec-
tion if the members concerned want
to raise it. But in the caze of Shri
Vajpayee it was expressly said. He
can raige 1t, In the case of others...

SHRI SHYAMNANDAN MISHRA:
Whet about my point of order?

MR, SPEAKER: You can also raise
your point of order; those who had
raised, they could raise it. It was an
cxiraordinary  situation  yeserday.
I cannot say that some people were
heard and some people were not
heard; it is physically impossible, It
is all right if the matter relates to
papers being laid. If he makes a
speech it is impossible to hear, either
for me or for the Reporters. I really
wonder. In such circumstances it is
very difficult. When Shri Mishra
was saying somwthing, I tried my
best and I could not hear and then 1
asked the Becretary-General what he
was gaying and then he came to me
and told me that he wanted to raise
a point of order. I asked him to
inform him that it could be done,
The Chair cannot function when there
15 so mich noise; the Reporters can-
not function when there is s0 much
Nojse,

SHRI BHYAMNANDAN MISHRA:
_ Will you: téiee netioe of the statement
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read by him when we were pot able
to hear it?

MR. SPEAKER: It was laid on the
Table,

SHRI SHYAMNANDAN MISHRA:
It should be circulated to us.

MR. SPEAKER: It was lald on
the Table: it can be circulated.

1 shall see all those things which
are pending.
(Interruptions)

MR SPEAKER: 1 will see every-
thing. In Britain there is hardly one
privilege motion in a year but here
we have every day 8, 8 or 10. It
should not be taken up lightly; I have
to look into this. Now let us take up
next business ... (Interruptioms),

Shri Mavalanker.

SHRI P. G. MAVALANKAR: My
point of order is two-fold, You were
pleased to tell the House today that
you had received certain notices of
motions for privilege against Shri
Vajpayee and Shri Madhu Limaye,
My point of order is this. When
certain other motions of privilege
about which notice was already given
to you and about which referance
was made, are pending, without djs-
posing them of earlier, how cap you
refer to these two motions in this
House?

MR SPEAKER: Why do you not
hear what I gaid? When they came
in large numbers, I just gaid: I have
taken due notice of them and they
will come in course of time.

SHRI MADHU LIMAYE: You said
nothing about the All India Radio,

SHRI P. G. MAVALANKAR: We
write to you letters including notices:
you do not read them out on the
floor of the House. Why did you
read out these notices when previvus
notices on the same subject of pri-
vilege are pending?....
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MR. SPEAKER: 1 had explained
the position.

SHRI P. G. MAVALANKAR: Be-
fore completing my sentence, you are
giving your answer., Without dis-
posing of the earlier privilege mo-
tions, how is it that you chose to
make a reference to these motions on
the floor of the House?

MR. SPEAKER: In the earlier
cases also, it was made.

SHRI P. G. MAVALANEKAR:
Then, I rise on a point of order about
the Lok Sabha Bulletin Part I about
yesterday’s proceedings. Upto item
3, it is all right—Starred Questions,
Unstarred Questions, Statcment about
import licence case. But from item
4 onwards, nothing happened but it
has all appeared in the bulletin as
record of the proceedings, when those
proceedings did not take place at all.
If you look at page 2 of the bulletin,
jtem 7 is about Supplementary De-
mands for Grants (Gujarat) 1974-75.
In the noise, I could not hear but by
imagination and intuition I inferred
that Gujarat was coming and at that
point of time I rose on a point of
order... Gujarat is under President’s
rule and if we, Members of Parlia-
ment from Gujarat are not allowed
to raise a point of order, what is the
remedy?

MR. SPEAKER: It was just a
presentation of the Supplementary
Demands.

There was no debate on it.

SHRI P. G. MAVALANKAR: But
I wanted to raise a point of order.
There is no Assembly in Gujarat.
This is the only forum.

MR. SPEAKER: When it comes up
before the House, you can certainly
raise that point of order. I will allow
you at that time.

DR. HENRY AUSTIN {Ernaku-
lam): In view of the fact that so
much of legislative business of great
importance to the people of this
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country are being held up, the Spea-
ker in his wisdom should fix up some
time every day when Government
business can be transacted without
these endless points of orders. We
have got to have some time so that
we may carrying on Government
business. ... (Interruptions).

MR SPEAKER: Now, papers to
be laid on the Table.

1251 hrs.

PAPERS LAID ON THE TABLE

Sucar (Prick DETERMINATION FOR
1974-75 PropuvcTioN) OmbDER, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): I beg to lay on
the Table a copy of the Sugar (Price
Determination for 1974-756 Produc-
tion) Order, 1974, (Hindi and English
versions) published in Notification
No. G.SR, 670 (E) in Gazette of India
dated the 28th November, 1974, under
sub-section (8) of section 3 of the
Essential Commodities Act, 1955
[Placed in Library. See No. LT-
8700/74].

RammwAys RED TARIFF (SEVENTH AND

FiceTH AMENDMENT) Rutres, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) issued under
section 47 of the Indian Railways
Act, 1890:—

(i) The Railways Red Tariff
(Fighth Amendment) Rules,
1874 published in Notification
No G.S.R. 1258 in Gazette of
India dated the 23r4 Novem-
ber, 1974.

(ii) The Railways Red ‘Tariff
(Seventh Amendment) Rules.
1974, published in Notifica-
tion No. G.SR. 1258 in Ga-
zette of Iudia dated the 231d
November, 197¢. [Placed "
Library, See Ne. o/7¢
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REPORT AND ORDER RE. CASE OF M/s.

TaTa ENGINEERING AND LOCOMOTIVE

‘Co. Ltp.,, BomBay UNDER MRTP AcrT,

1969, anp CompaNIES (TEMPORARY

RESTRICTIONS ON DiIvipENDs) RuULES,
1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on
the Table—

1. A copy of the Report (Hindi
version) of the Monopolies
and Restrictive Trade Prac-
tices Commission under sec-
tion 21 (3) (b) of the Mcno-
plies and Restrictive Trade
Practices Act, 1969, in the
case of Messrs Tata Engi-
neering and Locomotive Com-
pany Limited, Bombay and
the Order dated the 30th
June. 1972 of the Central Go-
vernment thereon, under sec-
tion 62 of the said Act.
[Placed in Library. See No.
LT-8711/74].

2. A copy of the Companies
(Temporary Restrictions on
Dividends) Rules, 1974
(Hindi and English versions)
published in Notification No.
S.0. 3126 in Gazette of India
dated the 30th November,
1974, under sub-section (2)
of section 12 of the Com-
panies (Temporary Restric-
tions on Dividends) Act, 1974.
[Placed in Library. See No.
LT-8712/741.

12.53 hrs.

PERSONAL EXPLANATION BY
MINISTER

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): Mr.
Speaker, Sir, while speaking on the
Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Bill, Shri Atal Behari Vajpayee
said in the House on 3rd December,
1974 that I had given a certificate to
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Shri Krishna Budha Gawde, who has
been detained under MISA. I have
since verified the factual position. I
find that after the Parliamentary
elections in 1971 I gave certificates
to a large number of my workers,
including Shri Gawde. This certifi-
cate was not based on my personal
knowledge of all the activities of
these workers. Nor was it a general
certificate of good conduct. It speci-
fically related to the work done by
Shri Gawde in my election campaign.
This cannot in any way be construed
either as implying knowledge on my
part that Shri Gawde was involved
in unicwful and antisocial activities
such as smuggling c¢r :ny , conZlona-
tion of the same.

SHRI JYOTIRMOY BCSU (Dia-
mond Harbour): Arising out of
this, in a Bombay daily, the Free
Press Journal of 6th December it
has come out....

MR. SPEAKER: No discussion on
a personal explanation.

SHRI SHYAMNANDAN MISHRA:
(Begusarai) It is very clear now

that smugglers work for them in the
elec&on.

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): May I make a
submission? Sir, I do not intervene
gratuitously and I hope the House
will permit it. The Minister has just
now given a statement ‘which astounds

me becausge. . . . {(Interruptions),
MR. SPEAKER: Order, please.
You cannot discuss the statement.

Mr. Vajpayee had raised it and the
Minister has made the statement.

SHRI H N. MUKHERJEE: The
question of propriety in regard to the
conduct of Members of the House,
particularly Ministers of the Govern-
ment, arises on account of the Min-
ister having divulged that he is appa-
rently in the habit of giving testi-
monials to people on. the ground of
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their having worked for his election
(Interruptions).

MR. SPEAKER: No please.

SHRI H N MUKHERJEE: Do I
take it that the tegtimonials of good
conduct are given by them without
acquainting themselves with the facts
of the case® (Interruptions) This is
a very serious matter We are con-
cermred with Tulmohan Ram, Goenka
and, heaven knows, others. But ]l am
concerned with Mr. Gokhale alsu....
(Interruptions).

SHRI MADHU LIMAYE (Raja-
pur) It 13 misdemeanour, gross mis-
conduct. Has he not lowered the
digmty of the House? You send it to
the Prnivileges Committee (Interrup-

tions)
SHRI JYOTIORMOY BOSU:*

MR, SPEAKER: Order, order,
This will not go on record.

It 15 beimng done every day. No
businems is bemg conducted.

st wy feed :  weow wEvew,
oA ey & WY § WY
g ¥ 7w g faw fedx
¥ ? v ooy wm fanwrw
»

"

b 2 g

L4

qTIR wEET ;A g o A
Bifsd

About the Sick Textiles Bill that
took up yesterday, I started from
Clause 2 and the amendments thereon,
I feel. we could not hear anything .

SHRI SAYAMNANDAN MISHRA;
Before you proceed to that, would It
not be your pleasure to ask the hon
Minmter ¢o withdraw all the certifi-
cates from dther smugglérs fo whom
he might hatle given? (Interruptions).

DECEMBER 10, 1974

Personal
Riplonatidn u>

oft ooy Ty : e wgm, W
W ot feeft frfiree Y Q) afefete
fel g1, &t sy Iy wfgd fe & S
Cre HETIL S|

SHRI JYOTIRMOY BOSU.*

MR SPAKER Order, please. You
go on non-stop 1 am not allowing
you Nothing of what he says will go
on record

Now, about these Clauses, as we
could mot hear anythmg yesterday, we
will start again from Clause 2 after

lunch
May God bless you with some peace'
We now adjourn for lunch to re-
assemble at 2 O'Clock.
1300 hrs.

The Lok Sabha adjourned for Lunch
t:l Fourteen of the Clock,

The Lok Sabha reassembled after
Lunch at four minutes past Fourteen
of the Clock

{Mr. DxrPuTY-SrEARER in the Chatr],

it wy fen (whet) : wenw
nen, xo % wowr gEmE ¥4
agr § 1 & wowr qafed gee
27 g g fe ww 4o goeT o
i fadg ow w9 awmg & sEw
g wrere guT wre §5 aawr gt & 1
't grEr 58 wat o fag §9 g9
qERAT AT ... . (SHEETH) L, L,

o gafhve & wom wEeT § 0
50 firsr qgh FwweT & LTiT wEE
Hogarr i fifw oo wo ki Qe
Tag ¥ wew g g sh sk
i v aol e ¥amdy . .

oW Wl : wiox W6 Aifee
afy e § o

dak -
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ot wy fomi : &% for §

MR. DEPUTY-SPEAKER: Let us
go on with the business. I have read
thdt news also.

SHRI MADHU LIMAYE: You have
not read the notice,

MR. DEPUTY-SPEAKER:
read that piece of news,

I have

oft wy fowd @ o qv A fe
smartva & 1 % ow €% faaz ¥ =W
FET |

qav qg fody & fr &M WA
AT & AW dv AT A1 fadiH ®
faaHT Frfe, a2 A & | A § GO
grqfers QA F AU 757
o AR &1 T g @ e gek
T TA ATHAT GATH S wE gD
wfadl 7 @ AT AT P w9
W1, BiT AYew E7 dM erey Ay
& ug ArAAT AT §, AA afwar ¥
i og warr qar g fw AT mfew
frarerdts &, M war gy wrfimyg
"k WY gk v ¥ & 9o
761 § f 2ar whr @ At www €
g gray fn fagq 30 g w1 ww
frar & fwag st 1 g ®iX
Tar g et ? & wwpar g e
AR AN A R AR WG ...

. (weem) L

T X% HEET ¥ T¢ S STAg g,
IFmHTO Y ST M T AT E A @
B? ..., (cowwer) ......
Taidm R E @R ?

i

]
JR DEPUTYSPEAKER: I waunt
get on with the business. But, if
1 Metibers provoké each other, it

omes very difficult. He hag made
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a point and bas sat down and you
want lo provoke him?

SHRI MADHU LIMAYE: I do not
need any provokation. Without pro-
vocation 1 can speak.

SHRI HARI KISHORE SINGH
(Pupri) About that we have no doubt.

SHRI S§. M. MANERJEE (Kanpur):
Thousands of umiversity students from
all over the country have come 1o
Delhi and they are demonstrating
betore the Parllament in the Boat
Club as a protest against the rising
prices, hoarding and black-marketing,
One of their demands is that the Par-
liament should reduce the age from
21 years to 18 years for voting pur-
poses The demonstiration 15 also
aimed to defend democracy against
the attempts by some of the reac-
tionary elements to sabotage and
subvert democracy. 1 would only re-
quest you that either you meet their
delegation or ask the Prime Mmister
to go and address the youth rally
because we do want justice.

SHR! VAYALAR RAVI (Chiray-
nkil): This is a matter on which
we are persisting to get a statement
from the hon. Home Minister, re-
garding the conduct of a Member
of the House itself.....

MR. DEPUTY-SPEAKER: That
was raised in the morning.

It you keep on raising points of
order, it is very difficult.

SHRI VAYALAR RAVI: I am
not raising T raised it earlier about
one Shri Ram Nath Goenka who
was charged with forgery. We
were expecting a statement from
the Home Minisber but so far no
statement has come whether this
person is an hon. Member of this
hon. House or some other gentle-
man.

SHR1I XK. P, UNNIKRISHNAN
rose.



143 P ersonle
Ezplanation

MR. DEPUTY-SPEAKER:
«do you want?

What

SHRI K. P. UNNIKRISHNAN
(Badagara): Will you please direct
the Home Minister to make a state-
.ment wbether it is a fact or not?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
.ATAH): I request that we may
take up item No, 7 now. They are
‘a]]l agreeable.

MR. DEPUTY-SPEAKER: Now
‘before we take up the business on
the order paper I have a small ver-
bal request from the Minister of
Parliamentary Affairs and that is
to vary the order in a small respect.
We are now on ‘item No. 6. If we
look at item No. 7, there is another
Bill, His request is that we may
interchange; we may take up item
"7 now and item 6 later.

SHRI K. RAGHU RAMAIAH:
"They all agree.

- MR. DEPUTY-SPEAKER: How
‘can they agree without understand-
‘ing? This is a small Bill.

SHRI SEZHIYAN (Kumbakonam):
"Regarding small coins.

MR. DEPUTY-SPEAKER: Why
don’t Members have patience? I
must put it to you for your consent
and you may give your consent. So
far as this Small Coins Bill is con-~
«cerned they have stipulated a period
of 3 years. This period of three
years expires tomorrow. It is only
to remove that bar, so that this—
Act may continue, that they want
it to be passed today. If you agree
‘we will take this up now.,

SHRI D.
‘ganj):

N. TIWARY (Gopal-
We have no objection.

MR. DEPUTY-SPEAKER: The
"hon. Minister.
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SMALL COINS (OFFENCES)
AMENDMENT BILL

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI):

Mr. Deputy-Speaker, Sir, I am
thankful to the hon. Minister tor
Parliamentary Affairs and to the lea-
ders of the opposition and other hon.
Members for having agreed to take
up this Bill. This is to be passed
urgently and I am thankful for per-
miting me to bring it just now.

I beg to move:

“That the Bill to amend the
Small Coins (Offences) Act, 1971,
as passed hy Rajya Sabha be aken
into consideration.”

The objective of the Bill is that
the Small Coins (Offences) Act,
1971 may be made permanent in-
stead of being a temporary ore as
at present.

In June, 1970 and beginning of
1971, there were serious complaints
of shortages of small coins, mainly
due to melting of small coins and
hoarding them for purposes of melt-
ing as their metallic values had
risen beyond their face wvalues. In
order to prevent the melting or des-
truction of small coins. of hoarding

of small coins for the purpose of
melting or destruction thereof, the
Small Coins (Offences) Act, 1971

was enacted on the 11th December,
1971. Government also took various
steps to increase the production of
small coins in the Mints and these
steps have contributed to a large ex-
tent in easing the shortage of small
coins. Action wag taken to change
the metallic content of these small
denomination coins from cupro-nickel
to aluminium magnesium. As a re-
sult, reports of melting of coins have
considerably - come down. Since the
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shortage of coins. which the Act was
intended to tackle was expected to
be a temporary phenomenon, specific
provision wag made in Section 1(2)
of the Act to the effect that it shall
remain in force for a period of 3
years,

The Act seems to have served its
purpose well. It has deterred acts
of melting cupro-nickel coins whose
metallic value in 1970-71 and 1971-72
had exceeded the face value because
of rise in prices of copper and nickel.
There have been quite a number of
prosecutions also in the different
States under the Act. Steps have
also been taken to increase the pro-
duction in the three Mint at Bombay,
Calcutta and Hyderabad. The coin-
age production has increased from
2165 million pieces in 1973-74 to esti-
mated 2295 million pieces in 1974-75.
The increase has been due to the in-
troduction of a second shift in the
India Government Mint  Hyderabad
and ‘the use of more sophisticated
machines and equipment for the min-
ting of coins. As a result, the short-
age of small coins, experienced ear-
lier, has been overcome,

While the acts of melting small
coins have come down of late, it can-
not be said with certainty that melt-
ing has been completely stopped or
that there will be no such acts of
melting in the future. Price of met-
allic alloys even of aluminium mag-
nesium may behave erratically depen-
ding on the international demand
and supply position. Inducement to
melt coins is derived not only from
the difference between metallic value
and the face value of the coin, but
also from the prospective margin of
profit in alternative uses to which
the metal or its alloy can be put to.
Intending melters may try to avail
of. the ready metal in the existing
cupro-nickel or aluminium-magne-
sium coins and put it to unauthorised
use in manufacture of: utensils, or
hardware or other ventures of profit-
making. Tt is, therefore, considered
desirable that the Small Coins (Of-

(Offences) Amndt. Bill

fences) Act of 1971 may be retained as
a permanent measure, instead of
being a temproary one as at present.
This is sought to be achieved by
deleting clause 1(2) of the Act
through this Amendment Bill.

I commend this Bill to the House.

MR. DEPUTY-SPEAKER
moved :

Motion

“Fhatithe Billl st
Small Coins (Offences)
as pased by the Rajya
taken into consideration.”

amend the
Act, 1971,
Sabha, ‘be

SHRI DINESH JOARDER (Malda):
Sir, this is a small Bill, no doubt, but
it concerns a large number of peop]e
particularly the poor people those
who are going to market or travelling
by buses or trains. Some time back
peop:e were feeling difficulty in gett-
ing these coins. The position has
now improved a little bit but still in
different parts of the counry we find
these small coins are not easily avail-
able. Therefore, for want of small
coins peovle have some time to pay
higher value than they are required
tc pay actuaily when they go to the
market or travel by buses. This is
the problem which we are still facing.
As far as this Bill intends to prohibit
the melting or destruction of small
coins this intention of the Bill we
welcome but whether this Bill alone
will be able to solve the problem that
we want to consider for a little while
in this House.

The coins are being manufactured
in' three mints at Bombay, Hyderabacd
and Alipore in Calcutta and we are
told that these mints are not capable
enough to produce sufficient number
and quantity of the small coins that
are required in circulation through-
out the country. So. another device
has to be found by which this produe-
tion of smail ceins can be increased
to a certain extent. Also, we find
that counterfeiting of coins also
creates distress and menace to people
to a large extent. Counterfeiting of
coing is still there in different cities.
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This has not been totally wiped out.
Effective steps should be taken to wipe
out this menace of coumterfeiting of

coint,

MR DEPUTY-SPEAKER: The Bill
1s about melting or destruction of
small coins

SHRI DINESH JOARDER To avold
unlawful melting and destruction of
small comns our Government diminign-
ed the value of coins The value of
coins has been so diminished that they
have lost importance in the market.

That 15 why, to a certain extent,
the melting and distnnbuttion has
automatically been lessened The
other aspect 15 this that even in the
Reserve Bank we have seen the duph-
cate currency notes Regarding the
comns, we do not know whether the
hon. Minister has actually given the
figure of production of small comns in
different Mints. We have not yet
seen any 1ournal wherein the actual
figure of the production of comns has
found a place. We do not find any-
thing regarding the quantity of coins
produced in the mintg during the last
year. In Reserve Bank. we have seen
currency notes bearing the same num-
ber and the same were produced In
this House also. In my constituency,
I have seen that in the State Bank,
two rupees notes of the same num-
ber being issued We do not know
whether they are counterfeit currency
notes or whether they are issued by
the Reserve Bank. The notes are
bearing the same number. And this
sort of printing and manufactunng of
currency notes and coins is going on
in different mints and the same are
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thereby see to it that the Péughe's

demands are met, .

o gow v woww ()
Iqrenyy wgw, & W faw o gudy
FTATE | §F 2 & g Tty o ¥
A € a1 forg 7 ag & O1F fawat
#Y qga foewa g 7€ | 87 qeac ¥
AMFTY AGH T TR Tamar fa v
w7 7€t & 1 aY wrag fear aar fe vk
aq 77 | form & Fowst =0 wamr
AT AT G ) A7 (54 qor FC A &
TgT TAT ¥} fazwi ¥ a=wd vy &4
qR iy foEvee 7 ¥ A A
ST FIH GG TR awET 1 BR
foreT # aft wrr of T w &)

wrT X BT § 5 g & aga ¥ P
T 1 & oA e ¥ fa fwad
AT g7 9 J v IR QY At o
wat famm /% ) oAy S § s ow wa
% afear § farm ¥Y 79w & weft aw W
fedt Y 7oy adt 2 a2 8, sre s g
o § 1 fove At BTg ¥ % wifgk
fam & wfer *vf ¥ wredw g1 e
faud gA% g% § T g o o ¢
&Y qra Y A qar ag’ wqar fe
g fr 7Y 1 o0 mv @fo ot 9v W
wiay faed & grado far wfgh
W ¥ wa foawwl ¥ &7 § W W
#7 g2 fear o wo o ¥ e
&1 wesfiar & g gy | 9 ey
qy § f vz Gifed w1 Swr @, W
a1 grem gY, ¥k Sor wrerw wft worr 4
W vy ¥ & e ol A & el
Mmmmmmm:
foe® aft wrer % v ¢ §, way Wt
mwmmﬁtaﬂ whdk
uvs G ST R v fovst afeQ e



249 Small Coine AGRAHAYANA 16, 1308 (BAKA) Smail Coing 50

(affences) Amndt. Bill
™I v ge WMt gy o, fanw
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TR S E ) e vy K g
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% 77 faad & oy oA &, &Y Fead ot
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ez it &1 Ay @ ww ¥ fenfraws
9 TE X F 1004wy
famfeai w T o8 go & fus® war
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64 4% ¥ gq To w7 ArAT oy, FfwT wiw
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T HE oy Tt gAY | wetferg e
I O &) 7 A aft i g e
ag wins ¥ &1 g w7 d=y FH
g Tadde & AT w1 oA §)
M R AT AT E i oA T8 I
fea® gt fasll fma &1 o g7
faw svft &1 g W @ e QA
THTA 7 94T & fae® w997 ¥ ) it
awq ¥, gafadt fe 9aY dog &t 7dr fy
afem Tadde & wH I N W,
wafead 793 3—

MR. DEPUTY-SPEAKER: We had
cownes

sft #o gAe farlt uw | R
fareds 1 a1 wy TE & 1 0w AN FY deq.
W TG FAI A TAT AT R A
g QT FAMTY | L7 A €Y BT
fawer aar gy wrfgy AT AT O
grar ¥ qaTAT ¥ v T &Y AT ¥,
A AR BT AATE | FFTRAAE
ar o F g A Ay E, v ad
qA | | W OF o e Az AT d e
qzAa & fora Y7 Qa1 A1 FY A a0
w1 90 & §Y AW | T ATEN TF ¥
w1 et QY T &Y Anfgy avfe |
et T AT LI AN
m,mwm,maﬂmiﬁt
w«ra.magnqawir vk Tzt
F1 94T TAT A7 1 fexd 7 w7 WX~
fporr At fae oy g7 war ar fa
et g1 € | QAT T qATTr AgY AT
wifglr ) Ted @r & WA ¥ W9 d
frar d FITA e ¥ fae TR E AN
sreai § I @ feemg 3EM )

*SHRI J. MATHA GOWDER
(Nilgiis)  Mr Deputy Speaker, Sir
on behalf of my party, the Dravide
Munnetra Kazhamem, I Fiae 10 My &

s meiinal cneech wnas delivered in Tamil.
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few words on The Small Coins  (Off-
ences) Amendment Bill, 1974

Though this is a smal] piece of legis-
lation, yet it concerns a vast majority
of our rural peovnlz in cur country.
The hon. Deputy Miniter in her intro-
ductory speech stated that during
1974-75 the production of small coins
would be of the order of 22.30 crores.
In 1973-74 the production of small
coirs was 21.65 crores. Yet, we find
that in all the rural areas of our coun-
try there is acute shoriage of smal]
coins. It is common knowledge that
the wast majority of our people are
harasssed fer want of small coins, In
these circumstances, I wonder whether
the uvailability ‘'of small coins ;was
increased vy 21.65 crores during 1973-
74. I would also urge upon the Go-
vernment that the targeted production
of 22.30 crores of small coins should
be achieved at all cests during 1974-
75.

The hon. Deputy Minister in her
introductory remarks stated that the
melting of small coins continues un-
abated inspite of the fact that the
metal has been substituted. I -would
like to know from the Government
what concrete steps have been taken
to curb this tendency of melting small
coins hy the undesirable elements.

Sir, we find that the  hoarders of
small coins are being proceeded against
under .the Defence of India Rules. I
wonder why the provisions of the
Smali Coins (Offences) Act have not
been made apnplicable in the cases of
hoarders of small coins. I do not
also know whether under the D.LR.
the hoarders are being adeguately
punished. The hon. Deputy Minister
of Finance should in her reply to the
debate state what prevents the Gov-
ernment from extending the provi-
sions of the Small Coins (Offences)
Act to the hoarders of small coins.

Sir, there is a system in the Reserve
Bank of India of weighing the small
. coins and handing them. over’ tq, the
.customer. In this system there is: a
'drasgizbagk. If there is some shortage

o TtRsy
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in the value of smal] coins received:
by the customer and when he appro-
aches the Reserve Bank of India autho-
rities, they refuse to accept his pleas
and make good the shortage. I sug-
gest that this system of weighing the
small coins should be replaceq by a
foolproof system under which the
customer is not made to lose for no
fault of his. I hope that the Govern-

ment would take necessary steps in
this direction.

Some days %ack there was a ques-
tion in this House about the printing
of several one rupee notes with a
same number. The hon. Minister of
Finance replied that on account of
some mistake in the numbering mach-
ine this kind of printing of several
one-rupee notes with the same number
had taken place. Does this not show
the inefficiency and negligence on the
part of the Government in the matter
of handling the -currencies of this
country? Such small mistakes aifect
greatly the economy of the country.
Similarly, counter-feit coins are also
circulating in the country. I do not
think that effect steps have been taken
by the Government to eradicate this
evil, which also adversely affects the
economy of the country. On account
of this wide-spread malady, the gul-
libie rural people are the worst affect-
ed. I suggest that the =~ Governmen?
should exercise the greatest caution
in the matter of printing small notes
like one rupee notes and the small
coins which are handled by the larg-
est number of our people throughout
the countryside.

Finally, before I conclude, I would
point out that some years before the
small coins used to have their denomi-
rations embossed on them in ajl the
official languages of the country. I
regret to point out that gnly English
and Hindi language denominations are
embossed- on the ‘regional languages.
In view of the fact that the-small coins
are used by the vast majority of our
rural people knowing only the lang-
uages spoken in . those regions; it is
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imperative that their denominations
are embossed in other official languages
also as was done some _years ago.
At present the people, especially illi-
“terate people are greatly handicapped.
I request that the hon, Deputy Minis-
ter will look into this and take nreces-
sary action immediately

SIHRI P, G. MAVALANKAR
(Ahmedabad): I warmly support this
Bill. The objective is good and I do
not think it needs much discussion.
But there are two or three problems,
especially because people with smaller
means who are in large numbers are
irzvolved and it is they who mostly
utilise these coins. Talking of small
coins, I am reminded of a quotation
from winston Churchill; once he said:
it is only when small man with a
small pencil goes to a small booth and
puts a small cross on a small ballot
paper, it makes a big democracy.
After all small people produce won-
derful results.

MR, DEPUTY-SPEAKER: Why not
quote: Take care of the pennies and the
Founds will take care of themselves.

SHRI P. G. MAVALANKAR: Al
though I agree with the hon. Minister
when she says that the chortase has
now pecome much less, I should point
cut that in the rural areas and evea in
stme urban areas a large number of
small people use small coins and they
find it difficult to get the necessary
change and for a man earning a rupee
or two rupees per day, even a
change of 10 paise constitutes a much
bigger proporation than to a middle-
‘class or upper class person. But for
a small man who earns a rupee or
two per day, to lose even 10 paise
means losing a considerable part of
his wages. I hope the minister will
look after this problem of shortage of
'small coins.

I read im the wewspapers that the
minister or her colleague assured the
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other House that Government 'az:e"_l
considering actively bringing out one
rupee coins because the one rupee
notes get soiled very soon. I hope
the minister will give a firm reply
today.

Often one finds that small changes
are withhold not only by taxi dri-
vers, rickshawallas etc. but even by
goverament agencies like post offices,
railways and other public corpora-
tions. Instead of small change, the
post office gives you some stamps or
postcards. I may be able to use the
stamps, but g small man, he may re-
quire the balance change for going
in the bus and the bus conductor will
not accept the stamps. So, at least the
government agencies should be well
stocked with small coins, so that the
common people are not put to any loss
or inconvenience.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Sir, I rise to support
this Bill, Melting of coins is a crime
and the Government should try to
make research and make coins out of
such a metal which should not fetch
higher price than the actual value of
the small coins when melted. Gov-
ernment should ask the National Met-
allurgical Laboratery at Jamshedpur,
which is in my constituency, to take
up research of such a metal, which
shoulgd be equivalent to the small
coins when manufactured, this would
not only discourage the hoarders of
small coins but would totally stop
such melting of small coins. The Gov-
ernment should go to the root cause
of this melting and destruction of
small coins.

Everywhere in the country small
coins are in short supply. especially
i1 the northern part of the country.
The one rupee notes we get even from
the State Bank are rotten, torn ones
and I want to know why.

What action has been taken by the
the Government against such persens
who are found hoarding and smug-
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ghng truck loads oi small coins in the
chech postg at Dell: ovorder itself
which 15 the capita]l of our rountry?
Everybody says, when it canmot be
checked at the capital itself and s
borders, by the Government, how
ebn they cneck 1t elsewhere?

It 18 very dufficult for the pubhc to
detect which of the small (omms are
counterfeit and which are genuine be-
cause of the short upplv of small
coins People have no option but to
atept even the counterfeit small coms
vhich a1e very much m aretlation in
the countty What action 15 the Gov-
ernment gommg to take about 11 This
Bill 15 no doubt meant to check such
illegal offences hut unlese the Gov-
ernment machnery 1© diseiplined no
Act would be useful T have come
1o know that even the Government
mints are making and indulging 1n
the<e counterfeit coins

Government <hould be very careful
#bout one 1upee coins which arc hikely
to he :entioduced 1 should say that
the metal of the coin should he such
that 1t does not pay more value when
re-melted,, and doec not fetch less
value when 1' 15 manuficture ard then
only re melting and counterfeiling of
coms would be stopped If the Gov-
ernment 15 serious- [ think they can
produce such a metal in the metallu-
fseal laboratorv at Tamshedpur

There should be a celling fixed on
the amount of small coins which any
person, a shopkeeper or hoteher can
keep m his possession Thix would
check the hoarding and re-melting of
the same T had per<onal experience
of this at Srinagar where nld notes
could be exchanged with new noter
for a commiesion of 5 tn 10 per cent
This sort of thing should he checked
With these words I support the Bl

wft yowrer fay  (dferrege)
fegdt edftars argw AR v fare g7 A

it 81 8 oS g e
wrear § fe fioeld wwr forerd &
ey L8171
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rrgTr v ¥ ) Wy g A 7
oo frer g &few mer farpe wéY
faerdr & 1 wrfsrarine gr3n & ¥ THE FTN
% faa vo v e = faadr &
nn foent Eadt arr 77 g% g diwar
quTE TH oF a9 ¢ A1 3§ Fgan ¢ fr
v qt= 58 2 4 fafarzs grew o &7
TP AT |

71 %17 PP g weav €Y qEv-
aFr v w7 fAewr 97 Froama
HIGY F AU FT W A FT | WA
& famtfgar s Ar Fogst 9 e
w7 srnfegn daw F oAy ¥
arT TG AEAY ) 57 FRawT FT o0
TFAHE FAET ¥ | I7 9T 7T FAAT A
A Mg A YAz R
fr arar faa® anr =fr faw o § W17
o fan dar sy o wifge fr o
fo o7 1

fae® oo ¥ arfge s w4 frx
97 fgq ag | W ¥F ot & w7
arary #Y gAT & 1 WX favwr
T EY ATAT & AT T T qAT AV AT
7

AT ARSI WM gmA AT g ?
Fa A AraTaEr wifew gt § A OR
| FT IAHT §IT VA § W A
71 9 # 1 xRfag aw At w1 fodm-
qz FH1 QY 1 AT AT SO FY
ATEH @Y eITR g+ ARy

SHRIMATI SUSHILA ROHATGI
Su 1 am cxtiemely grateful 1o the
hon Membems for the various sugges-
tions they have made At the outset,
I would hhe to refer to the statement
of Sardat Swaranp Singh Sokhi that
car-loads of these coins are avail-
able at checkposts Even if in one
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particular checkpost these coinz are
available to that extent we would Lake
action under either the DIR, iPC or
Small Coins Offences Act.

PROF, MADHU DANDAVATE (Ra-

Japur): The truck he referred to was
the small car.

SARDAR SWARAN SINGH SOKHI:
So many truck-loads were caught at
the check-post somewhere between
UP-Delhi border.

SHRIMATI SUSHILA ROHATGI:
Apart from that, some very relevant
points have been raised, I am very
happy that all the members belonging
to the variouy political ideologies have
agreed that this is a welcome measure,
A point was raised about the weight
of the small coins and the Jansangh
member literally showed how a coin
could e wiffed away., Well 1 /o
now know, even g whiff of the hon,
Member ke him can  be a stormy
whifl also. All the same, we have to
take wvarious factors into considera-
tion. At no time should the metallic
value of the coin be more than its
face value Otherwise, there will be
a tendency to melt the coins for a
more lucrative purpese. That tem-
ptation is always there,

So far as counterfeiting and other
things are concerned, as I have stated
already, that comes under a Adifferent
Act, the Indian Panel Code and the
DIR. also look. after it As regards
the melting of the coins, that tempta-
tion must always be checked It de-
pends on supply and demand There
is always a temptation that at some
future date, 1t may fetch more value.
That temptation is there and it must
be checked.

At the time when this Act came into
operation, there was a shortage of
colns, Hence, this Act was put into
operafion. In the meantime we
have taken various steps to remove
the shortage of coins, The Mint has
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started a double shift, The produc-~
tion of coins has gone up from 12 lakh-
pieces which were being pre-
duced daily to 75 lakh pieces daily
now, We want to increase it further.
We want to achieve the target that is
get by the R.BI. [ would like to
quote the figures for the information
of the hon. Members, The coinage
programme for 1973-74, as it stood ac-
cording to the RBI requirements was
2,400 million pileces. We have been
able to produce 2,165 million pieces,
There 15 only a small shortfall. But
this year, the target for 1974-75 was
2425 million pieces whereas we ulti-
mately hope to produce 2,285 milion
pieces, Sn, we arv coming nearer the

mark The gap is no longer there

In cave theie is any shortage of
small coins at certain  places where
the people are experiencing diffi-ulty,
thev cen he rushed to those places
The R.BI is thinking of opening new
depots where the small coins can be
taken and made available to the
people in rural areas. At public
piaees, nstitutions, at bus  siops,
hotels and other places, they are more
available now

Then, some hon Membery asked a
specific question about the double
numbers. [ think, the hon, Member
«of the C.P.M. said that it happened
in his constituency. The RB.JI. has
gone  intn those cases. They have
found that it is due to some mechani-
cal errors We have many old ma-
chines. We are thinking how those
machines can be replaced so that these
things do not recur in future.

Ahout one-rupee note and its Te-
placement by the coin, it is under the
consideration of the Government. We
are considering whether we can have
one-rupee-cupro-nickle coins. Out of
the entire circulation of currénacy T5
per cent are one-Tupee notes,
six months, they become very very
dirty und it becomes a waste, Hence,
the Government is copsidering whe-
ther one-rupee~cupro-nickle . w’a’
should also be issued.
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Some Hon. Members have asked
about the number of seizures, prose-
cutions and all that. I do not have
all the figures. But I can say that in
the first year of its operation, small
coins worth about Rs; 80,000 were
seized and a number of prosecutions
launched.

The main fact before the House
today is not the shortage of small
coins. It is, more or less, over. There
is no menace of shortage of coins nor
there is a menace of counterfeiting of
coins. That is also a very negligible
amount. I would not say that there
are these two menaces,

I think, I have covered all the
points raised by the hon. Members.. ..

SHRI P. G. MAVAANKAR: Why
can the Government agencies, the post
offices, the railways, not make avail-
able small change to the people?

SHRIMATI SUSHILA ROHATGI:
The Reserve Bank has sent instrue-
fions tc all the public instituticns
government institutions, hstels, banks
ete., that they shouid have more of
these. ¢o that the public does not face
any difficulty.

With these words, I commend the
Bill to the House.

SARDAR SWARAN SINGH SOKHI:
The hon, Minister has not replied to
one question as to what action Gov-
ernment is going to take where notes
are exchanged with commission—it
you give 100 old notes, 90 new notes
are given.

SHRIMATI SUSHILA ROHATGI:

~That is not done at the government
level.

MR. DEPUTY-SPEAKER: The
question is:
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“That the Bill to amend the
Small Coinsg (Offences) Act, 1971,
as passed by Rajya Sabha, be takea
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now wa
take up clause-by-clause considera-
tion. I think, I will put them all
together,

The question is:

“That Clause 2, Clause 1, the
Enacting Fomula and the Title stand
part of the Bill.”

The motion was adopted.

Clause 2, Clause 1, the Enacting
Formula and the Title were added to
the Bill,

SHRIMATI SUSHILA ROHATGI:
Sir, I move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is. ...

SHRI P, G. MAVALANKAR: Al-
though it is a small Bill, let it be
passed by a properly constituted
House. Let it not go on record that
it was passed by members below 53.

MR, DEPUTY-SPEAKER: Let the
Quorum Bell be rung....

Now there is quorum.
The question is:
“That the Bill be passed.”

The motion was adopted..
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14.59 hrs.

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—contd,

MR, DEPUTY-SPEAKER: Now we
take up clause-by-clause considera-
tion of the Sick Textile Undertakings
.Nationalization) Bill. Before we take
ap the Clauses, there is one motion
given notice of by Shri S, M. Banerje~
that the Attorney-General he called
to the House to give hus uppuuion nn
a particular Clause. T would hke to
ascertain from Shri 5. M, Banerjee
whether he would like to move it now
or when that Clause is taken up.

SHR] S. M. BANEIWEE (Ranpur):
Let that Clause come,

MR. DEPUTY-SPEAKER: Very
well, Now we take up Clause 2.
Clause 2 — ( Definitions).

MR. DEPUTY-SPEAKER | think
Mr Maurya is here. I think the
amendments that stand in the name
of Shri Pai happen to be the same as
those that stand in the name of Shri

Maurya.
8 hrs
So you all move amendments.

THE MINISTER ©F STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAD-
RYA): I beg to move:

Page 2,
for lines 3—9. substitute—
‘{b) “bank" m. .i5—
(@ ot 108D
(1) the State Bank of India

constituted under the State Bank
af India Act, 1955; (23 of 1955).

th) a subsidiary bank as de-
fined in the State Bank of India
(Subsidiary Banks) Act, 1959;
(3B of 1959),
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(i) a corresponding new
bank constituted under section 3
of the Banking Companies (At~

quisition l}nd Under-~
takings) Act, 197¢:/75 of

(iv) any other bank, being &
scheduled bank as defined n
clause (e) of section 2 of the
Reserve Bank of India Act, 1934;'
(2 ot 1934) (39),

Page 2,
after line 22, insert—

‘(fa) "Ordinance” means the
Sick Textile Undertakings (Na-

tinnalisation) _Ordinance, 1974
(GO (12 ot TTH " 2

Page 2,

hines "6-27, tor “Sick textils under-

taking”; substitute “textile com-
pany™ " (41),

Page 2,
line 28, for “such liquidator”

substitute “includes such liquidator™
(42).

Page 2,

line 29, for “and includes", subasti-
tute “and also includes™. 43,

Pagce 2, after line 29, ingert—

‘(ga) “prescribed” means pres-
cribed by rules made under this
Act’. (44),

Page 2, line 29—

after “manager of such owner™.
ingert—

“but doeg not include any person
or body of persons authorised under
t Development and
Re Act, 1081, the Sick

of 1951) ‘I‘exme Undertakings

of the slck mh undertaking:”
(2300
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DR. LAXMINARAYAN PANDEYA
(Mandsaur). | beg to move:

Page 2, line 25—

omit ‘or lessee or occupier” (153)
Page 2, line 29,—

omit ”, and includes any agent o¢
manager of such owner” (159),
SHRI C. M. STEPHEN (Muvatt:u
puzha): I beg to move:

Page 2. line 29,—

add at the end—

“but shall not include the autho-
rised person appointed by the Cen -
tral Government after the take-over
of the management”. (214).

1 do not know whether the Minis-
ter's amendments have taken care of
my amendment which is with respect
fo the definition of the ‘word ‘owner'.
Here, ‘owner’ means ‘any person or
firm who or which is, immediately
hefore the appointed day, the imme-
diate proprietor or lessee or occupier
of the sick textile wundertaking or
any part thereof.’ This would mean
the ‘owner’ would include the occu-
pier immediately before the appointed
day or with respect to all these mills
the National Textile Corporation ot
the State Textile Corporation as the
case may be. In a subsequent clause,
clause 5, they say that for the dues G*
the workers, the workers shall go t»
the ‘owner’ and they say that the
Central Government or the Textil=
Corporation shall not be liable which
means that the residuary concerns wii!
be the State Textile Corporation.
That is to say that the State Textile
Corporations and the National Tex-
tile Corporation who were in manage-
ment of these mills and who were the
owners and by a subsequent clause.
the liability for these dues is taken
away from the Central Textile Corpo-
ration and so only the State Textile
Corporation is ieft. That will be the
effect of this definition. Therefore, !
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have said that this definition shall not
include those authorised persens who
were in management of these mills
Otherwise there would be immedia-
tely a distinction *hat the State Tex
tile Corporations will be answeraoi?
but the Central Textile Corporatio:
will not be answerable, Either botn
must be answerable or necither must
be answerable. This may be an uni-
ntended implication of tnis definitior.
I have just pointed out that this defi
nition has got this imnlication and i
am clear in my mind that this impli -
cation is irescapable. It also show:
how carelessly these things are beiry
drafted bv the Lega! Department and
how careless is tie drafting. l.et us
not take this as the last word of wis-
dom. This is o clear case whics:
demonstrates that the Legal Depart-
ment is absolutely inequipped for th:
purposes of drafting.

st FEH AN qUoFy ¢ FF Al
goitgw weqa fEr § & awadr
Z fa& F sigr warAT Ay s77EAT & 75§
8 § 9EIIT W fAwF §, g9 =
fagrar dqr Iifed F9iE MAT T HY
sTETT § 9EERIT A wfgerar A

#t gfeafaga f&3r a1 gsdar g1

3qY G & oar F=q § F1 W[
F——fafsagzT qur frdtai-——ga s 97
TAT § 0F< T AsL H FIeq HI
TAEFIN A § | HTT T HI
7773 A faar qrw a1 o S e
Ararg g, 3g a0 &
T MZa | 5 fgadta gy AT

NT g7 F

TIAT B )

afa? & g FAr g f& mANT
#Y S 7 ARG FT = FR FIT 4
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SHRI B, P, MAURYA: Regarding
Mr. Stephen’s amendment I would like
to submit that we have accepted thc
amendment in spirit. By way o.
abundant caution we have made n
clear in our amendment No. 380 I
will be failing in my duty if I do not
express my heartfelt to the
hon, Member’s wisdom, We have put
it in legal form and 1 have already
moved that amendment which I re-
quest the House to accept. Regard-
ing Mr. Pandeya's amendment, we
have made the definition in such a
manner yo that any occupier or lecsee
may not escape the liability. That is
why I cannot accept his amendment

MR. DEPUTY-SPEAKER: Does
Mr. Stephen want to press in view >°
what the Minister has said?

SHRI C. M. STEPHEN: No, Sir,
1 do hét want tn press,

MR. DEPUTY-SPEAKER: Loz %
have the leave of the House to with-
driiw his amendfhent?

SOME HON, MEMBERS: Yes,

SHR1 C. M. STEPHEN: I w:th-
draw my amendment, No. 214,

Amendment No. 214 was by leave
withdrawn

MR. DEPUTY-SPEAKER: Now I
wiil put the Government amendments
Nes. 39, 40, 41, 42, 43, 44, and 230

The guestion is:

Page 2,
for lines 3—9, substitute—

‘{b) “bank”’ means.-

(38 of 1959

(i) a subsidiary banhk as defined

{_ _in the State Bank of IThdia (Stlei-

~diary Banka)

(iii) a corresponding new banrx
constituted under section 3 of the
Banking Compeanies (Acquisicion

~—and Transfer 61 Undertakings) Act,

19707;

gvd_ffiu_w
7/ (iv) any other bank, being @
schediiled Bank as defined in clause

__(e) of section 2 of the Reserve
“Bank of India Act, 193’:? (39),

Page 2

after line 22, nsert—
Wz of 1074

“(fa) “Ordinance” mesins thé Sick
Textily-"On (Nationalise-
Tion) Ordinence, 1974;. (40°.

Page 2,

Lines 28-27, for “mick textile under

taking”, substitute “textile com-
pany”, (41).

Page 3,

line 28, for “nich subati-

tute “includes such lguidator”. (42).

Page 2,

line 29, for “and includes”, subsh-
tute “and also includes”. (&%),
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Page 2,

after Ime 29, insert—

‘{ga) “prescribed” mean. Prey-
iribed by rules made und-r this
Act! (44)

Page 2, hine 20—

after “manager of such owwner
1RIeT "

‘but does not include uny person
or body of persoris authorsed under
the Industries (Development and
Regulation) Act 1831 (85 of .95)),
or the Sick Textile Undertakings
{Taking Over of Management) Act
1972, (72 of 1972}, to take over the
management of the whole or anv
part of the sick textile under-
taking”  (230)

The motion was adupted

MR DEPUTY SPEAKER 1 wi
now put Dr Pendeya's smendments
Nox. 158 and 159

Amendments Nos 158 and 150 were
put and nepativea,

MR DEPUTY-SPEAKER Th
question is-

“Past Clanse 2, as amended, stand
part of the Bill *

The motion was adoptec

Change 2 azx amended was &doed ¢
the Ball

Clause 3—{Acquititron ¢ nghts of
ownery in respect of sick texiide
undertakings).

MR DRPUTY-SFEAKER. Now,
we go to Clause 3, There are amend-
ments by Governmenit Nos 45 wind 16
and there iz one gmendment No. 13
bv Bhri 8 R Diaxiain
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SHRI S R DAMANI (Sholapur)
1 am pot moving my emendment,

MR DEPUTY-SPEAKER I will
now put Government amendment, to
the vote of the House
Amendments made

Page 3

hne 16 after *appointed day' insert
“every wuck textile undertaking and”
(45)

Page 3
hne 17 for ‘every’

‘every such’ (486)
{Shr: B P Maurya)

substitute

MR DEPUTY-SPEAKER The
question 1s

“Clause 3 a. amended, stand part
ef the Bill™

The motion was adopted

Clause 3 as amended was added {n
the Ball

Claus¢ 4—(General effect of vesting)

MR DEPUTY-SPEAKER Now,
we take up Clause 4 There are
Government amendments No 47, 48
49, 50, 51, 116 and 231

SHRI B P
move

MAURYA | oeg v

Page 3

hoe 30 jor ‘textile compaay n
relation tu  substitute ‘'owncr ot
€47)

Page 3

hne 41 jor ‘thiz Act receiveg ihr
assent of the President”, substitute

. “:ka Ordinance was promulgated”
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Page 4,

lines 19 and 20, for “undertaking of
the textile company is pending by o
against the textile company”, substh-
tute “undertaking, instituted or prefer-
red by or against the textile company,
is pending”. (48),

Page 4,

line 23, omit “of the textile comr-

pany”. (50),
Page 4,

Lines 26-27, for “thus Act receives
the assent of the President, 1s in Pos-
session of. or has”. substitute “the
Ordinance was promulgated was In
possession of, or had”. (51).

-

Page 3.

hne 32,--after ‘relating thereto’
ingert—"‘and shall also be deemed to
mnclude the liabilities and obligations
specified in sub-section (2) of section
5", (118),

Page 4

line 18.—for “business of the s.k
textile”, substitute “maiter specilied
in sub-section (2) of section 5 in
respect of the sick textile”. (231,

MR. DEPUTY-SPEAKER: There 13
amendment No. 179 in the name of
Shri Erasmo De Sequeria. Are yuu
moving?

SHRI ERASMO ok SEQUFIRA
(Marmagoa): T beg to move:

Page 3,— .
after line 38 myert.—

Provided that Government shal!
remaip liable to discharge am
amount against such obligationg as
aforesaid as may be determined by
the appropriate court to be the dif-
ference between the ameunt puld for

Jick Tegtile Uadﬂ a2
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such property and the amount held

to be fair market value therepf.

(179),

Sir, if you will look at page 8 sub-
section 2 of Clause 4 you will finc
that a new concept is being introduced
in our legisiation because by virtue of
this sub-Section all property shail
vest 1n the Centra] Government and
shall, by force of such vesting, be
freed and discharged from any trust.
obligation, mortgage, charge llen and
all other incumbrances affecting it.
The problem that arises 15 that us you
will see from the Schedule of thi-
Bill a particular amount has been spe
cified as compensation—or if you do
not like that word—or amount tur
the assets taken oVer.

8ir, I had raised a point of order on
this, which the Chairman was pleased
to rule out. 1 then wrute to the
Ruies Committee, and it paing me to
see that even after one week 1 have
not heard anything We are supposed
to be the guardiang of the People
money and we are asked to appro-
priate it without bewng given &any
detail. This is ‘s matter whith shouln
be of great concern to the House

My point is. that if there 1, «n
asset which 1s taken over by th-
Government and against that asset
some money has been lent by some
person or institution on the securitv
of that asset and, mind you, this per-
son has nothing to do with the sick
textile undertuking. [t is some other
person who having seen an assst came
to the conclusion that the loan that
he was making was secured by that
asset and has made that loan, you ar
by virtue of this sub-section takint
away from him literally the right to
recover hig money. Therefore, 1 say
in my amendment that while the asset
is taken over by Government, Gov-
ernment shall remain liable to dis-
charge the lisbility that attaches to
that asset to the extent that there 38
difference between the price that hes
been paid for that asset and fair ma~
ket value of that aseet.

o e - —

* Amendment No. 11€ was moved with the recommendation of tue Presicont.
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Therefore, Sir, I would like to press
this amendment because, in thi.
House, we should not be a party to
the creation of anything that goes
against the basic tenets of the ruls of
law. And, one of the basic tenets 1s
this, There is an act which permitr
mortgage and pledging. As a result
of that act, whatever be the tem of
mortgage. it is the first tg be attached
in case the money ig not pauid. And.
by this enactment, by this sub-clause.
we are taking away that prineciple
To thus T would like to object in the
strongest possible lerms.

Sir. 1 press my amendment.

SHRI B. P. MAURYA. M. Deputy-
Spesker, Sir, about the objection
which my hon. friend raised. at the
time when the Bill was going tu le
pressed for the clause by clause consi-
deration, at that ume, the Chairman
was Kind enough to give a ruling and
again the hon. Membeir 15 raising that
Under Rule 69, the financial memo-
randum needs giving the recurring and
non-recurring amountg of expenditure.
How the amount 15 guing to be cal-
culated is not needed under rule 68
At that time ruling was given by the
Chair,

About this amount, the cntire sys-
tem is divided into two—the pre-
management takeover period and the
post management tiakeover period.
We take the entire responsibility of
the postmatiagement takeover. Regard-
ing pre-management takeover. there
are workers' dues and there are cer-
tain amounts that are to be met ac-
cording to Schedule I

BHRI ERAEMO de SEQUEIRA: I
am talking about the capital account
and not revenue account. There is a
basic difference between the capital
account and revepue account.

SHRI B, P. MAURYA: I am com-

ing to that. Please be patient. Ac-
cording to Schedule 2, Part B, if there
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is any amount due, whatever be the
amount that is calculated in meeting
the priorities, when it comes to the
loan or advance or mortgage, that
amount will go to them. Excepting
this, the hon, Member has not got
any other point. As vou know, Sir,
when the Constitution was amended,
in place of the word ‘compensation’
the word ‘amount’ was substituted.
That amount should not be illusory

In this case, the amount is not
1llusory and whatever amount 1s fixed
and mentioned in Schedule [, is fixed
having kept the lLabilities in mind
which are there. I therefore submit
that I cannot accept his amendment.

MR. DEPUTY-SPEAKER:- Before
I put the amuwidments, 1 would like
to clarify the position, Mr, Sequeira
raised a point of order at a particular
stage of the discussion, That was with
respect to the financial memorandum,
Your point was whether the financial
memorandum was adequate in view of
the fact that it did not give any indi-
cation as 1o how you have arrived st
a particular amount. That is what you
were saying.

Now. the Chairman who was in the
Chait at that time, ruled that the
Financial Memorandum was adequate
and that discussion could go on. ¥You
have written to the Rules Committee
and T am told that that is being consi-
dered. That is the point I want to
clarify. Since you have referred to
it. T thought that I should clerify the
position

Now, I shall put all these amend-
ments of Shri Mauryas to the House,

The question is:
“Page 3,
line 30, for 't:xtile company in

relation to" suhstitute “owtier
of . (47)
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"Page 3.

hne 41, jor ‘“this Act receives the
assent of the President”,
substitute "“the Ordinance
Wwas ptomufigated”. (48).

“Page 4,

lines 19 and 20, for “undertaking
of the textile company is
pending by or against the
textile company”. substitute
“‘undertaking, instituted or
preferped by or against the
textile company, is pending”.
(49)

Page 4,

line 23, omit “of the textile com-
pany” (50)

Page 4,

lines 26-27. for “this Act receives
the assent of the President, is
in possession of, or has”,
substitute “the Ordinance was
promulgated, was in posses-
sion of, or had". (51)

Page 8, line 82,—
after “relating thereto” tnsert—

“and shall also be deemed to in-
clude the liabilities and obli-
gations specified in sub-sec-
tion (2) of sectioy 5" (116)

Page 4, line 19—
for “business of the sick textile™,

substitute—

“matter specified in sub-section
{2) of section 5 in respect of
the sick textile”. (231)

The motwn was adopted.

MR. DEPUTY-SPEAKER: [ would
now put Amendment No. 179 to cleuse
4 moved by Shri Erasmo De Sequeira
fo the vole of the House.

Amendment No. 170 wos put and
negatived,
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MR DEPUTY-SPEAKER: The
guestion is:

“That clause 4, as amended, stal'ld
part of the Rill.”

The motion was adopted.

Clause 4. as amended, was added to
the Bill,

Clause 5— (Central Government or
National Textile Corporation not ¢o be
liable for prior labilities.)

MR. DEPUTY-SPEAKER: We now
take up Clause 5.

SHRI B P MAURYA:
to move:

Page 5,

Sir, 1 beg

line 28, after “1972", insert—

“and ‘ncludee the West Benga!
State  Textile Corporation
Limited which has advanced
amounts to sick textile under-
takings in the State™ (53}

*Page 4.—

for the marginal heading to clause
5, substitute—

“Owner to be lhable for certain
grior liabilities.” (117)

*Page 4, line 37—
for “Every liability” substitute—

“Every liability, other than the
liability specified in sub-sec-
tion (2)" (118)

*Page 4, line 41,—
for “Provided thst any hability”
substitute~
“(2} Any Hability" (119)
*Page 5. lines 4 and §.—

for “be the liability of the Na-
tional Textile Corporation and
shall be discharged by thst
Corporation,”

o — — T ——————

*The Amendment was moved with the recommendation of the President.
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sebstitute—

“pe the liability of the Central
Government and shall be dis-
charged, for atd on behalf of
that Government, by the Na-
tional Textile Corporation™
(120)

*Page 5, line 8,—

jor “(2)" substitute “(3)" (121)
*Page 5, Hne 16—

ajter “claim or dispute” insert—

not
sub-section

“ in relstion to anv mat‘er
referred to 1IN

(), (122)

Page 5. line 10—

omit “pension, gratuity” (227)

DR LAXMINARAYAN PANDEYA,
Sir, 1 beg to move:

Page 4, line 39—

for “of such owner and thall be
enforceable against him and
not against the"

substitute—
“of t " (16,

SHRI 5. M. BANERJEE (Kanpur):
Sir, I beg to move:

Page 5, line 2—

after “in respect of any period”.
ingert “prior to amd”. (T7)
SHR] RAM SINGH BHAI (Indore):
Sir, 1 beg to move:
Page 4, line 37—
after “undertaking”, insert

“except the liability of the em-
ployees,” (83)

Page 5, line2—

for “uftnr"  substifute
(84)

“before”

AGRAHAYANA 19,
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Page 5, line 4,—

oraf ., on and from the appoint~d
day,” (85)

Page 5, line 9,—
omit “no” (86)
Page 5, lines 11 and 12—

omit “in respect of any period
prior to the appointed day"
(87

SHRI DINEN BHATTACHARYA
(Serampore): Sir, I beg to move:

Page 4, line 40.—
add at the end—

“save and except the lability for
the legal dues of the emplo-
yees.” (90)

Page 5, ling 22,—
add at the end—

“except in case of any lability
for not implementing any.
thing regarding the interest
of the employees” (91)

SHRIMATI ROZA DESHPANDE
{Bombay Ceuniral): Sir, 1 beg to
move:

Page 5, lines 2 and 3,—

omit “in respect of any period
after the management of sugh
undertaking had been taken
over by the Central Govern-
ment,” (93)

Page 5—
omit lines 9 to 13 (84)
Page 5, line 15—

after “undertaking” insert
*‘excepting that relating to any

employee/employees  arising
out of industrial dispute’.”
(95)

SHRI SEZHIYAN (Kumbakonam):
Sir, I beg to move:

*The amendment was moved withthe recommendation of the President.
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Page 5—

after line 3, insert—

(d) all guarantces given by a
State Government or by a
State Textile Corporation to
the banks and other financial
mstitutions 1n respect of loans
given to the sick textile un-
dertakings and all loans ad-
vanced to such unde:takings
by banks and other financal
mstitutions and any credit
avalled of for thy purpose of
trade o1 manufacturing ope-
rations n the period aftei
take-over of the manage-
ment” (103)

SHR] VASANT SATHE (Akola)
Sir, 1 beg to move
Page 4, line 39 —

for “such owter and shall be en-
forceable agamnst him  and
. not”

substitule—

the Central Gevernment or the
National Textile Corporation
and shall be enforceable (161

Page 5 Line 2,—
after “period” ingert ‘“before or
(110)
Page 5’_'
omat hres 8 to 22 (111)

SHRI TRIDIBE CHAUDHURI (Bei-
hampore) Sir I bep to move

Page 4, line 37,—
after “undertaking” tnsert—

*“with the exceptiop of the habili-
ties specifically mentioned 1n
the provisos (a) (b)Y gd (c)
to this section” (131)

Page 5~
for Hnes 1 and 2, substitute—
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“(c) wages, salaries, provident
fund, pensions, gratuities and
other dues of employees of the

sick textile undertakings in

respect of any period both be-
fore and after the manage-
ment” (132)

Page 5, line 15,—
after “undertaking”™ insert

“other tha: those relating to
claims of wages, salaries, pro-
vident fund, pension, gratuity,
and other dues of employees
of the undertaking™ (133)

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) Su, T beg to move:

Page 5—
after line 3, insert

“(dy all amounts paid to these
undertakings as fixed deposits
by individuals in respect of
any period prior to the take-
over by the Central Govern-
ment,” (135)

SHRI § R DAMANI
to move

Page 4, lnvy 44 and 45—

for “after the managemetd of such
undertaking hgd .been taken
over by the Ceptral Govern-

mm’l
substitute—  §o*"

“at any timejfpr the purpose of
preventing the closure of such
und g and for wmain-

tamning " 1ts working,” (138)
Page 4. ling 46 to 48,

for “after the management of such
wdertaking had been taken
over by the Central Govern-

men 1]
mibstitute—

“at any time for the pirpues of
preventing the closyrs of such

sir, 1 beg
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undertaking and for maintain-!
ing its working’ (139)

Page 5§, lines 4 and 5—
after “Textile Corporation” mmgert

‘or the State Textile Curporation,
as the case may be,” (140)

Puge 5, line 43,
add at the end.—

“or the State Textile Corpora-
tinn (141)

Page 6, line 18—
add at the end—

“or the State Textile (orpora-
tion” (142)

Page 5, line 22,—
add at the end—

“or the State Textile (‘wmpora-
tion” (143)

Page 4,

for lines 42 to 45. substitute—

'{a) loany advanced by the Cen-
tral Government or & State
Government,.or both, to a
sick textile undertaking (to-
gether with interest thereon)
after the management of such
undertaking had been taken
over hy the Central Govern-
ment, or the State Govern-
ment, including the amount
advanced by the State Gov-
trnment during the perod in
which the sick textile vnder-
taking huad bheen taken over
op leage and heence hasis hy
the Stale Government, or ‘he
State Textile  Corporatiom ™
(146)

Page 5,—
after line 3, insert—

(&) guarantees given by the Cen-
tral Government, or the State

(Nationalisation) Bill
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Governmcnt, or the National

Textile Corporation, or the
State Textile Corporation, on
behalf of the sick textile un-
dertaking whether before or
after taiang over of its
matiagement under the Indus-
tries (Development and Regu-
lation)} Act, 1951 or under the
Sick Textile Undertakings
(Taking over of Management)
Act 1972 (14T

SHRI RAJA KULKARNI (Bombay-
North-East) Sir. I beg 10 move.

Page 4, line 45 —
add &t the end—

or the Slufe Govornmen’ in-
cluding the amounts advanced
by the State Government dur-
ing the period the Mills were
taken over on lease sad
licence. by the State Govern-
ment 'State Textile Corpora-
tion" (172)

Page 5.~
after line 7, msert—

“(1A) Any hability arising out of

the guarantees given by the
Centrzl Government, State
Government, National Textile
Corporation, or the State
Textile Corporation to the sick
textile undertakings whether
before or after the taking
over of their management
under Industries {(Develop-
ment and Regulation) Act.
1851 and Sick Textile Under-
takings (Taking over of
Management) Act. 1972 shall
he discharged by the National
Textile Corporation if and
when these guarantees are
mvoked by the fimancial insti-
tutions " (173)

SHRI C M STEPHEN (Muvathu-
puzha)l* Sir T beg to move:

Page 5. line 16 —
after “claim or dispute” insert
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“other than those relating to dues
owing to the employees” (1883)

Page 5, line 28,—
edd at the end—

“and includes the Kerala Textile
Corporation” (184)

Page 5, line 12,—
for “appointed day” substitute

“take-over of management by the
Central Government” (194)

Page 5, line 17~--
tor “that day" substitute

“the take-over of management b
the Central Govermnment
(195)

Tage 5, hine 20 —
for “appointed day’ substitute

‘takeover of management by the
Central Government” (196

Syr. before we proceed with the
coscussion, I rise on appoint of order
with respect to this clause. My
submussion is that this clause as
framed and which 1s now before us
has got two sub-clauses which are
mutually contradictory. It this
dis.ugsion, I rise on a point of order
UdLse came as lwo separnte «lauses
and one clanse was passed, | would
have taken objection that the sucveed-
mg Jause 1s m contradirtion  to the
former clause and that this ghould vt
he takén up

MNow that they are clubbed together,
1 want to raise a point of order The
detmls are theve. If you read sub-
clause (2) Any lability ansing in
respect of * and come to (c)
‘Wages, salaries and other dues of
employees

MR DEPUTY-SPEAKER. Which
are you reading?

Sick Textile LI
SHRI C, M, STEPHEN_ I am read-
inn e uuse 5(2)(¢)

MR. DEPUTY-SPEAKER: Here it
18 ‘no liability.....

SHRI B. P MAURYA: Page 5, line
1 as a new clause, because I have
moved an amendment,

MR. DEPUTY-SPERAKER: You are
referring to the clause or amendment?

SHRI C M. STEPHEN: I am re-
ferring to the clause as in the Bill—
‘Provided that any liability arising..’.

MR. DEPUTY-SPEAKER That is
clause 3(1) (c)

SHR] C M STEPHEN: Yes. I am
sorty

“Wages, salaries and other dues
of employees of the sick textile
undertaking, wmn respect of eny
period after the management of
wuch undertaking had been taken
over by the Central Government
shall  be the hability of the
Nationa] Textile Corporation and
<hall be discharged . "

That 1s to say the entire liability
dtter the date of takeover of the
management is, according to this sub-
clatise the hability of the Corporation.
But comimng to the next clause, it
say s.

“For the removal of doubts, it is
hereby declared that—

“(a) save as otherwise provided
elsewhere 1n this Act, no claim for
wages, bonus, rate, rent, taxes, pro-
vident fund, pension, gratuity and
any other dues in relation to a sick
textile underiaking in respect of
any period prior to the appointed
day shall be enforable against the
Central Government or the National
Textile Corporation”.

Whmtmmhmitﬁuhdwuth!
employees in the former clause are
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defined as wages, salaries and other
dues; subsequently it is stated wages,
bonus, provident fund, pension,
gratuity and all that. Here
a  diffculty  arises, Sub-clause

(¢; that all lability subse-
quent to the date of take over is
the liability of the Corporation. But
m (c] of sub-clause (2). they say
that no lability prior to the appoint-
ed day shall be the liability of the
Corporation. Appointed day is 1
April 1974. But the takeover day
15 from 1969 onwards. In one sub-
clause they say that all liabilities sub-
sequent to the date of takeover are
the liabilities of the Corporation; in
the other sub-clause, they suy ‘For
the removal of doubts, it is hereby
declared that no liability prior to the
appointed day shall be the liability
of the Corporation’. Clearly these are
twou mutually contradictory positions
1 know they will come out with the
arpument that ‘Save as provided
elsewhere in this Act' will save the
c¢lause. My submission 15 that ‘save
as provided elsewhere in thiz Act’
must be exclusive of this clause. We
arc passing a clause Whea you say
‘cirewhere in this Act’, it cannot mean
mn the same clause, So whualever s
~prcified in that clause is covered by
th.- ‘Elkewhere i1n the Act’ can only
be elsewhere in the Act exclusive of
this dlause, some other clause, not
the same clause.

So there are two mutually con-
tredictory positions. It is a stultifica-
tivn; it a statulory fraud and snould
not be permitted. If these had come
in two separate clauses, I vould have
vbjected alMer the first clause was
passed saying that thiz is covered by
the previous clause and you shall not
pass the second clause. But they are
clubbing the two together. So I am
barred from raising my objection that
way, But in essence the contradiction
15 embedded in this clause.

Therefore, my submission is that
ihis is a clause inherently contradic-
tory ang consequently nugatory which
ir before us and should not be allowed
to be put io the House. Hence my
point of order.
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MR, DEPUTY-SPEAKER: I am
getting a little confused myself about
it. You have raised a very pertinent
point of order; you say that you are
giving by one hand and taking away
by another; that is what you have
said.

SHRI B. P. MAURYA: [ shail
start with the same wording which
the hon. Member quoted: “Save as
other is nrovided elsewherc in this
Act....” There are two definite posi-
tions covered by clause 5. Sub-clause
1(c) deals with the post take-over
period as the hon, Member was kind
cnough to say. Sub-clause 2(a) dealg
with the period before the appointed
day The hon. Members view is that
so far as the liabilities of the post
take-over period are concerned, they
are heing owwned by the Government,
but according to sub-clause (2) (a).
So far as the liabilities including the
dues of the workers before the
appomted day are concerned, they
are not the liabilities of the Govern-
ment. This 15 the idea of contradic-
tion behind that provision.

The hon. Member further cbjected:
how this "save as otherwise provided
vlsewhere in this Act” can be affective
against une part in the very body of
this clause. The Benthan’s theory of
legislation 1z very clear on thiz point.
Every part of the clause has an
wdentity of its own, They may be
having different character. Not only
this part will be applicable to the
other section of the Act, but shall
apply to its main body also. Any-
where 1f there is any provision con.
trary to this, 1.e, sub-clause 2(a),

1t will also be covered. That 1z my
submission.

SHR! SEZHIYAN: You say ‘clse-
where in this Act’, vou do not say
‘clause’. One clause can be takea as
an ontity: vou can refer to the same
clause., It will apply to some other
clause, not the same clause.

SHRI VASANT SATHE: Unfor-
tunately the cxplanation given by the
hon, Minister has made confusion
worse confounded. I am sure that if
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he applies his legal mind, he will see
the contradietion which iz so glaring.
We must take this as one clause,
clause §5; we are going to pas; clause
5 as one clausé. 1 and 2 are sub-
clauses of clause 5 We are not going
to vote separately sub-clauses 1 and
2. Therefore clause 5 must be taken
as a whole. Clause 5(1)(c) says:
Wages, salaries and other dues of the
employees of the sick texiile under-
takings 1n respect of any period after
the management of such undertaking
has been taken over by the Central
Goveinments 1s a lability, shall be a
hability on and from Ist April 1974,
of the National Textile Co:poration
and shall be discharged This is what
we want and the hon. Minister is right
when he says that we take thig res-
ponsibility. You are taking the
responsibility from the date of the
take-over. Let us not confuse the
date with Tthe appointed date, not
from 1st April 1974 but in =ome
cases even earlier. For instance, the
Model Mills were taken over by the
Government in 1950 under the In-
dustries (Development and Regula-
tion) Act. You say that from 1859
onwards—or whatever be the date in
the case of various other mills—.we
shall be liable by virtue of sub-clause
(1)(c). We are happy you gare
accepting this liability. But before
the ink has dried, you say in sub-
plause (2) “For the removal of
doubts ...” ete. If sub-clouse (2}
was an independent clause, then the
mnterpretation you are giving is all
right But that is not so here Sub-
clause (2) precisely refers to all thet
has preceded and says, “For the re-
moval of doubts....” Which are the
doubts® Doubts created by sub-clause
(1. So, if there was any doubt in
anybodv’s mind that worker: are
going to get anything, we are making
it clear now and it says, “Save as
otherwise provided elsewhere in this
Act”  TElsewhere we 40 not kmow
where it is; we have to search for it
It is clear as sunlight.

“No claim for wages, bonus....
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o1 any other dues in relation to any
sick textile undertaking in respect
of any period prior to the appomted
date shall be enforceable agunst the
Central Government or the National
Textile Corporation.”

That means, the period from 1859 to
1874 goes with one stroke. This is
blowing hot and cold ja the same
breath.

SHRI 8. M. BANERJEE: Sir I
appreciate Mr. Stephen’s point of
order If you kindly read line 1 of
page 5, it says:

“wages, salaries and other dues
of employee~ In telation to a sick
textile undertaking in respect of
any period after the management
of such undertaking has been taken
over by the Central Government..”

In my amendment No. 77, 1 have said.
“m respect of any period prior to and
after the management of such under.
taking hazr been taken over by the
Central Governmemt” I have said
that the period prior to the taking
over also should bhe taken into
account

MR. DEPUTY-SPEAKER: What
are vour amendments?

SHRI § M, BANERJRE: Nos. 77
and 99 [ would only request you to
ask the hon. Minister to clarify the
doubts and accept one of the amend-
ments, either Amendment No, ¥4 or
99,

MR DEPUTY-SPEAKER: Before
coming to the amendments, let us deal
with the point of order

SHRT 8. M. BANERJEE: This
particular doubt can be removed
only by accepling these amendments.

MR DEPUTY-SPEAKER: We will
come to that.

SHRI ERASMO de SEQUEIRA-
Besides the point so well-axplained
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by Shri Sathe, 1 would Hke to bring
your atiention to one more thing
This appears to be an exercise in
some sort of absurdity, because in
sub-clause (c) it iz stated that this
shall be the liability of the National
Textile Corporation and shall be dis-
charged by that Corporation. Then,
for the removal of doubts it is stated
that it shall not be enforceable against
the National Text{le Corporation. In
oane bresth you say “I accept the
liability” and {mmediately you say
“you cannot take action against me".
This is a delightful lJaw. In every
second sentené® you have something
like this.

Wo Wl wroTaw TR . SUTRIE
wgtemy dur fie onfr agt srear W
¥ S5 AT §, Iw # O qorrgEy
Twargr § afx ga w o Frevew oy
2 Iu ¥ v vl oft fe ormar &
Y ag wPege aor @ e wfe v
wr rfer frw w1 g, sw @ g ?
wiog va #1 aRga w3 qres &
W g ¥t W gawy o
SRR § | &Y AT 9T Qe IS
wr § 3q v Frovecr g wifgn)
Wy o w5 5 gy 7 ¥ SR
wismeat w§ir
SHRI B. P. MAURYA: Just nmow
this august House has approved
clause 4 where, in order to take
abundant  precustion, necessary
amendments have been put in sub-

clause (8). (8) of clause
4, as amended, reeds:
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Bill where the saving clause
vided.

Then, sub-clauss (2)(a) of Clause
§ is not an independent clause. It
cannot have an independent effect. 1
have been submitting in the very
beginning that thtis will not be con-

taken by providing this that whatever
litigation is there about the dues
before the appointed day, they ure to
go against the owner. That is my
submission. I think, thig should make
the position very clear.

SHR! SEZHIVAN: sir, clause 4,
sub-section (6) says:

“If, on the appointed day, any
suit, appeal or other proceeding... "

Suppose there i no suit, there is no
appeal, and there is a cleay liability
already decided. What will happen?
That will not be covered by clause
4, sub-section (6).

SHRI ERASMO DE SEQUERIA: I

chuse or Act”, that will make the
position clear.

SHR] C. M, STEPHEN: 8ir, the
more you look at it, the thore cotfus-
ing it becomes....
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MR. DEPUTY-SPEAKER: 1 can

tell you I am all confusion myself.

SHRI C. M. GTEFHEN: I you
leck at it, in (¢), you say, “wages
salaries and other dues”. Mr Baner-
jee has moved an amendment, asking
for the Solicitor General's opinion, to
explain what 15 mreant by “other
dues”, Subsequently, you have omit-
ted “salaries”. In the place of “wag:s
and salaries”, you say. “wages and
bonus”,  Then, you bring in ‘“rent,
taxes and all that” which have neth-
ing to do with the workers. And then,
you say, “provident fund, pension ana
gratuity”, Thiz is all provided n
(©)....

SHRI B. P, MAURYA: If the hon.
Member is coming to provident fund.
pension and gratuity, I can clanfy
that position,

SHRIT. M. STEPHEN: I am not
bothered about that now. I em now
only bothered about the framing of
it

The first question is as to whether
“save as otherwise provided” will by
all canops of interpretation of a statue
have the effect that “save ag other-
wise provided” will cover the other
sentences in the same clause, It will
not, according to me. This is a mat-
ter on which legal opinion ig neces-
sary.

Then the other question is as to
whether “other dues” will include
provident fund, pension, gratuity and
all that.

My submission is that if these wages,
salaries, bonus, provident fund, pen-
sion, gratuity, all these things, subse-
quent to the date of take-over are ex-
pected to be taken over by the Central
Government and are expected to be
enforceable against the Central Gov-
ernment or the Textile Commissjoner,
why must there be this clause? I do
not understand.

If thig is put, why does thiz thing
come? The only purpose can be that
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all the dues priof 15-the #pipointed
day ,ar¢ set af. naught by the subse.
uent clauge. This mutual contradic-'
ion should got be accepted. The

Ststute®En will Be a mockery, We
must not allow that,

SHRI 8. M. BANERJEE: I would
draw your attention to page 5 of the
Bill where jt is stated:

“{c) wages, salaries wnd other
dues of employees of the sick tex-
tile undertdking, In respect of any
period after thie management of such
undertaking had been taken over
by the Central Government.”

‘Prior to take-over’ was not covered,
and that is why I heve moved my
amendment.

3

In Clause 2 the phrase ‘Save as
otherwise provided in the Act' will
nullify the whele thing,

SHRI VASANT SATHE: Mr. Mau-
rya 1s an eminent lawyer. But, as a
colleague, I 'would like t¢ bring to Ins
notice one thing before he replies.
He also knows that there is one very
well known principle of interpreta-
tion, i.e. Generalta specialibus non
derogant. ..,

SHRI C M. STEPHEN: What Is
the spelling?

MR. DEPUTY-SPEAKER: There 1
plead complete ignorance.

SHR] VASBANT SATHE: It means
that, if a general provision and a spe«
cial provision appesr in the seme
place, the special provision shall
prevall and not the general provision.

MR. DEPUTY-BPEAKER: That is
in our rules too,
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tention i to save that, But the
moment-you aay that the wages, bonus,
provident fund, pension, gratuity and
other dues shall not be the liability,
by special provision, you are taking
away the smtire effect. Thiz will have

the effect of nullifying the whole thing
completely.

SHRI C. M, STEPHEN: I want to
make one more submission. Apart
from all these and withogt prejucace
to the contentions that are being put
forward, I want to point out that
there is another aspect to it. There
are two legal concepts: one concept
ig that there can be a liability; the
other concept ig enforceabls limbility
and non-enforceable liability, For
example, if a debt is time-barred, it
will remain a liability, but the only
thing is that it cannot be enforced,
it is not enforceable, Here they ray
that they take over the limbility, but
in the subsequent clause they say
that, although they take over the lia-
bility, they hereby declare that 1t
shall not be enforced against them.
This is the total crudeness of the
whole picture that is emerging. In one
sense, you accept liabllity and at &
subsequent place you SEY that it shall
not be enforced. And you say that
that is not the meaning. Then the
mutual contradiction arises. It 15 an

absurd proposition that 8 coming
forward,
SHRI VASANT SATHE: It is

 utterly dishonest.

SHRI C. M. STEPHEN: Yes; it 1=
utterly dishonest.

SHRI TRIDEB CHAUPHURI (Ber«
hampore): I would put just one
duestion, 'What Drevemts him frem
putting rthese two Clauses in line and

50
in ¢lause 2 you aibo put’ that so thal
they ate dommistet.

SHRI ERASMO DE

Now let him come out with the real
intentions.

.
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BHRI B, P. MAURYA: My, sub-
mission {g that the hop. Mem Rave
raised two points, One is a legal
ispue and other about the scope af
the lidbility. So far as the of ,
the Hability i3 concerned, that '
the issue at present. At present, the
issue is, as raised by Shri 8

ulso by other ﬁ'iendshy . how mﬂ
which is provided in sub-clause (1)
(), the sume is being takep away<?
by ancgther provision sub-claupe LB .
(a). That is the only issue at
pregant,

8o far as the scope of the liability
is concerned, when we come to that,
we will be discusging it 4n detail As
I wes submitting,<in clause 4 pre-
viousty—if you are kind enough to see
clause 4—one amendment ig moved
by me. That is amendment No. 116

sysen

SHRI C. M. STEPHEN: That has
nething to do with this

SHR! B. P, MAURYA: ....which
says:

Page 3, line 32,—

after “relating thereto” insert.

“and shall also be deemed to in-
clude the labilities and obligations
specified in ssub-section (2) ot
section 7,

Sub-section (2) is basically sub-
section (I) prviso and mccerding to
the amendmenf moved by me, it will
become sub-section (2) of Section
if passed by this House. Thus it has
already been provided. The argu-
mept, of Shri Stephen—] am not
seeing hifn here ngw, I wish he was |
here—as alsp thet of Shri Sathe is
that you cannot away the right
given in vne sub-cjause in the samc
clause by anofher sub-clause. That,
has also been said by other hon, Mem-
bers. ., ¢

MR DRFUTY-SPEARER: Let me
get it clarified. The more we argue,
the more confused we are.
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SHRI SEZHIYAN: Take, for ex-

ample, amendment No. 52. There,

trying to amend the clause, they are
going to exclude the section,

SHRI B, P. MAURYA: I am not
pressing that amendment, as I said
earlier, "R

SHRI S. M. BANERJEE roge,

MR, DEPUTY-SPEAKER: Mr.
Banerjee, why not let me understand
as to what are the issues involved.

SHRI S. M. BANERJEE: I want to
understand. Now amendment No. 116
of Shri Maurya is:

“Page 3, Ime 32,—
after ‘relating thereto' insert—

“and shall also be deemed to In-
clude the liabilities and ckligations
specified in sab-section (2) of sec
tion 5".

It means sub-section 2 of section 5
which says:

“For the removal of doubts, it is
hereby declared that,—

(a) Save ag otherwise provided
elsewhere in this Act, no
claim for wages, bonus, rate
rent, taxes, provident fund,
pension, gratuity or any
other dues 21 relation tg a
sick textile undertaking in
respect of any period prior
to the appointed day, shall
be enforceable against the
Central Government or the

' Nationa] Textile Corpora-
tion;"”

He is actually including thege liabili-
ties also and obligations specified in
sub-section (2), What is the necessity
of having this provisiow at all?

1600 hre.

SHRI B. P. MAURYA: I can tell
him that after the amendment it will

takings (Nationglisation) Bill
becomp sub-clause (3). We refer to
sub-clause (2) ag amended. That is,
clause 1 will become 2, and clause 3
will become 3. So we are mentioning
proviso one,

MR. DEPUTY-SPEAKER: Where
is Mr, Stephen? He raised this very
important point. He is not here...

SHRI VASANT SATHE: I am
here.

MR, DEPUTY-SPEAKER: 1 am
80rry, he should be here. He has
raised certain points, I aid a little
while ago that ‘the more I hear the
arguments the more confused I be-
come’, Well. in the first place, I am
not a lawyer but I have a strong com-
mousense, After all, law boils down
to commonsense. I have never stu-
died law in my life. Let me make this
confession.....

SHRI S. A. SHAMIM (Srinagar):
You have pot missed much, I &id!

MR. DEPUTY-SPEAKER: But the
law that we make here affects not
only lawyers,—the vaguer a law is,
the more of a paradise 1t is for the
lawyers,—but we are making a law
for the common people, for those who
will be affected by this law; they also
should wmderstand this, Now, f a
person like myself finds it difficult to
follow what 1s going on, then I can
very wel]l see that there is argument
that a deeper look into this particular
provision should be made. Why I
tell you this is, I have the duty to
see that a particular Bill before the
House is passed. I also have the duty
to see that the Bill is passed in all
seriousness, in all responsibility, That
is not only my duty, it is also the
duty of the House to see we do not
just pass things just like that. And
when anything is brought to the
attemtion of the House we must pay
aftention to that and to this extent
I am grateful to Mr. Stephen, Mr.
Sathe and other Membery for having
brought this to the attention of the
House.
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Whenever I come to this Chair to
preside 1 hurriedly go through every
Bill, the Statement of Objects and
Reasons, the Financial Memorandum,
certain other provisions and so on and
80 forth so that I may know what is
the general trend but it is not possi-
ble for any Presiding Officer to go
through every Bill clause by clause.
It is not possible, It is not possible
for any Member also.

SHRI SEZHIYAN: Even Ministers
do not go into them,

MR. DEPUTY-SPEAKER: Minister
or anybody. It is only those Members
who specialise in that particular field
who take a very keen look into these
matters. Take this case of textiles.
How many Members specialise them-
selves in this? It is only those who
deal with textiles, Mr. Damani for ins-
tamice, who are expected to know
much more about this and persons
like Mr. Banerjee, Mr Stephon, Mr.
Sathe, deal with the workers and the
employees of textiles and they take
this up, Now, as far as I could under-
ftand from the arguments there are
two or fhree issues to be clarified.

I will take first 3 minor issue and
this is connected with Mr, Banerjee's
Motion seeking , legal clarification.
I would like the Minister to note down
these points and help us to understand.
In 5(i)(c) you speak of wages, sala-
ries and other dues of employees with-
out specifying what are the other
dues whereas in 5 (2) (e) you spell
them out. Now, whether the other
dues at 5(1) () will also include the
other dues at 5(2) (a) is a question of
legal interpretation, Why should the
vagaeness be left there? Because it is
rrovided leaves room for dgoubt. Who
will settls thig question? It means
only courts, Why should you put the
workers in that position that they will
have to resort to court to get any
Tedressal? Why not make it very
clear here so that there is no question
of going to court and getting legal
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Then at 5 (1) (c) you say that
these will be the liability of this Cor-
poration in respect of any period after
the management of such undertaking
had been taken over, that is, from
the date that the undertaking has
been taken over which was some time
in 1859. As from the appointed day
which was April 1974, all the liabili-
ties after the taking over will be the
liabilities of the Corporation as from
the appointeq day. That is what you
say at 5 (1) (o).

SHRI B. P, MAURYA: You are
confused, Sir,
MR. DEPUTY-SPEAKER: I may

be confused, I want to understand.
At 5(1)(e) you say very -~learly
that any liability in respect of wages
and other things from the day the
undertaking is taken-over will, as
from the appointed day, be liabilities
of the Corporation. But here in (5)
(2) (a) you say:

“(2) For the removal of doubts,
it is hereby declared that.—

(a) save as otherwise  provided
elsewhere in this Act, no
claim for wages, bonus, rate,
rent, taxes, provident fund,
pensgion, gratuitv or any
other dues in relation to a
sick textile undertaking in
respect of any period prior
to the appointed day, shall be
enforceable agminst the Cen-
tral Government or the Na-
tional Textile Corporation.”

This is a contradiction as far as we
can see.

SHRI B. P. MAURYA: There is
no contradiction.

MR. DEPUTY-SPEAKER: Even if
we believe there is no contradiction
yet this question has to be decided
by the courts. You leave it open
for the courts to decide, Ultimately,
who will interpret and lay down the
law? It will be the courts,

That is to say, you are putting the
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which, they cannpt afford, That 18
number 3.

Then you say this. The third
point, s I understand it, is this.
You are saying here ‘save as other-
wise provided elsewhere in this Act’.
That i» to say, this will over rule
sometb'ng which is a contradiction
within the Clause. That is what you
want to say,

Regryrding the clause ‘save as other-
wise provided elsewhere in this Act’
that 18 if it is otherwise provided in
this att anywhere, than that will
overrule, There 18 a coniradiction
in thig clause Am 1 clear? We are
discussing something very serious and
I am {rying to undersiand the objee-
tion. w

SHRI VASANT SATHE: You are
right there

MR. DEPUTY-SPEAKER- Now,
You tried to refer io clause 4(6), You
referred to that just now and then
you also referred to clause 4(1) and
you said that some amendments had
been adopted and therefore this diffi-
culty will not arise. That fs what
you say.

Now I would point this out to you.
Again 1 am coming to the basic ques
tion. It is a juestion of interpre-
tation. Just as you are trving 1o
interpret here for our enlightenment
and for our acceptance, the same
thing may be claimed that this has to
be interpreted by the court and the
poor workers will have to» go to the
court. May I now point out the
rules of this House?

The Members have made it very
clear just now that this is a question
of a contradiction within a clause, If
it is the clause as a whole, then ‘as
otherwise provided in this Act’ will
apply. But, whep it is a subclause
within the clause, there it is a ques~
tion of interpretation and it is for
the court to decide whether the pro-
vision of a suhclause with in a clause
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will exclude the application of the
provisions in the Act. It is a question
of interpretation.

In this connection, I would like to
draw your attention to the fact that
the rules of our House are very clear
on this. The rules say,that wherever
any special provision is made for any
particular Committee—we have Com-
muttees in this House—there are cer-
tain general rules that are applied to
all the Committees. I think we are
clear about it. We have certain and
particular rules reference to a par-
ticular Committee, e.g., the Estimates
Commuttee and the Public Accounts
Committee. We have a provision
here that a rule applying to any par-
ticular Committee will prevail over
the general rule. I hope I am clear
Now. I shall read out o you Rule
No. 286 If you have the rules buok,
you can just look at it

It says:

“Except for matters for which
specla] provision i¢ made in the
rules relating to any particular
Committee, the general rules in
this Chapter shall apply to all
Committees; and if and so far as
any provision in the special rules
relating to a Committee is incon-
sistent with the general rules, the
former rules shall prevail”

I think the Members have got it
clear.

S8HAR; C. M. STEPHEN: That 1s
what Mr. Sathe said in brief.

MR, DEPUTY-SPEAKER: 1 am
saying that the special rules prevail.
My point is, where something is spe-
cifically provided in a clause, whe-
ther that special provision within
the clause will not peevail within
that clause over what is provided in
other parts of the Act. These are the
questions, and therefore, I think that
the points of order raised by Mr
Stephen, Mr, Sathe and other Mem-



Jo1 Sk Textile AGRAHAYANA 19, 1898 (SARA)
Undestakings

{Nationalisgtion) Bill

bers are very very valid peints. We
have to go into this question. We
have to go into this matter thorcugh-
1y. I would not say that they are right
and that you are wrong. I cannot
say that. Off hand, I cannot do that.
Ultimately, it will be for this House
to decide, Ultimately, right or
wrong, this House will decide. But,
I owe it to the House and we owe
it to the House that whatever we do
must be with a clear understanding.
Now, I tried to listen to you very
very carefully. I have not been able
to convince myself. I say, I got more
confused, Therefore, I put it to you
whother it will not be in the interest
of passing a proper law that we con-
gider this question at leisure and a
little more at length. I have a po-
wer in my hands. I do not know
whether I should enforce that. Rule
89 gives me thiz power. It says:
“The Speaker may, if he thinks
fit, postpone the consideration of a
clause.”

i personally feel that he should
come more prepared.

SHRI B. P. MAURYA: I am pre-
pared, Sir. I would like to submit my
points before you give your observa-
tion or your ruling on this.
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SHRI RAJA KULKARNI; This is
pot & saving clause; this is-& umnvu
of doubts clause.
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SHRI J. MATHA GOWDER: Re-
fer it to a Select Committee.

MR. DEPUTY-SPEAKER: Order,
order. I have no doubt at all in my
mind that the Minister feels pas-
sionately for the workers. Nobody
has any doubt about that; specially-
this is a personal note—he comes from
that stratum of society where he has
more reason to feel more concerned
about them than others. I can also
understand his anxiety to get the
Bill through as quickly as possible.
We share it with him. He has made
& very impassioned speech. All the
same, I feel that certain legal ques-
tions have got to be answered. Mem.
bers have raised some legal points
and I also tried to clarify those legal
points in the form of questions. It
will be only fair if the Minister
should come forward with a well-
thought-out statement meeting all
these points that have been raised.

SHRI B, P, MAURYA: I have met
all the points so far as the proceed-
ings are concerned. 1 made all the
paints, If you pardon my interrup-
tion I have suggested that they could
move amendment and there is no
objection.

MR. DEPUTY-SPEAKER: I have
tried to formalise those points and
summarise the points of Members.
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am desaling with something very im-
portant. He says: If you bring in
amendments in order to remove this
road block I am prepared to accept
those amendments. That is what you
paid?

SHRI B. P. MAURYA: Yes Sir.

MR, DEPUTY-SPEAKER: That
means that you yourself are conseci-
ous that there is a road block,

SHRI B. P. MAURYA: Pardon me
i 1 have given you that impression.
If this is the impression I am sorry
for that impression. What I said
was: we are now on clause by clause
considerifion"“T¢f there 1s something
which cannot be agreed upon or
if there is something objectionable
to the Members they have every
right to move amendments and they
have already moved amendments.
They can move amendmenis to cor-
rect those mistakes if there was any
mistake according to their under-
standing. When we come to that
stage we shall consider if there is
any mistake and I ghall try to satisfy
them and I shall try to satisfy you
also up to the last moment. We are
now on clause by clause considera-
tion. If there iz any amendment
from the side of any hon. Member
that could be considered. But ac-
cerding to me this is in order and I
have tried to satiafy the House about
it. When we come to that starge we
shall consider it.

MR, DEPUTY-SPEAKER: will
you allow me to finish my observa-
tion. We all appreciate that. In the
light of the discussion that we have
had, you on your own or some other
hon. Members may feel it necessary
to table amendments in the light of
the discussion that we have had.

SHRI B, P. MAURYA: Not me.

MR. DEPUTY-SPEAKER: If the
other Membery want they also need
some time. They could give smend-
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ments today in order that they could
come up tomorrow. You cannot have
amendments just like that,

SHRI B, P. MAURYA: There are
amendments that have already come.

MR. DEPUTY-SPEAKER: We are
not talking of amendments now. We
are talking of certain legal implica-
tions of this particular clause. A
point of order was raised by Mr.
Stephen. We are not discussing the
amendments, Therefore I have said
that it is right and proper that you
should come or the senior Minister
or even the Law Minister should
come and clarify the legal implica-
tions. I am sorry. I will have to
hold up further discussion on this
clause until that comes., Meanwhile

we can continue with the other
clauses. This particular clause is
held over.

. SHRI SEZHIYAN: Sir 1 appre-
ciate the decision given by you that
we can hold over al] the further dis-
cussion of this clause and go to
clause 6. "But clause 6 makes refe-
rence to clause 5,

MR. DEPUTY-SPEAKER: You
can point it out at tha time, Clause
5 is held over.

SHRI SEZHIYAN:
the proviso it makes a reference to
clause 5 TUnless you perfect that
clause, clause 6 also cannot be dis-
posed of. Clause 9 also refers to the
provision contained in clauses 3, 4
and 5; so that clause also cannot
adopted. Again if you go to clause
18 it depends upon clause 9
again makes a reference to clause 5.

MR. DEPUTY-SPEAKER: You can
move a motion.

SHRI RAJA EKULKARNI: Be-
cause of your ruling, what happens
to the amendments to clause 5?7

MR. DEPUTY-SPEAKER: Natu-
rally they are held over along with
the clause.
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SHRI VASANT SATHE: I know
the anxiety of the Minister and the
Government to pass the Bill as early
as possible In wiew of the ordi-
nance, it has to be passed in this
gesgion. If we have an informal
commuttee of members interested in
this from both the Houses, they can
go through this Bill and the amend-
ments and submit their report within
3 days

SHRI SEZHIYAN: I accept this
suggestion. There are 38 clausez in
the Bill and Mr Maurya himself has
tabled 74 amendments. That means
it 1s not a simple Bill. I assure you,
there is no attempt on our part to
obstruct the passing of this Bill and
we shall cooperate to the extent
possible to see that this Bill is passed
in this session. I agree with Mr.
Sathe that this Bill may be sent to
a committee and the committee
should be asked to give its recom-
mendations before the coming Mon-
day.

SHRI S. R. DAMANI- T have also
moved some amendments. There are
so many ambiguities in the Bill
Maharashtra Government have taken
over about 8 or 8 mlls and advanced
about Rs. 4 crores What will hap-
pen to those amounts? There is no
provision about them

MR. DEPUTY-SPEAKER: I am
not stopping you. I think you follow
what we are discussing just now.
Clause 5 has been held over, post-
poned. in wview of the submiscions
made by the members We are con-

cerned with what follows What 1s
the next step?
SHRI S R DAMANI I support

the suggestion that it should be re-
ferred to a Select Committee so that
all pomnts could be cleared.
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SHRI S. M. BANERJEE: Since
you have RThdly agreed that a de-
tailed examunation is necessary about
clause 5 of the Bill, I would request

you not to proceed with clause 6
also, because they are inter-con.
nected.

MR DEPUTY-SPEAKER: That
pont has been made by other mem-
bers.

SHRI S. M. BANERJEE: There
can be another round of discussion
with the Mimster and we can com-
plete 1t by Saturday or Sunday.

SHRI DINESH CHANDRA GOS-
WAMI: So far ag this proposal of
Shri Sathe regarding thig Bill is con-
cerned, if you please look at rule 74,
it deals with motions in regard to

Bills.

MR, DEPUTY-SPEAKER: [ have
not accepted Shri Sathe’s suggestion
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SHRI DINESH CHANDRA GOS-

WAMI: He has given a suggestion

that it shonld be an informal com-

mittee. I submit that the rules do
not provide for a Bill being referred
to an informal commitiee
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SHRlI ERASMO DE SEQUEIRA:
The first pumnt 15 that any discussion
that takes place between the Mims-
ter and the members will, if anyth-
ing, help the passage of the Bill and
not delay 1t ;n any manner. I think
it has been very rightly pointed out
that the rules do not provide for the
creation of an informal committee. I
tully support Shrl Qoswami that we
should not create precedents with-
out thinking about them, So, I
would appeal to you, if you agree,
that the discussion should be post-
poned, and the Minister ghould hold
informal discussion with the mem-
bers.

MR. DEPUTY-SPEAKER: Let us
be very clear and take a decision.
Let us not have a further discussion.
I have held over the discussion on
clause 5. 1 had said that we can pro-
ceed with other clauses Some Mem.
bers have pointed odt that because

PR

AGRAHAYANA 19, 1806 (SAKA) Sick Textile 310

Undarickings
(Nationalisation) Bill

other clanges are related to clause 5,
it would be much befter if we ad-
journ the discussion on the BAl H#-
self. Now, the adjourmment of the
discussion on the Bill can be only on
& motion to be moved by a Member
under rule 108, It is not in my

hands That is for the House to
decide. b

1 had also said, ......

SHRI S M BANERJEE: I have
Blso given a motion to get the
opimion of the Attorney-General.

MR DEPUTY-SPEAKER: 1 am
not concerned with that now: I am
concerned with the adjournment of
the discussion Why don't the Mem-
bers listen to me® 1¢ you listen to
me, the things will be settled in no
time Please don't mix up that mo-
tion with this I am now concerned
with the adjournment of the dis.

cussion This Is for the House to
decide

SHRI MADHU LIMAYE: Mr,
Raghu Ramaiah, don't coerce Mem.
bers I object to this proceeding?

MR DEPUTY-SPEAKER: Order,
please I find 1t very difficult ...

THE MINTSTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH) I am trying to help.

MR DEPUTY-SPEAKER: If you
want to help me, kindly allow me
two minutes When everybody talks,
I cannot formulate my observation.
In holding over this particular clause,
I had also samid {Interruptions).
It becomes really very difficult This
is umportant. This is my direction.

In holding over this particular
clause, I had asked the Munister to
come forward before the House with
a well-prepared statement, mesting
the legal objections rased by Mr,
Stephen, Mr. Sathe ang others, and
alto certain observations which 1 had
made after summarnsing all these

3
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things, to clear the doubts of the
Members, The Minister can do that

AN HON, MEMBER: Tomorrow.

MR. DEPUTY-SPEAKER: When-
ever it suits his convenience.

He should come forward before
the House after taking legal advice
or, better still, if there are question
to be asked by Members, the Law
Minister comes and clarifies the issues
before we proceed further.

Now, sbout & commitiee proposed
by Mr, Sathe, I do not think that is
admissible. We have agreed on this
that we must pass this Bill as quick-
ly as possible because there are con-
stitutional questions involved. It is
a Bill to replace the Ordinance, It
must be done. The Members on this
side also have said so.

Informally, it is upto the Govern-
ment, when it sees all these troubles,
to call the Members, take them to
confidence and sort things out with
them. If they all agree, the things
will go smoothly.

I think, in view of this, I will ac-
cept these motions under rule 109 to
adjourn the discussion. There is a
motion given by Mr. Sezhiyan and
there is also a motion given by Mr,
Limaye. I think, only one will do, I
will put it to the House. He can
move it or Mr, Raghu Ramaih can
move it

Let us understand it. The arrange-
ment of business is that of the Go-
vernment and the Speaker, For the

-, and, if the Government comes for-
agmdheﬁra the House tomorrow
¢ with the same Bill, we will take
‘;iitup.

' SHRI K. RAGHU RAMAIAH: If
we leave it at that indefinitely,

takings (Nationalisation) Bill

again a fresh motion has to come
that the discussion be resumed.

Sir, you have indicated certain
legal points to ‘be clarifled. We
accept that. I would also lke to
point out that this Bill has to be
passed not only Here but it has also
to go to the Rajya Sabha. There is
that urgency also. We may sy,
therefore, here and now, that the
Bill will come up tomorrow. By that
time, my colleague will be ready
with the necessary stabtement accord-
h‘w to the direction that you have
given.

MR. DEPUTY-SPEAKER: I would
request the Minister of Parliamen-
tary Affairs himself to move the mo-
tion as he wants it.

SHRI MADHU LIMAYE: Let it
be adjourned to the next week. You
can put my motion to the vote of
the House.

SHRI C . STEPHEN: I move
the following amendment to the mo-
tion moved by Shri Madhu Limaye:

for
‘next week’
substitute
‘next day, December 11, 1874’

MR. DEPUTY-SPEAKER: I think,
this matter can easily be sorted out.
1 will accept Mr. Stephen's amend-
ment, though moved verbally.

SHR} MADHU LIMAYE: How is
it possible to take it up tomorrow
itself? We have to examine various
amendments,

SHRI 8. M. BANERJEE: Sir, I
have gone through the amendments
moved by the hon. Members and by
the hon. Minister. 70 to 80 per cent

Minister., So, the difference has been
pnarrowed down, I would request
that this Bill be taken up tomorrow
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itself, tomorrow  afternoon, and
finished.

MR, DEPUTY-SFEAKER: Now,
Jet me put it to the House, I think,
in view of the controversy....

AN HON. MEMBER: There is no
<ontroversy.

MR. DEPUTY-SPEAKER: Con-
troversy about’ ‘upto when it will be
adjourned’. We may agree to any-
thing, but I have to put it to the
House. I will take Mr. Madhbu
Limaye's motion.....

SHRI SEZHIYAN: My motion is
there.

MR. DEPUTY-SPEAKER: It comes
to the same thing.

SHRI SEZHIYAN: I gave it first,

MR, DEPUTY-SPEAKER: I have
gelected Mr, Madhu Limaye's motion
because he hag mentioned the spe-
cific time. I would also accept the
amendment moved by Mr., Stephen
to this motion, so that we come to a
-decision.,

I will read out Mr. Madhu Limaye’s
motion:
“Under rule 108, I move:

‘That the debate on the Bill be
now adjourned to the next week.”

Mr, Stephen will go on record as

having moved his amendment,
mamely,
“for .
‘next week’
substituts
‘next day, December 11,
1'7 "
I wili put the amendment mov-
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‘next day, December 11,
1974.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
put the motion moved by Shri Madhu
Limaye, as amended, to the vote of
the House.

The question is:

“That the debate on the Bill be
now adjourned to the next day,
December, 11, 1974*

The motion was adopted.

MR. DEPUTY-SPEAKER: Now what
do we do? We go on to the next item.

(LT A RrATaT faw
agr, afeaq it feqrs St xy

MR. DEPUTY-SPEAKER; The
Minister for Parliamentary Affairs can
help me here.

Here, we have a ticklish..(Interrup-
tions). Why don't you listen to me? 1
want the Minister of Parliamentary
Affairs, in particular, to listen to me
because he can help here.

SHRI MADHU LIMAYE:
not.

He can-

MR. DEPUTY-SPEAKER: We have
here another ticklish situation.

SHRI MADHU LIMAYE: He is an
incompetent Minister.

SHRI K. RAGHU RAMAIAH: What
did you say?

SHR1T MADHU LIMAYE: 1 said,
“Mr. Raghu Ramaiah i3 ap incompe-
tent Minister™.

SHRI K. RAGHU RAMAIAH: ‘In-
competent Minister'? You make that
statement outside, You will be sued
for defmmation. \
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MR. DEPUTY-SPEAKER: Order,

please.

SHRI P. G. MAVALANKAR: Please
do not get excited.

SHRI DARBARA SINGH: He has
used a language which he shoulg not
have used.

SHRI MADHU LIMAYE: ‘Incompe-
tent’ is unparliamentary?

SHRI DARBARA SINGH: This is not
the language.

SHRI C. M. STEPHEN: He arrafigns
the Prime Minister everyday and
uses abusive remarks.

MR DEPUTY-SPEAKER: Order,
Dblease. Let me take the thing upon
myself, call me the incompetent
Presiding Officer.

SHRI VASANT SATHE: Fortunate-
ly, neither you nor Shri Raghu Ramaiah
need a certificate from Shri Madhu
Limaya, of course. (Interruptions).

MR. DEPUTY-SPEAKER: Let us get
on with the business. We have another
ticklish situation in our hands and I
would like the Members to help me
out. Nobody expecteg that this kind
of a gituation woulg arise when the
debate on this Bill would have to be
adjourned. Therefore, naturally, Shri
Shyamnandan Mishra in whose name
the statutory resolution stands for the
next Bill is not here. What do we do
in the matter?

'SHRI MADHU LIMAYE: I have al-
ready suggested that we adjourn the
House.

AN HON. MEMBER: How can it be?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF -PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Every
Member is expected to be here when
an item of business in his name has
been put down in the List of Business.
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SHRI MADHU LIMAYE: If they
want our co-operation, this is not the-
way. If they want to ride rough-shod,
all right, we are also ready.

SHRI VASANT SATHE: Shri Shyam-
nandan Mishra asked me  Shrimati
Roza Deshpande was also there,
‘Do you think this Bill will go on for
the whole day?’” I thought with all
the commonsense that I had that this
Bill with so many amendments would:
go on for the rest of -the day. So, 1
had expressed inadvertently.....

MR. DEPUTY-SPEAKER: We never-
anticipated that this would happen.

SHRI VASANT SATHE: So, I thought:
that the Bill would go on for the whole
of the day and had expressed that to:
him. So, I cannot blame Shri Shyam-
nandan Mishra.

SHRI S, M. BANERJEE: May I make:
a submission?

MR. DEDPUTY-SPEAKER: Let me:
hear him. Mr. Banerjz2e, you have:
a tendency of becoming very impatient.
nowadays.

SHRI VIKRAM MAHAJAN (Kan--
gra): There are many other movers of
the Resolution amongst whom Shri
Mishra is one. So, it is not necessary
that he should move the resolution,

SHRI S, M. BANERJEE: 1t may not
be mnecessary, strictly speaking and
technically speaking that is correct.
but we do not g0 on by mere techni
calities here. He is the leading mover-
of the resolution. So we can take it
up tomorrow. Now we may take up:
the Supplemetary Budget.

MR. DEPUTY-SPEAKER: We are
passing through very very difficult
times and troubled times when the-
emotiong are very high.... (Interrup-
tions). Now why do not Members.
listen to me? You go on talking. I
will be here just to listen to you.
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m HON. MEMBERS: Here comes
r. Mishea, Sir.

SHRI SHYAMNANDAN MISHRA:
Mr. Mishra ts not ready to take it up
to-day. I am not in a position.

SHRI C, M, STEPHEN: We were even
on the point of postyoning it till to-
morTow. ... (Interruptions),

SHRI SHYAMNANDAN MISHRA:
Can anything be taken up at any
time?

SHRI SEZHIYAN: We can adjourn
now. Tomorrow we can sit one hour
more.

SHRI K. RAGHU RAMAIAH: There
is half-an-hour discussion.

SHRI SEZHIYAN: We will sit up
to 7 O'clock tomorrow.

SHR[] K. RAGHU RAMAIAH:
There is half-an-hour discussion, At
5-30 if the Members don't agree?

AN HON. MEMBER: We all agree.

SHRI SEZHIYAN: We can sit one
hour more and make up for the time
lost today.

MR. DEPUTY-SPEAKER: Nobody
wants to listen to the Chair, They only
want to talk among themselves. My
difficulty is, Memberg don’t want to
listen; they want to tali among them-
selves, If they want to talk among
themselves, I will give them time, hall-
an-hour, You go on talking among
yourgelves.....

PROF. MADHU DANDAVATE; We
agree with the Minister of Parliamen-
tary Affairs.

SHRI K. RAGHU RAMAIAH: Sir. 1
have talked to our friends there. We
have all mgreed that tomorrow we
will git till 8 Ofclock and finish as
much business as possible.

SHRI 8, M. BANERJEE: I can comr

mit myself only after consulting my
wife,

AGRAHAYANA 18, 1868 (SAKA)
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SHRI K, RAGHU RAMAIAH: Half-
an-hour dismcussion will have to be
posiponed by sgreement o angiher day.

SHRI P. G. MAVALANKAR: 'The
Member is absent and this is an impor-
tant discussion. We don't want this
discussion to be cancelled,

SHRI K. RAGHU RAMAIAH: The
House can decide that it can be post-
poned to another day,

SHRI P. G. MAVALANKAR: Next
week is the only week that is avail-
able. Please don't cancel the half-an-
hour discussion. Half-an-hour discus-
sion has to take place in regaré to the
subject of industrial development in
Gujarat. That 15 very important.

SHRI K. RAGHU RAMAIAH: It can
EBo to any other day—the Chair can
decide,~—not tomorrow, Chair can de-
cide any other day,

SHRI P. G. MAVALANKAR: During
this session?

SHRI K. RAGHU RAMAIAH: Yes,
ves.

MR. DEPUTY-SPEAKER: If Mem-
mers are prepared to listen to the
Chair,—because the Chair should not
join in lung-power in whatever it
does,—firstly I will say that Mrs.
S. M. Banerjee must be the luckiest
lady in India today because when an
honourable, semor alert, witty, effec-
tive, parliamentarian says that he has
got to take....

SHRI S. M. BANERJEE: There is
confusion. 1 said I have to consult Mrs.
Mukul Banerjee.

MR. DEPUTY-SPEAKER: Then I
think—1 don't know—whether Mrs.
Banerjee would serve you dinners to-
night!

17.00 hrs.
SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Wives will

make better Parliamentarians; next.
.time we should have all wives s,
Members of Parliament!
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MR. DEPUTY-SPEAKER: Now, in
view of the consensus arrived at, I
think, we shail proceed with that,
namely, tomorrow we sit till 8 O' clock
and the half-an-hour discussion is
postponeg to another suitable early
date.

SHRI P. G. MAVALANKAR: The
paint is very few days are left of thus
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PROF. MADHU DANDAVARAS
hope this adjournment does nof fum
volve any censure. )

MR. DEPUTY-SPEAKER: It g
gentlemen’s agreement, ’
17.01 hrs
The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,

December 11,1974/ Agrahayana 20, 1898
(Saka)
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